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LOK SABHA DEBATES

LOK SABHA

Thursday, April 5, 1973/Chaitra 15,
1895 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mg. SpeagER in the Chair]

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 RAGHU-
NATHA REDDY): (a) The average
daily employment in coal mines
(1971) and mica mines angd factories
(1970) was 3,82,250 and 31,908 res-
pectively.

(b) Yes, Sir. The wages of workers
in the coal mining industry are higher.
These were fixed by a (entral Wage
Board.

2

(c) The wages of mica workers have
been fixed by the State Governments
under the Minimum Wages Act, 1948.
The Act provides for review and revi-
sion of minimum wages and the State
Governments would no doub* increase
the existing wages to the extent neces-
sary and feasible.
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SHRI RAGHUNATHA REDDY:
1 propose to tour most of the mining
areas in order to study this problem
and impress upon the State Govern-

ments about the necessity of revising
the wage scales.
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SHRI RAGHUNATHA REDDY: In
Andhra Pradesh, the wages were
revised in 1972 and they are 3.15; in
Bihar, the wages were revised in 1968
and they are 2.25; in Rajasthan, in
1971—3.25; in Tamil Nadu, in 1962—
1.38. I understand, Tamil Nadu &nd
Bihar are contemplating the revision
of scales. They are trying to do it.

SHRI s, M. BANERJEE: I would
like to know from the hon. Miuister
whether he is aware that before the
coal mines were taken over by the
Government, the recommendations of
the Wage Board were not implemented
by the coal mineowners. I wish to
know whether, after the taking over
of the coal mines, the wages recom-
mended by the Wage Board have been
given to all workers.

SHRI RAGHUNATHA REDDY: The
Wage Board recommendations are not
statutory in character, as the hon.
Member knows. The Minstry of
Mines which has taken over the mines
is looking into this problem and is
vigorously pursuing it.

SHRI HARI KISHORE SINGH: In
view of the fact that mica mines are
spread over in more than one State
of the country, will be Central Gov-
ernment appoint its own Wage Board
to review the whole situation?

SHRI RAGHUNATHA REDDY: This
is a suggestion for examination.

SHRI M, RAM GOPAL REDDY: 1
would like to know from the hon.
Minister whether the capacily of the
mica mine-owners is the gsame as that
of coal mine-owners. '
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MR SPEAKER: This is not a ques-
tion about capacity. ’

SHRI M. RAM GOPAL REDDY: 1
mean the paying capacity.

MR. SPEAKER: I am sorry, it is
not a relevant question. (Interrup-
tion).

SHRI M. RAM GOPAL REDDY: ls
there no answer?

MR. SPEAKER: He may be ready
with an answer. But I am not holding
it in order.

Plan to use Induostria] know-how for
Mutua] Benefit by Non-Aligned
Nations

*624. SHRI RAJDEO SINGH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the non-aligned meet in
Aligiers in September this year is
scheduled to put in operation the
Lusaka declaration that there wss &
vast store of industrial know-how and
and resources within the non-aligned
family that could be used to mutual
benefit by proper planning;

(b) if so, whether Government are
working on plans by which the non-
aligned nations could help each others’
industrialisation without seeking aid
from outside the fold; and

(¢) if so, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The question of economic cooperation
amongst non-aligned countries has
been discusseq since the Lusaka Con-
ference at the Conference of Foreign
Ministers of Non-aligned Countries
held in Georgetown in August, 1972.
Standing Committee of Non-aligned
Countrles in New York has also been
discussing follow-up action with a
view tg implementation of the deci-
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slons arrived at in the field of econo-
mic cooperation amongst non-aligned
countries, It is expected that this
subject will be considered in depth at
the forthcoming Summit meeting in
Algiers in September, 1973.

(by and (c). Mutual assistance for
economic development forms an im-
portant aspect of economic coopera-
tion amongst the non-aligned count-
ries. India is a member of the Stand-
ing Committee, and has been assisting
in the efforts of that Committee in this
respect. At the present stage, im-
portant aspects of economic coopera-
tion amongst non-aligned countries
are under study by the Committee.
Meetings of economic experts are also
proposed to be held before the Algiers
Summit Conlerence.

SHRI RAJDEO SINGH: May I know
whether adoption of the agreed mea-
sures by the coming Algiers Summit-
Conference will have any sort of in-
ternational sanction and binding on
participating countries?

SHRI SURENDRA PAL SINGH:
Various proposals have been put for-
ward by the last Conference and they
are now being studied by the Stand-
ing Committee and they are bound to
be discussed in detail when the Sum-
mit takes place later.

SHRI RAJDEO SINGH: May I know
whether, at the present stage, our
Government is prepared o give some
broad outlines of its mind?

SHRI SURENDRA PAL SINGH:
This matter is now being discussed at
various levels. A number of countries
have been asked to produce papers on
the subjects to be discussed. Once the
papers are prepared, they will be dis-
cussed at the Standing Committee
meeting which is to take place in
Kabul before the Summit Meeting.
We have no more details of the pro-
gramme.

Implementation of Recommendations
of National Labour Commission

*625. DR. H. P. SHARMA: Will the
Minister of LABOUR AND REHABI-
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LITATION be pleased to state:

(IaJ the decisions taken on the
various recommendations of the Natio-
nal Labour Commission headed by
Shri Gajendragadkar and the action
taken so far in pursuance thereof;

(b) the recommendations which have
been rejected and the reasons for such
rejection; and

(c) the recommendations which are
still under examination, snd the rea-
sons for the delay in taking a decision
thereon?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) A statement
(No. I) indicating g classification of
the various recommendations accord-
ing to action taken is laid on the Table
of the House. [Placed in Library.
See No. LT-4724/73].

(b) A statement (No. II) indicating
the recommendations not accepted and
the reasons therefor is also laid on the
Table of the House. [Placed in Llbra-
ry. See No. LT-4724/73].

(c) These are indicated in State-
ment No. I. It has not been possible
to take decisions on some of the re-
commendations as a few have to be
examined ip the light of the Pay Com-
mission’s report; in the case of a few
others, the Department of Personnel
are considering the matter and a pum-
ber of others are still to be considered
by the national tripartite.

DR. H. P. SHARMA: One of the-
subjects dealt at considerable length
in the deliberations of the National
Labour Commission was to fix norms
and evolve a formula that would fix
the living wage or, what was called,
the need-based minimum wage. Would
the Government explain the factors
that it took into consideration while
fixing Rs. 185 as the minimum wage—
by the Third Pay Commission? 1
want to know the rationale or the
reasens which you took into account
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how far you have gome in incorporat-
ing the recommendations of the Natio-
nal Labour Commission while fixing
up Rs. 185 as the minimum wage,

SHRI RAGHUNATHA REDDY:
There are three hundred recommenda-
tions made by the National Labour
‘Commission. I have given the ana-
lysis of the wvarious recornmendations
accepted, implemented, sought to be
implemented and also under con-
sideration. In the absence of
notize of a specific question, I
humbly submit, it is not possible for
me to answer pointedly one topiz. The
bon. Member may, therefore, give
notice of a specific question on that.

DR. H. P. SHARMA: Among the
recommendations of the Commission
which have been listed as ‘not accept-
ed is the one relating to the Mini-
mum Wages Act for agricultural
labour. The recommendation reads:
“The field agency for the implementa-
tion of the Minimum Wages Act for
agricultural labour should be the Zila
Parishad and its functionaries at the
village level'. The reason given for
not accepting it is that the State Gov-
ernments were not willing to accept
this recommendation. All I want to
know is this. Is the Government
satisfied with this? Does it feel that
it has done its job by leaving it at
that, or does it feel that it has a res-
ponsibility to the vast force of agri-
cultural labour which is, perhaps, the
more vulnerable part of the labour
force, which is unorganized and be-
longs mostly to Scheduled Castes.
Is the Government considering re-
examining this matter with a view 1o
safeguard the interests of the agricul-
tural labour?

SHRI RAGHUNATHA REDDY: With
regard to this question, I told the
House previously alsp that the entire
problem of agricultural labour is r.ow
being studied, After a proper study,
this question would be reconsidered
and re-examined. I have full sympathy
and I am also equally anxious as the
hon. Member, to do something as far
as the Agricultural labour is ¢oncern-
ed.

APRIL 5, 1973
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DR. RANEN SEN: In view of the
fact that one of the recommendations
of the National Labour Commission
was in regard to industrial relations
and also in view of the fact that the
Government was contemplating to
come out with a statute in order to
ensure good industrial relations, may
1 know whether the Government
thought over all these matters in res-
pect of industrial relations and the
view points and opinion of the other
trade union centres in this regard?

SHRI RAGHUNATHA REDDY:
Keeping in mind the entire broad
spectrum of the industrial reiations
and also the realities of life, the Gov-
ernment propose to bring in a legisla-
tion as early as possible, a legislation
which would be broadly acceptable to
al] sections.

SHRI S. M. BANERJEE; I hope it
will not be the same as the one cir-
culated by Mr, Khadilkar.

SHRI SAMAR GUHA: 1 want to
know whether the Government hag ac-
cepted the principle of one union for
one industry.

Secondly, about agricultural labour,
just now the hon. Minister said that
this problem is being discussed for the
last few years and every time it is
being said that the Government is re-
examining the whole question. Have
you set any time schedule as to when
the guestion of framing a ipinimum
wages legislation for the agricultural
labour who constitute 57 per cent of
our labour force will be taken up
seriously?

SHRI RAGHUNATHA REDDY- With
regard to the first part of the ques-
tion, though it is an ideal proposition
to have one unipp for one unit, the
Government will have to take into
account the realities of life.

With regard to the minimum wages
legislation, I have already niade my
submission.
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SHRI D. N. TIWARY: May I know
whether, as the agricultural labour
force is spread throughout the length
ang breadth of the country in about
six lakhs of villages, whether the Gov-
ernment intend to set up an organiza-
tion to see that whatever minimum
wage that is fixed, is actually adhered
to?

MR, SPEAKER: This is just the same
question as g Member asked earlier.

SHRI D. N. TIWARY: Have they
set up any machinery That is the
question.

SHRI RAGHUNATHA REDDY: As a
first step in this direction, I am trying
to organise an expert cell in the Minis-
try of Labour itself to study this ques-
tion in all its ramifications. After
proper studies are available, we are
also gnxious to introduce elements of
an organization either in terms of
legislation or otherwise, in order to
bring this unorganised sector into
some formi of organised sector.
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THE MINISTER OF EXTERNAL
AFTAIRS (SHRI SWARAN SINGH):
(a) Complaints of ill-treatment made
by Indian POWs repatriated from
Pakistan have been verified and a pro-
test note has beep handed over to the
ICRC for taking up this matter with
Pakistan Government. The reason
why the Government have approached

CHAITRA 15, 1885 (SAKA)
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the ICRC ig that this organisation has
been looking after the welfare of the
POWSs in both the countries under the
Geneva Convention,

(b) Government will consider the
possibflity of raising this matter with
Pakistan when talke on the resoultion
of the POW issue are held IMean-
while, it is proposed to pursue this
matter through the ICRC.
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SHRI SWARAN SINGH: This ques-
tion does not relats to numbers but it
relates to inhuman treatment. On
the substantive questionh ‘we did receive
some Informatibnh that sdme of the
personnel of the Indian Armed forces
including officers were shot down after
they had surrendered ang had been
taken captive. To the extent that this
information was available we have al-
ready taken up this matler fhrough

ICRC with the Government of Pakis-
tan.
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SHRI SWARAN SINGH: This pro-
test note was given after verification
of the fact from the prisoners of war
who were repatriateq to India. This
repatriation, as the House may recall,
took place in the month of December
and this protest note had been sent in
March. No reply has yet been receiv-
ed, I would also like to add this.
Earlier top two notes had sent, one on
10-3-1972 and the second ong on 27-4-
1972 for which no reply has yet been
received. We are not fully salisfied
about every person having been ac-
counted for by the Pakistan Armed
Forces but that is a separate matter.

1

SHRI PRABODH CHANDRA: May
I know from the Government whether
the Pakistan Government in season
and out of season brings out all sorts
of complaints against the Government
of India for their ill-treatment of
Pakistani prisoners held ip India,
while our case suffers because Govern-
ment of India kas shown utmost res-
traint regarding the ill treatment of
Indian prisoners held by Pakistan
either before the International Red
Cross or the International Commu-
nity?

SHR] SWARAN SINGH. It is true
we have shown greater restraint and
we should not be sorry for that.

SHRI S- M. BANERJEE: Pakistan is
trying to get the favour of world opi-
nion especially the Muslim countres
and the Arab countrieg gnd I would
like to know one thing in the light of
his own statement which has been
published in today’s Statesman.

MR. SPEAKER: May I just remind
you that this is about Indlans?

SHRI S, M. BANERJEE: This is also
about prisoners of war, it is a mutual
thing, Sir.

APRIL 5, 1978
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MR. SPEAKER: You have a clever
way of dealing with things.

SHRI S. M. BANERJEE: 1f ycu like
you may disallow, Sir.

MR. SPEAKER: I disallowed it in
advance. I have followed it. You are
referring to hiz statement which is
different.

SHRI S. M. BANERJEE: The case
of those Indians who are detainedq in
Pakistan is connected with the release
of Pakistani prisobers of war in India.

MR SPEAKER: Please don't go too
far; please ask a question within the
relevant limits,

SHRI S. M. BANERJEE: 1 just want
to know whether the Government of
India has taken any decision in con-
sultation with the Bangla Desh Gov-
ernment to release those Pakistani
prisoners of war against whom there
are no cases pending,

MR. SPEAKER: This is not rele-
vant. I disallow it. You can ask na
separate question.

I am like a revolving fan coming
sometimes this side and sometimes
that side. A revolving fan would not
respond to a person which it 1s not
facing.

SHRI SHANKERRAO SAVANT:
What is the pature of the complaints
of inhuman treatment meted out to
our prisoners in Pakistan?

SHRI SWARAN SINGH: The types
of complaints that have come to our
notice are shooting of persons after
they had surrendered or had been
taken into captivity, torture to extract
statements or information and several
other methods of inhuman treatment?

SHR! SHANKERRAO SAVANT:
May I know how many persons were
shot dead?
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SHRI SWARAN SINGH: We have
received information so far nbout 12
such cases.

SHRI N. K. SANGHI: In view of the
fact that third degree methods were
employed to extract confessions from
the prisoners of war, may I know if
the matter is being taken up at the
United Nations forum so that this sort
of thing may not be repeated?

SHR] SWARAN SINGH: It is a sug-
gestion which cap be considered.

SHRI MADHURYYA HALDER: I
want to know if the Indian prisoners
of war can be released from Pakistan
by releasing an equal number of
Pakistani prisoners of war here.

MR. SPEAKER: 7This question is
about inhuman treatment. Will this
inhuman treatment stop if they are
exchanged?

SHRI SWARAN SINGH: Perhaps
the hon. member hag forgotten the
fact, which has been stated on the
floor of the House that so far as
Indiap prisoners of war with Pakistan
are concerned, they were only on the
western front and all those persons
have already beep repatriated. There
may be a dispute about some odd
number missing, but according to
Pakistan, there are no Indian priso-
ners of war with them now. So, the
basis of this question is no longer
there,

Rejuvenation of Indian Nrop and
Steel Company
1]

=628, SHRI GIRIDHAR GOMANGO:
SHRI PRABHUDAS PATEL:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a Rs. 4¢ crore compre-
hensive programme has been drawn to
rejuvenate the Indian Iron and Steel
Company so that it can achieve its
million tonne production target by
1976:

CHAITRA 15, 1895 (SAKA)
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(b) if so, the main features of the
programme; and

(c) whether there is an ample scope
for turning the Indian Iron and Steel
Company into an encouraging viable
unit?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). A statement is laid on the Table
of the House.

Statement
(a) Yes, Sir.

(b) The essential features of the
programme are: =
(i) Improvement of raw raterial
handling facilities particular-
ly 1n relation to Coal and Iron

Ore;

(ii) Emergency ang hotrepairs, of
Nos. 7, 8 and 9 Coke Oven
Batteries abhd rebuilding of
No. 7 battery;

Building a new Ladle House
for Blast Furnaces,

Repairs of Open Hearth Fur-
naces and converters;

(iif)
(iv)
(v) Augmentation of steam gene-

ration capacity and thus of
power generation,

(vi) Rehabilitation of

equipment like
ground charges.

handling
cranes and

(vii) modernising ang fully rehabi-

litating rolling stock;
(viii} providing facilities for oil fir
ing.

(¢) Yes Sir.

SHRI GIRIDHAR GOMANGO: The
essential features of the programme
of rejuvenation of IISCO are stated
in the statement. May I know what
are the machines where this pro-
gramme would be extended?
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THE MINISTER OF STEEL AND
MINES (SHRI S, MOHAN KUMARA-
MANGALAM): The different heads
under which this programme is being
implemented are given in para (b® of
the statement. Briefly, item (i) ie.
raw material handling iacilities etc.
relates to the coal handling plant
where two Titan cranes which have
been in service for 20 years have to
be replaced. The same is the position
in regard to the hammer mill. As for
the secohd item, emergency and hot
repairs of the coke oven batteries 7,
8 and 9 and rebuilding of No, 7 bat-
tery, these have to be done. Then
new ladle house for blast furnace
under item 3 and Open hearth fur-
naces and converters; this is mainly
due to poor availability because there
is deterioration in the condition of the
body steel works. In relation to the
other items, we are putting through
detailed programmes mainly because
of ageing equipment,

SHRI GIRIDHAR GOMANGO: In
reply to part (c), the hon. Minister
stated that there will be improvement
of raw material handling facilities
particularly in relation to coal and
iron ore. May I know what is the
total output of raw materials in the
country at present, State-wise, and
whether Government are proposing to
fully utilise the raw materials of India
in the Fifth Plan?

SHRI S. MOHAN EKUMARAMAN-
GALAM: I have no doubt that what-
ever raw materials we have we will
use fully. As for the balancing faci-
lities we are putting in in regard to
repairs to and rehabilitation of the
plant, it is in order to be able to-put
them to the maximum use,

\

DR. RANEN SEN: When IISCO
was taken over, it was stated both
publicity and in this House that there
were cases of mismanagement in the
plant as also bad industrial rzlations.
Have these two things been taken
special note of by the Minister because
their solution is essential for rejuven-
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ation of IISCO? 1If so, what staps
have been taken by Government to
rectify the mismanagement and re-
move those people responsible for it
and also have bétter industrial rela-
tions?

SHRI S. MOHAN KUMARAMAN-
GALAM: The hon. member is aware
that a new Custodian was appointed
to take charge of IISCO who was not
previously in IISCO, namely, Shri
Aurobinda Ray. He has appointed a
new Commercial Director who had
previously been working in JISCO’s
branches in Delhi and who was as-
sessed to be wvery competent officer.
A new General Superintendent has
been inducted into IISCO. He has
had long experience in the steel
line. Earlier, he had been work-
ing in the Rourkela steel plant.
Certain officers against whom certain
charges hag been made have either
resigned or retired. That is so far as
the managerial part is conhcerned. We
have taken quite serious action on
this score.

DR. RANEN SEN: What about the
improvement of industrial relations?

MR. SPEAKER: ‘Rejuvemation’ is a

very wide term. He iz asking too
much.
‘SHRI 8. MOHAN KUMARAMAN-

GALAM: I thought I had covered the
polnit the hon. member made. He
asked me about the question of reorga-
nisation of the management and that
I have covered.
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IR H @i 59 3% 5@ M ¥
T &I T W I G G4 AT
& % | amde ?

W WEIRd © g §AT ot gfesae
AT qUE e FEAr & oare ¥
g

SHRI 5. MOHAN KUMARAMAN-
GALAM: I think as ahg when we put
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through our rehabilitation programme,
we expect that we would be able to
reach the rated production of one
million tonnes in 1975-T6.

THR SO FY TG qW W AR
gt W gegfr an® & forg wefa
o

*629. wit wre fog sy ¢ AT
O W WA HAT gy a9 # FAT
41 fF w7 97 S« ®, Sgi I Aoy
*T TR FTH AT W &, uegfaen
7 & o wfem frar mar & 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): High
grade bauxite deposits in the country
have been generally reserved for Alu-
minium industry.

st wrew fag Wtgw . wE R
¥ faemage fefgse § aga @& @mw
¥ gug At w1 avEEe frem g
qger IEHT I9AT et & w7 fiaT smar
ar | # gg 9 e § feag saw
77 WK 7 o & 9 Y, @ T
# 3w R W AR )@
27
THE MINISTER OF STEEL AND

MINES (SHRI §. MOHAN KUMARA-
MANGALAM): So for as the bauxite
deposits in the district of Bilaspur are
concerned, it has been entirely reserv-
ed for exploitation in the public sec-

tor, that is, the exploitation by the
Bharat Aluminium Co.

st wrew fog whw SO
fefigee & ot wderor gor &, W v it
M Ee I foe g fromda s
21 9T = TETET IUEeW & | T
ATHT I FTHTEE FT IO A & o
Tt S ¥ teafafraw o sream
TR ¥ fay dac g ?

SHRI S. MOHAN KUMARAMAN-
GALAM: At present, the hon. Member
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is aware that the main project in the
State of Madhya Pradesh is the pro-
ject of Korba and we are concentrat-
ing on putting it through as early as
we can, utilising the deposits in Amar-
kantha in Shahdol district and in
Bhatkopahar in Bilaspur. So far as
other deposits are concerned, 1 am
aware there are other deposits and
since available resources are there we
will develop them.

MR. SPEAKER: Next question.

SHRI D. P. JADEJA: Sir. please
allow us to put a supplementary.

MR. SPEAKER: 1 have already
passed on to the next question.

SHRI D. P. JADEJA: He is not
going to object to that.

MR. SPEAKER: Can it not be post-
poned for some other occasion. Next
question.

aqufereerTer & wicow wRTe # e T
wher weawT

*630. ST WITTT wer ACAT = T
fadw et 7z T #7 F FGA 6

(%) Fav arfser 7 ag quar &
¥ f afy a7 I0% wrfoF ArHe §
geay fear oy fawer swwtar @9
fer s ;W

(@) afe &, & =% vo &
TR FT T FAEET F =
g7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) Government’s attention has been
drawn to reports of President Bhuto-
to's statement fo this effect.

(b) The reported Btatement refers
to a purely imaginary situation with-
out any basis, since Government con-
tinues to follow the policy of non-
interference in the internal affairs of
Pakistan.
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st WieTC e d<ww © § 9 AT
=g g fr oifsmm 3 o9 aF foman
gaeTT feaet W W fear @ AR
Faar fraet arosi w1 Seead fear
g:

SHRI SWARAN SINGH: Sir, the
basic, operative part where the line
of control in Jammu and Kashmir
was to be delineated, that delineation
has been completed and withdrawals
have taken place. That was the most
important operative provision of the
Simla Agreement. There is an agree-
ment further to discuss matters with
a view top find agreed solution to the
remaining problems. It is true that
in attitudes and statements, the Pa-
kastani leaders have been taking an
extreme view and have made several
statements which are not consistent
with the spirit of the Simla Agree-
ment.

ot «ifere e g qEqe
TR, # qg ST A § 5 owmea
FGT T9 w1 gq fawen awedy A
F4 I AT 3T QAT W F9 aF
TEHT FaaTe Fo 7

weaw WgRw ¢ 4 W] gEm ar
TR
SHRI SWARAN SINGH:
dead; neither are we giving it any
oxygen. It is a document which lays
down a sound principle for settlement
of mutual disputes and I request the
hon. Member to view it dispassionate-
ly rather than to a line which I think
is not based on a correct apprecia-
tion of the facts of the situation.

sihelt st T ;s
eI, § AT F qTAW ¥ QAT AT
g fF offmm & = gt frarl &
AT ISTAIATE . . .

R wEYTw - g AT, W
WMAA AW AE, F faege qrET AT

It is not
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Faam 2 w7 %, Weg. g s A
g0t a1 F groFy =@ gam

SHRI P. VENKATASUBBAIAH:
Every time President Bhutto and
other Pakistani Leaders want to
camouflage their acts of omission and
commission by pointing out India as
the seapagoat. May I know from the
hon. Minister whether the present
trend of bringing Pakistan, India
Bangla Desh together is now being
initiated by the Chinese Prime Minis-
ter as reported in today’s papers and
if so whether the Government of
India has not pursued their attempts
to bring Bangla Desh and Pakistan
into a sort of bilateral negotiations to
solve the problems without anybody's
interference, much less the interfer-
ence of China?

SHRI SWARAN SINGH: So far
China has not approached us with
any suggestion of a tripartite meet-
ing. I have not seen the Press report
and if there is a report I should say
that it mightbe based on speculation:
so far no contact has been made by
the Chinese with the Government of
India in this respect. With regard to
the Second part, I do agree that the
disputes or differences between India
and Pakistan should be resolved in
accordance with the Simla Agree-
ment by mutual discussion and agree-
ment; this is the policy which we
continue to follow.

SHRI P. G. MAVALANKAR: In
view of the fact that the Simla Ag-
reement has been more or less in a
condition of stalemate and the spirit
of Simla understanding is fast avap-
orating and in view of the fact fur-
ther that the Pakistani President has
continuously been given threats and
issuing all kinds of contradictory
statements to various newspapers in
the world, may I know why the
Government of India is not taking
more firm and strong action to meet
partly the propaganda of the Pakistan
Government and partly to assert In-
dia’s rightful stand? How long will
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this unilateral action go on with re-
gard to the Simla Agreement and is
not the Government considering res-
ponding effectively to Pakistan's tac-
tics and propaganda? What are the
positive steps that our Government
are taking?

SHRI SWARAN SINGH: It is true
that the statements of President Bhu-
tto are not always consistent; they
are full of contradictions. But I may
remind the hon. Member that when
Indian Press people asked him about
his contradictory statements, he
made a statement to the effect that
the Indian subcontinent itself was full
of so many contradictions and that he
was a product of that. In view of
that very clear statement, it is diffi-
cult to continue to raise objections to
the various contradictory statement
that President Bhutto may choose to
make. We have been proceeding on
the basis of accepting the Pakistani
stand as conveyed ‘o us rather than be
too much obsessed by various state-
ments that are made from time to
time. I think that we should not be
too much obsessed by propaganda and
what appears in newspaper in Pakis-
tan or other countries These are
important wital issues which cannot
be resolved by propaganda. The
Simla Agreement does prcvide the
basis for the settlement. I am quite
sure that propaganda also will not re-
solve the problem. That was why
we signed the Simla Agreement and
we should try to bind Pakistan to it and
to take every step to find mutually
acceptable agreements and mutually
acceptable solutions. No outsiders
can resolve these vital issues which
have bedevilled the relations of India
with Pakistan.

Increase in Relief Assistance tg
Bangladesh Refugees

*631. SHRI B. K. DASCHOWDHU-
RY: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:
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(a) whether his Ministry has de-
cided to increase the quantum of
cash and relief assistance given to the
displaced persons from the erstwhile
East Pakistan now Bangladesh;

(b) whether his Ministry has re-
ceived a petition to consider inere-
ment of such relief assistance from
inhabitants of Nowgaon Camp and
Mana Group of Camps; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
RAGHUNATHA REDDY): (a) and
(e). Relief assistance is given only to
the displaced persons from the erst-
while East Pakistan (now Bangla-
desh) who are living in Camps, The
question of increasing the quantum
of such assistance is being looked in-
to by the Government,

(b) No formal petition has been
received by the Department of Re-
habilitation.

SHRI B. K. DASCHOWDHURY:
The reply of the hon. Minister seems
to be surprising. I simply would like
to know from the hon. Minister whe-
ther it is a fact that in January last,
the erstwhile Deputy Minister of Re-
habilitation visited that particular
Mana group of camps and if so, whe-
ther the people of Nowgaon Camp
referred to by me had submitted a
memorandum and whether their cases
are being considered in view of the
assurance that I got from him on
subsequent occasions and other meet-
ings that T had with him. In view of
all these things, how many months
more or years more would be requir-
ed by the Ministry to consider ex-
tending this relief assistance to the
poor displaced persons.

SHRI RAGHUNATHA REDDY:
About the memorandum referred to
by the hon. Member which has been
given by the President of the Mana
Group of Camps to the then Deputy
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Minister, I do not have immediaf® in-
formation with me. I shall find out.
We have got information that the
hon. Member himself had written a let-
ter to this Department on various mat-
ters specially drawing the attention
on this aspect. I do not like to
refer to the hon. Member's letter. I
have great respect for all the peti-
tions and the hon. Member would
pardon me for not referring to them.

So far as the family of six is con-
cerned, instead of Rs.70 Rs. 72 have
been given. For more than six, in-
stead of Rs. 75 Rs. 80 is sought to be
paid. Subsidised ration is also being
given to the refugees. In case em-
ployment is not possible, their case
js also being considered, 200 grammes
for the adult are being given as ra-
tion. Enhancement of the gquantum
and other matters also being con-
sidered by the Ministry of Finance.

SHRI B. K. DASCHOWDHURY: I
think the hon. Minister has not re-
ceived all information from the
ministry. In the case of Mana group
of camps it is not a fact that they
are given subsidised rations. I would
request the hon, Minister to consider
whether it is possible to issue imme-
diate instructions to give them finan-
cial assistance according to the
Ministry’s rules. For the subsidised
ration why no policy decision has
been taken for this particular Mana
Group of Camps. Otherwise all peo-
ple there will die within a few days.

'SHRI RAGHUNATHA REDDY: It
-would be immediately examined and
considered.

1

SHRI SAMAR GUHA: I want to
know from the Government the total
number of refugees still waiting for
the rehabilitation. How long are
they wating for the rehabilitation and
has Government attempted any time-
bound programme for the rehabilita-
tion? If so. I want to know the de-
tails thergof?
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SHR1 RAGHUNATHA REDDY:
According to the information avail-
able with us 7547 families have re-
turned from Bangladesh upto
23-3-1973. Out of these families,
4259 families have been moved from
Bashirhat to Mana upto 17-3-1973, In
addition, 313 families who had re-
turned to the camps/rehabilitation
sites from where they had deserted
direct, have also been moved to
Mana. About 2,585 families are
awaiting dispersal at Bashirhat after
verification, 248 families are also
awaiting dispersal in Dandakaranya
Project and in Chandrapur Project in
Maharashtra where they have gone
direct. In addition, 142 such families
have arrived in Tripura.

SHRI SAMAR GUHA: Prior 1o
1971 also, thousands of refugees have
come. [ wanted to know the total
number.

MR, SPEAKER: For
should give separate notice, ‘This
question is about the increase in
quantum of relief assistance.

=it wreet Wi ;- F WIOR AW X
et wgRT ¥ AT WgaT § R amen
3w & foreafuat & for T+ 2% &
faq aafr & wiwe 701 & qur =
TEd FAT F I W=ER A 59
foreTaT W & are wrE F 7

SHRI RAGHUNATHA REDDY
There are complaints and we are
looking into them.

that you

SHRI A. K. M. ISHAQUE: May I
know how much amount has been
spent up till now by the Central Gov-
ernment on relief assistance, which
is very much in the nature of being
unproductive? May 1 know whether
that amount would have been suffi-
cient to rehabilitate a substantial por-
tion of the floating population who
migrated from East Pakistan? May
I know for how long the Government
of Indja will allow this floating popu-
lation to create political instability in
West Bengal?
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'SHBI RAGHUNATHA REDDY-
The second part of the question, 1
have already answered about the dis-
persal of the refugees. About the
first part, 1 do not have immediate
information. I will supply it to the
“hon. member.

o & e el $ eavgen
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). No, Sir; except for the three
new steel plants being set up at
Saiem in Tamilnadu, at Visakhapat-
nam in Andhra Pradesh and at
Vijayanagar near Hospet in Mysore
-State.

In connection with the longterm
steel development programme prelimi-
nary techno-economic studies for
some potential sites are, however,
proposed to be taken up by the Steel
Authority of India Limited,

(c) There are no proposals at pre-
sent for foreign collaboration for the
aforesaid three new steel projects.
The question of importing some of
the plant and equipment as also ob-
taining technical know-how for the
manufacture of some sophisticated
products would be considered at the
appropriate stage.
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St wEE W geIw g,
# W F Aveaw ¥ ofreAr wrgan g
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THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMA-
BAMANGALAM): Both Visakhapa*-
nam and Hospet are not industrially
advanced areas. I do mot think it is
possible to can Visakhapatnam as a
backward area but certainly it is not
industrially Advanced. So far as
Vijayanagaram is concerned, it is cer-
tainly a backward area where there
is very little industry. Salem also is
not considered a major industrial area
in the South.

st gNg WHT T oA A
frew sfagww ¥ ag sy far ar
fr meew fo & fagdy oa & &
6 @T@ F grafw @wa  © &, |
9T T FOET @S9 @S 1 SFEeT
FLWRE? AT I A gg Aifq ag=
&1 & v oy fasrdr e @S A AE
g ! o@T faem W & fres
it H—siy Tram, |aAT, ggeie a1 W
fros sidt ¥ ge FIEET AT w7
e #7 fae g ?

SHRI 5. MOHAN KUMARAMAN-
GALAM: To my knowledge, no as-
surance has been given regarding the
ovening of mines. Regarding the
opening of industries, to such a wide
question I am not in a position to say
categorically either “yes” or “no”. All
that I can say is that I have given
no assurance.

Beassessment of India's
with commonwealth

Relations

*634. SHRI SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have made
any reassessment of India’s relation
with the Commonwealth;
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(b) whether India’s commitment to
the Commonwealth outlived its pur-
pose in view of UK'’s entry into
European Common Market; and

(c) the political, economic and cul-
tural reasons for India's continued
membership of the Commonwealth?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) It is customary for Government
to review India's membership of wva-
rious international bodies, including
the Commonwealth, from time to time.

(b) While it is true that the UK.s
entry into the European Common
Market has adversely affected the
traditional pattern of Indo-U K. Trade,
based on Commonwealth preferences,
efforts are continuing, with the UK.'s
active cooperation, to mitigate these
effects to the extent possible.

(¢} The Commonwealth members
derive numerous benefits through co-
operation in the financial, cultural and
economic fields. The Commonwealth
Telecommunications Agreement, The
Commonwealth Technical Assistance
Programme, the Commonwealth Air
Transport (Technical Information)
Councj', the Commonwealth Founda-
tion (Fducational) are some examples.
As an :ssociation of MNations belonging
to all continents and comprising peo-
ples of all races and religions, the
Commonwealth also provides useful
forum for exchange of ideas on inter-
national issues.

SHRI SAMAR GUHA: Common-
wealth is nothing but an institution as
a good memoria] for the British Em-
pire. I do not know how long this

MR. SPEAKER: Ask your question,
Otherwise, the question Hour will be
over before the answer.

SHRI SAMAR GUHA: In view of
the changed pattern of international
relations between different countries,
what speciflc political purpose the
membership of the Commonwealth en-
sures?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
The international situation is never
static. It is changing and it is all the
more reason that a group of indepen-
dent countries, would be meeting to-
gether to exchange their opinions
about the changing international situ-
tion. It Serves a great political pur-
pose to be able to understand the
views of countries in Africa there are
a very large number of Arican coun-
ties in the Commonwealth in Asia and
in Canada, which is another Common-
wealth country which follows an in-
dependent policy. So, it is always an
advantage to have a forum where

" these opinions are exchanged.

SHRI SAMAR GUHA: The hon.
Minister has referred to a group of
countries. Looking historically, this
group of countries represents nothing
but the history of slavery to the Bri-
tish Empire. I want to know from the
hon. Minister what are the economic
and cultural benefits that we are de-
riving by continuing our membership
in the Commonwealth, particularly, in
view of the changed economic pattern
of UK. with European countries.

SHRI SWARAN SINGH: This has
been answered in the main reply it-
self. .

WRITTEN ANSWERS TO
QUESTIONS

Invitation to Prime Minister to visit
Sri Lanka

*g21. SHRI M. S. PURTY:
SHRI G. Y. KRISHNAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Sri Lanka has extend-
ed an invitation to the Prime Minis-
ter;

(b) whether Sri Lanka has also in-
vited the views of the Prime Minis-
ter for solving the problem of State-
less persons of Indian origin living
there; and

(¢) the reaction of Government
thereto?

-
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) Yes, Sir.

(b) The Prime Ministers of Sri
Lanka and India have been in contact
with each other on this matter.

(c) Government are cooperating
fully in order to ensurg the imple-
mentation of the Indo-Ceylon Agree-
ment of 1964, which, as Honourable
Members are aware, deals with the
question of Stateless persons of Indian
origin in Sri Lanka.

President Nixon's Assurance to Pak-
istan to help release of P.O.Ws in
India

*622. SHRI H. N. MUKHERJEE:
SHRI M. S. SANJEEVI RAO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's attention
has been drawn tg the statement made
recently by President Bhutto's Special
Emissary, Mr. Ghulam Mustafa Khar,
after his return from Washington, that
President Nixon has assured Pakistan
that he would use his good offices for
the early release of the Pakistani
Prisoners of War held in Irdia; and

(b) if so,
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) Yes, Sir. Government have seen
reports to this effect.

(b) Government are convinced that
sub-continental problems can best be
resolved through direct negotiations
between the countries concerned with-
out any third party intervention. This
view has also been reflected in various
statements made by U.S. Official
spokesmen,

Purchase of war-ships from Yugosla-
via by India

*627. SHRI NAWAL KISHORE
SHARMA: Will the Minister of DE-
FENCE be pleaseg to state:

(a) whether India is purchasing
three War-ships from Yugoslavia;
164 L.5.—2

Government's reaction
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(b) if so, the cost of these ships and
how much foreign exchange is involv-
ed; and

(c) the time by which these ships
will reach India?

THE MINISTER Of DEFENCE

(SHRI JAGJIVAN RAM): (a) No.
8ir.
(b) and é). Do not arise,

Position of Orissa in total Minerals
output and Export thereof

*632. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL
AND MINES be pleased to state the
position of Orissa in the total mineral
output and export in the country?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMA-
RAMANGALAM): Orissa occupies the
sixth position in the statewise order
of value of mineral production during
1971 and 1972. Two statements show-
ing:—

(i) The position of Orissa in the
total mineral production in
India during 1972, anq
(ii) the despatcheg for exports of
minerals for the whole of
India and for Orissa during
1972.
are placed on the Table of the House.
[Placed in Library.. See No. LT-4725/
73].

Setting up of a Third Wage Board
for working Journalists

*635. DR. GOVIND DAS RICH-
HARIYA:
SHRI P. M. MEHTA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Government have
since taken gny final decision on the
question of appointing another Wage
Board for the Working Journalists;
and

(b) if so, its terms of reference?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) No, Sir.

(b) Does not arise.

FWAT O AEE (A T -
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Production of Cossipore Ordnance
Factory and Ichapore Gun Factory

*637. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of DE-
FENCE be pleased to state:

(a) whether his Ministry propose to
produce other products of Engineer-
ing goods apart from the defence pro-
ducts in Cossipore Ordnance Factory/
Ichapore Gun Factory; and

(b) if so, the outlines thereoi?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Yes, Sir. It has been the policy
of the Government to utilise spare
capacities available in the Ordnance
Factories after meeting the demands
of the Defence Services to produce
items for civilian use. In accordance
with this policy, Gun & Shell Factory,
Cossipore and Rifle Factory Ichapore
have already been producing and will
continue to produce goods for civil
Government  departments/undertak-
ings and private civil indentors to the
extent feasible.

Rifile Factory, Ichapore is already
producing and marketing sporting
arms for civil use,

Geneva Disarmament Conference

*638. SHRI C. JANARDHANAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the progress so far made by
the 25 Mation Geneva Disarmament
Conference;
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(b) the specific propesals that are
now being discussed by the Confer-
ence regarding disarmament;

(¢) whether China and France have
refused to participate at the Confer-
ence;, ang

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
‘THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) The Conference of the
Committee on Disarmament has so
far not been able to make any prog-
ress towards the accomplishment of its
principal task of reaching agreement
on treaty on general and complete
disarmament under effective inter-
national control. However, following
the discussion in the Committee on
partial or collateral measures, the
following treaties have been conclud-
ed:

33

(i) Treaty on the Prohibition of
the emplacement of Nuclear
Weapons and other Weapons
of mass destruction on the
seabed and the Ocean Floor
and in the Sub-soil thereof;
and

{ii) Convention for ihe Prohibi-
tion of the Development,
Production and Stockpiling of
Bacteriological (Biological)
and Toxin Weapons and on
their Destruction.

(by The question of an under-
ground nuclear test ban and the pro-
hibition of chemical weapons are re-
ceiving priority consideration at the
current session of the Conference of
the Committee opn Disarmament,

(c) and (d). China is not a member
of the Committee on Disarmament.
Although France is a member, it has
declined to participate in the work
of the Committee from its very incep-
tion. The non-participation by France
is believed to be mainly due to its
belief that since disarmament is main-
1y a question of nuclear disarmament,
meaningful discussion can only take

1895 (SAKA) Written Answers 34

place among the States which possess
nuclear weapons.

States not having any Unit of Heavy

Industry
630. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

HEAVY INDUSTRY be pleased to
state:

(a) the names of the States, v/hich
do not have even a single unit of the
Heavy Industry in them; and

(b) whether Government propose
starting at least one unit of Heavy
dndustry in each one of these Stafes?

THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A. PAI): (a) and
(b). The States in which no unit of
industry within the purview of this
Ministry is located are Assam, Guja-
rat, Himachal Pradesh, Manipur,
Meghalaya, Nagaland, Orissa, Pur}jab
and Tripura. There is no immediate
proposal to set up any particular
heavy industry unit in the public sec-
tor in any of these States.

Alleged Mis-representation of Prime
Minister's view on release of Pak.
P.0O.Ws.

*640. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state Government's reaction to the
reported mis-representation by the
Correspondent of ‘Guardian’ of Prime
Minister’s view on the release of
Pakistani P.O.Ws.?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
An authentic version of Prime Mini-
ster's interview with the ‘Guardiap’
correspondent Walter Schwarz was
released to the Presses as soon as in-
accuracies in the paper's report were
brought to the notice of the Govern-
ment. No further action was consi-
dered necessary.
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Hunger Strike by Calcuita Dock
‘Workers

6100. SHRI M. S. SIVASWAMY:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether any hunger strike by
the Calcutta dock workers was held
in support of their 13 point demand in
New Delhi on the 26th February, 73;
and

(b) it so, the main points thereof;
ang

(c) whether Government have con-
sidered the demands of the workers.
it so, the steps taken by Government
in agreeing to their just demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) Intimation of relay
hunger strike was given but it was
not resorted to.

(b) The demanhds generally related
to the improvement in the service
conditions of ceriain categories of
dock workers at Calcutta, The main
demand pertained to the payment o
bonus at the rate of 8-1/3 per cent
for the year 1R70-T1.

(c) The question of improving the
service conditions of dock workers is
constantly under review by Govern-
ment. The main demand for the pay-
ment of bonus at the rate of 8-1/3
per cent for 1970-71 is receiving
Government’s active consideration.

Embezzlement from Indian Naval Fund

6101. SHRI M. 5. SIVASWAMY:

Will the Minister of DEFENCE be
pleased to state:
(a) whether any progress was

achieved in the matter of embezzle
ment of $500,000 from in Indian Nawval
Fuhd in 1961 in India; and

(b) if so, the particulars thereof?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
Shri E. E. Jhirad, former Judge,
Advocate General (Navy), whp is
charged with the embezzlement of
Rs. 8,42457.50 from the Naval Prize
Fund between 1959 and 1961, was
arrested in New York on 4th August,
1972. Proceedings for extradition of
Shri Jhirag have been initiated by the
Government and are in progress.

Meeting of Task Force for setting up
New Steel Plants

6102. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether at a high level task
force meeting held on the 5th March,
1973, by the Secretary of Steel, recom-
mendations were made in regard to
the sites of five new steel plants;

(b) whether a former Secratary of
Steel who was present at the meeting
made a strong plea for locating a
plant in Mysore near Kudremukh: and

{c) the sites recommended by the
task force and the time-table for
setting up new plants at each loca-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a)
Presumably, the reference is to the
meeting of the Task Force op Iron &
Steel (Fifth Plan) which was held on
March 6, 1973, under the chairman-
ship of the Secretary, Department of
Steel. In the context of the loig-term
programme for steel capacity, a few
potential sites for the purpose of
taking up preliminary rstudies were
considered including one which may
possibly be based on the Kudremukl
iron ore deposits.

(b) No, Sir.

(¢) The recommendations of the

Task Force are yet to be finalized,
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Mediation offers by foreign countries
to settle P.O.Ws.' issue

6103. SHRI BISWANATH JHUN
JHUNWALA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether the American (;overn-
ment offered their good offices to
Pakistan to settle the Pak P.O.Ws'
issue with India and Bangladesh;

(b) if so, whether Government have
been sounded by America in this con-
nection; and

(c) whether any other country has
offered to mediate in the matter and
if so, their names and the reaction of
the concerned parties ie. Bangladesh
India and Pakistan in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) Government have seen
reports of the statement made to this
effect by President Bhutto's Special
Emissary Mr. Ghulam Mustafa Kkar
after his recent visit tg Washington.

(b) and (c). No formal offer of
mediation on the P.O.W. issue has
been received by Government from
any country.

Compensation for land acquired for
Steel Plants

6104. SHRI BISHWANATH JHUN-
JHUWALA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government have
made any inventory of names of per-
sons whose land has been taken over
by Goverment for construction of steel
plants in the country;

(b) how many of these persons,
apart from compensation for the land.

has been offereq jobs in the steel
plants; and
(¢) whether any scrutiny of the

plant-wise list has been made to find
out the number of persons in whose
<case even compensation has not been
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paid ang the total amount thereof and
the number of persons who are yet to
be absorbed in jobs and by what time
this will be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(¢) Land, for a project is acquired
by the State Government concerned
and any compensation payable there-
for is actually paid and disbursed by
the State Government authorities, The
project authorities pay whatever com-
pensation amount is payable to the
State ,Government. Accordingly, an
inventory of names of persons whose
lads have been acquired would be
available with the State Government
and the information as to whether
compensation has actually been paid
to all of them would also be available
with them.

As regards employment, the recruit-
ment policy laig down by Government
for public sector undertakings envi-
sages preference for those who have
been displaced from such lands in the
matter of recruitment of unskilled
workers and to posts of skilled work-
ers, clerks and other non-technical
staff whose scales of pay are dom-
paratively low, so long as basiz quali-
fications and experience are forthcom-
ing. The posts are notified to the Emp-
loyment Exchange. The displaced
persons have to get themselves regis-
tered in the Exchange and are con-
sidered for employment therefcre on
the basis of a certificate issued to such
persons by the local authorities certi-
fying that these are displaced persons.
Accordingly, information as to whe-
ther or not each and every affected
person has been given employment

would not be available with steel
plant authorities,
However, information relating to

the amount of compensatlon paid b¥
the Steel Plants tp the State Govern-
ments concerned and the number of
displaced persons who have been pro-
vided employment is being collected
and will be laid on the Table of the
House, :
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Saving of Foreign Exchange from
Soany R'llllil! fos‘hm !hnillment

8105, SHHI R.NN&BAHADUR
SINGH: Will the Minister of DEF-
ENCE be pleaseq to state the saving
of foreign exchange due to manufac-
tune of the Sound Ranging System
Equipment in the country?

THE MINISTER OF STATE (DE-
FENCE PRODUCTIONS) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : The

Equipment has not been so for taken
up for production. No indication of
the foreign exchange saving ¢ab
therefore be given.
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Medizal Department of Dandakaranya
Project

6111. SHRI R. V. BADE: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether specialised apparatus
for wvarious sections of the Medical
Department of Dandakaranya Project
ang specialists posts were sanctioned
long time back but np specialists have
been posted so far;

‘(b) if so, the apparatus purchased
and when and how many specialists’
posts are lying vacant and since when;
and

(c) whether Government are con
sidering to post specialists soon, if 50,
when?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRT RAGHU-
NATHA REDDY): (a) to (c). Accor-
ding to the information received from
the Dandakarnyg Project Administra-
tion, the specialised apparatus requir-
ed for various sections of NMedlcal
Department of the Dandakaranya
Project were sanctioned and purchas-
ed from time to time. Cardiological
apparatus was sanctioned and pur-
chased during 1963, 1964 and 1967 by
stages Radiological apparatus and
MMR were purchased during 1983
Dental unit and Opthalmic apparatus
were purchased during 1965. Surgi-
cal and Gynaecological apparatus
were purchased by stages during
1861, 1964 and 1966. It is, however.
not correct that no specialists have
been posted so far. Three officers of
the specialists Grade of the Central
Health Service namely the Chief
Medical Officer, the Surgeon ang the
T.B. Specialist are in position now.
These Specialists’ posts ag well as those
of Pathologist and. Gynaecologist had
been -filled; up even befere the- Danda-
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karanya Project joined the Central
Health Service Scheme during Sept-
ember, 19i6. The Specialist's post of
Pathologist has remained vacant since
24th April, 1969 and that of Cynaeco-
logist since 19th August, 1969 as these
postg are encadred in the Central
Health Service and no  incumbents
could be found for manning these
posts by the Ministry of Health and
Family Planning. Specialist's post of
Radiologist is lying vacant since 26th
November, ‘1962. The Union Public
Service Commission have been re-
quested tp select an incumbent for
this post. Posts of Physician-cum-
Superintendent and Ophthalmic Sur-
geon have been vacant since Novem-
ber, 1970 and November, 1971 respec-
tively. Requisitions for these posts
also have been placeg with the Union
Public Service Commission whaose
nominations are awaited.

Indo-Pak Relations After Simla Pact

6112. KUMARI KAMLA KUMARI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan is coming
closer to China and U.S.A. and her
relations with India are becoming far
from satisfactory after Simla Pact; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Pakistan's
relations with China have been close
for the past few years and continue
to be so.

Regarding relations of U.S.A. with
Pakistan the Government have al-
ready expressed their concern about
the recent unfortunate dcision of the
U.S. Government to lift the embargo
on the supply of arms to Pakistan.

On Indo-Pakistan relations the
position is that after the delineation
of the Lime of Control in J & K and
withdrawal of troops under the Simla
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Agreement, there has been little fur-
ther progress inspite of Government of
India's efforts, This has been mainly
due to Pakistan’s refusal to recognise
the realities of the situation in the
sub-continent. Government are,
however, constantly exploring the
possibilities of implementing the pro-
visions of the Simla Agreement.

Mining leases reserved for Govern-
ment Undertakings granted to 20
Large Industrial Houses

6113. KUMARI KAMLA KUMARI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether some mining leases
reserved for Government undertakings
and Government Mineral Depart-
ments have been granted to large-
Industrial Houses; and

(b) if not, the particuars of the
leases granted to 20 large industrial
houses in the year 1972 in Bihar and
Madhya Pradesh States?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). The information is being
collected and will be laid on the
Table of the House.

Dues regarding Mining Lease from
Large Industrial House

6114. KUMARI KAMLA KUMARI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the total balances of all types
of dues to be taken from Large In-
dustrial Houses regarding Mining
leases;

{b) whether all dues have not been
cleared by 20 large Industrial Houses
in 1972; and

(c) If so, the reasons therefor and
the total balances to be realised from
them for the year?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
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to (c¢). The information is
collected and will
Table of the House,

being
be laid on the

Common RBecruitment 'Pnl.lcy for
Heavy Industrial Units

6115. SHRI VAYALAR RAVI
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether there is any proposal
to introduce a common recruitment
policy for the heavy industrial units
in the country; and

(b) if so,
thereof?

the salient features

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
{a) Reecruitment to wvarious posts in
Public Sector
country is made in accordance with
a common policy formulated by the
Government for the purpose. No new
proposal is under consideration to
formulate a recruitment policy ex-
clusively for heavy industrial units.

(b) Does not arise.

Schemes for Labour Contract Societi-
es in Kerala

6116. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Min-
ister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether any proposals/schemes
regarding the formation of Labour
Contract Societies in each Taluk for
undertaking the execution of depart-
mental works on contract basis has
been received from thaz Kerala Go-
vernment; and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION' (SHRI G. VEN-
KATSWAMY): (a). No.

(b) Does net arise,

Undertakings in the"
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Shortage of C. I Sheets in Assam

6117. SHRI ROBIN KAKOTI: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there has been an
acute scarcity of C.I sheets in Assam
for the last many years;

(b) the allotment of C.I. sheets to

different States for the last three
years; and

(c) the basis on which the allot-
ment of CI sheets is made to the
States?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
It is presumed that :he reference is
to galvanised corrugated sheets, The
availability position of these sheets is
at present comparatively easy.

(b) and (c). Under the present
system of distribution, there are no
state-wise allocations. Despatches of
steel including GC sheets from the
main steel producers are regulated
by the Steel Priority Committee after
taking into account the end use for
which steel is required, the availabi-
lity and competing demands. How-
ever, details of quantities of GC
sheets despatched to different States
in the last three Yyears are being as-
certained and will be laid on the
Table of the House.

Commission allowed to Auctioneers
Appointed by D.G.S. & D.

6118. SHRIMATI JYOTSNA
CHANDA: Will the Minister of
SUPPLY be pleased to state:

(a) the rates of commission allow-
ed to Government auctioneers ap-
pointed by the DGS&D during the
last five auctioneering contracts;

(b) whether the commission allow-
ed in the last contract is considered
workable in accordance with the
essential pre-requisitezs of these auc-
tioneers and also in view of the pre-
sent steep rise in the price index; and
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(e) if so, the reasons for accepting
the non-workable rates?

THE MINISTER OF SUPPLY
(SHRI SHAHNAWAZ KHAN): (a)
The required information is furnished
in the statement laid on the Table
of the House. [Placed in Library.
See No. LT-4726/73].

(b) Yes.

(¢) Does not arise.

Auctioneering Contracts

§119. SHRIMATI JYOTSNA
CHANDA: Will the Minister of

SUPPLY be pleased to state:

(a) whether the minimum rates of
commission quoted by the prospec-
tive auctioneers are main criterion
for granting auctioneering contracts
by the DGS&D;

(b) if not, the other essential con-
ditions which are taken into consi-
deration while granting an auc-
tioneering contract; and

(e¢) whether all the conditions
prescribed by Govemment_ were
strictly followed while awarding the
last auctioneering contract; if not.
the reasons for the departure from
the established contract practices?

THE MINISTER OF SUPPLY
(SHRI SHAHNAWAZ KHAN): (a)
No.

(b) The essential conditions which
are taken into consideration while
granting an auctioneering contract
are:—

, (i) Adequate proof in _support
of previous = experience’ as
Auctjoneer: '

(ii) Sound financial position to
handle the Government
money;

(iii) Valid Income-tax clearance
ce rﬁﬁta‘tc "

(iv) Police report for a satisfac-
wry conductiand
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(v) Competitive and workable
rate of commission. B

(c) Yes.

Mgnafacturg of Steel Tubes

6120. DR. GOBIND DAS RICHHA-
RIYA: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) the number of factories engag-
ed in the manufacture of steel tubes;

(b) the total gquantum of steel
tubes manufactured in the country
during last three years, year-wise;

(c) whether some applicants who
were given registration numbers for
manufacture of steel tubes are pend-
ing with Government for a long time
and if so, the reasons therefor; and

(d) the names of the applicants
whose cases are pending since 19697

THE DEPUTY MINISTER IN' THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) 16 units are at present manu-
facturing steel tubes in the organised
sector of the industry.

(b) The production of steel tubes
during last three years in the orga-
nised sector was as below:—

1970 2,15,578 tonnes
1971 2,34,133 tonnes
1972 3.27,219 tonnes
(¢) and (d), No application for

registration for the manufacture of
steel tubes is now pending with the
Government.
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Sale of Revolvers ang Cartridges to
General Public

6122, SHRI 5. N. MISRA: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government are
manufacturing pistols and revolvers
and their cartridges for sale to the
general public;

(b) if so, what small weapons are
available for purchase and from
where and how; and

(¢) what are the sale prices of such
small arms?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN 'IHE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Pistols and Revolvers are not at pre-
sent manufactured in the Ordnance
Factories. However, a composite pro-
ject for the manufacture of 32 Pistols
for the civilian use and those requir-
ed by the Services has been sanction-
ed and the production is likely to
commence in about 4 years time.

Cartridges 32 “Revolver Long and
Cartridges 32" Athletic Starter are
manufactured in the Ordnance Fac-
tories for sale to. the general pubhc
through registered arms and ammuni-
tion dealets

(b) and (c). Do not arise.
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Revision of Wages

6123. SHRI D. K P:ANDA: will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the attention of Go-
vernment has been drawn to the
news-item with caption “Bhahuguna
wants wages revised” appearing in
the Hindustan Times dated the 13th
February, 1973; and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHR] G. VENKAT-
SWAMY): (a) and (b). The Press
report referred to contains the per-
sonal views of the Minister of Com-
munications and these have been
noted.

News Report Regarding Losses in
H‘uv, Enqineerin: Corporation

6124. SHRI RAMKANWAR:
DR. LAXMINARAIN
PANDEYA:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether the attention of the
Government has been drawn to a re-
port in the Hindustan Times dated
the 29th November, 1972, regarding
the functioning of the Heavy En-
gineering Corporation, Limited;

(b} whether reports bring out seri-
ous lapses on the part of the mana-
gement which has led to heavy losses
of public money;

(¢) whether any investigations
have been conducted in regard to the
functioning of the Heavy Engineer
ing Corporation, Limited; and

(d} the gist thereof and the action,
ﬂany, taﬁen in rega.rdtothepmp-
pouh made by the investigating
body? -
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THE DEPUTY MINISTER OF
HEAVY INDUSTRY (SHRI SIDDHE-
SHWAR PRASAD): (a) Yes, Sir.
An article under the caption “HEC:
A Lumbering Giant” appeared in the
Hindustan Times in three instal-
ments. The first instalment was pub-
lished on November 29, 1972.

(b) The article contains allegations
of certain lapses on the part of the

Heavy Engineering Corporation
management resulting in heavy
losses.

The losses incurred by the Heavy
Engineering Corporation cannot en-
tirely be attributed to lapses on the
part of the management of Heavy
Engineering Corporation. Losses in
a project of this magnitude and com-
plexity are inevitable in the initial
years of operation., The losses have
primarily arisen on account of heavy
investments involved and long gesta-
tion periods, which entail a heavy
burden of interest, depreciation and
overheads. To a certain extent, the
losses can also be attributed to the
slow rate of build-up or production
due to a combination of factors in-
cluding unsatisfactory industrial re-
lations and deficiencies in manage-
ment in the initial phase of operation
of the HEC plants.

(¢) The functioning of Heavy En-
gineering Corporation is under con-
stant review by the Government. A
task force to periodically review the
performance of the Heavy Engineer-
ing Corporation was constituted in
the Ministry in April, 1971. The
Committee on Public Undertakings on
two occasions (1967 and 1871)
examined in detail the working of
the Heavy Engineering Corporation.
An Action Committee on Public En-
terprises, set up by the Government
also examined the working of the
HEC in May/June, 1372.

(d) The major shortcomings
brought out by the different studies
relate to unsatisfactory industrial re-
1ations, lack of proper production

APRIL 5, 1973

Written Answers 52

planning and control, defective pro-
cedures regarding procurement of
materials, deficiencies in material
handling and maintenance, high level
of rejections, high idle time of men
and machines, lack of trained per-
sonnel and the need to strengthen the
management.

In order to overcome these short-
comings, the following steps have
been taken/are being taken:

(i) To improve the industrial rela-
tions, grievances of the workers are
redressed as quickly as possible, a
rational personnel policy is being in-
troduced and promotion procedures
are being systematised.

(ii) Detailed itemised plan of pro-
duction has been prepared by the
HEC for each shop and is being close-
ly followed.

(iii) Procedures relating to pro-
curement and handling of materials
have been streamlined.” The procure-
ment, issue and accounting of mate-
rials is being computerised, with a
view to eliminate idle time on
account of shortage of materials. The
recommendations made by the Ad-
ministrative Staff College, Hydera-
bad, who studied maintenance and
material handling in the foundry
forge plant at the request of the HEC
are being implemented.

(iv) In order to have stringent
quality control and to reduce the
high percentage of rejections, produc-
tion has to conform strictly to the
specifications incorporated in the
technology sheets. In addition, the
training of workers and first line
supervisers has been made more in-
tense and incentives are based on
production conforming to specifica-
tions.

(v) With a view to reducing idle
time of men and machines, time
keeping with the aid of time punch-
ing clocks has been introduced and
double/triple shifts in identified areas
are being introduced progressively.
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An incentive scheme is being intro-
duced in a phased manner in order
to develop proper motivation.

(vi) The possibility of obtaining
trained personnel from other sources
including railway workshops is being
considered. by the HEC.

(vii) New general managers for
the foundry forge plant and the
heavy machine building plant were
appointed by the Government in May,
1972. 1t is expected that a new Direc-
tor (Finance) will be appointed soon.
Action to fill other key posts, wviz.,
General Manager (Production, Plan-
ning and Control), Chief Engineer
(Production and Planning) and Sys-
tem Manager has been initiated by
the HEC.

New Labour Laws to regulate indos-
trial relations

6125. SHR] P. GANGADEB:
SHRI P. M.. MEHTA:

will the Minister of LABOUR AND
REHABILITATION be bleased to
state:

(a) whether Centre has received
a number of proposals from State
Governments seeking its approwval for
enacting new labour laws to regulate
industrial relations in their respec-
tive areas; and

(b) if s2, how many States have

submitted their proposals?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G, VENKAT-
SWAMY): (a) and (b). Proposals
had been received from five State
Governments.

Vigilance Cases against  Executive
Engineer Dandakaranya Project

6126. SHRI HUKAM CHAND KAC-
HWAI: Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to state:

(a) whether some vigilance cases
were instituted against the  present
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J Executive Engineer of the Central
Division at Umerkote of Dandakaran-
ya Project; if so, when;

(b) whether he was promoted

in-
spite of the vigilance cases ainst
him; “
(c) whether the vigilance

cases
have been finalisedq and action taken;
and -

(d) if so, the nature thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) No, Sir.

(b) to (d). Do not arise.

Smuggling of Arms by Foreizn
Legation

6127. SHRI D. D. DESAI: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government are aware
of any attempt being made by any
foreign legation in this country for
smuggling in arms; and

(b) what steps have been taken to
prevent any smuggling of arms by
foreign legations to foment internal
revolts here?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-

FAIRS (SHRI SURENDRA PAL
SINGH) (a) No Sir.
' (b) Government continually. take

all possible steps to prevent smuggl-
ing of arms by any one for any pur-
pose whatsoever. For security rec-
sons it will not be desirable to disclose
those steps.

Setting up of FPanel of Experts to
advise Techniques of Energy Planning
by U. N. Secretary General

6128. SHRI R. V. SWAMINATHAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India has urged vpom
the U. N. Committee on Natural Re-



55 Written Answers

sources to recommend to the Secre-
tary-General to set up a panel of ex-
perts to advise on the more sophisti-
cated techniques of energy planning
for the benefit of the developing coun-
tries; and

(b) if so, the reaction of the
mittee thereto?

Com-

THE MINISTER OF STATE IN
“THE MINISTRY OF BXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b). The Committee took note of
India’s proposal as well as some other
proposals submitted by other delega-
tions. No decisions were taken on
any of them.

Production of Wagons in Indian
Standard Wagon Company at Asansol

6129. SHRI NAWAL XISHORE
SHARMA: Will the Mimstry of
HEAVY INDUSTRY be pleased to
state:

(a) whether production of M/s. In-
dian Standard Wagon Company at
Asansol has been decreasing during
the last three years;

(b) if so, the reasons therefor;

(¢) whether an enquiry committee
has been set up by Government to
investigate the cause of decling in
production of wagons; ang

(d) if so, the result of the enguiry
and the steps being taken by Govern-
ment to increase the production to
make up the loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI' SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) to (d). A Commitiee was ap-
pointed by the Government to investi-
gate into the affairs of M/s. Indian
Standard Wagon Company Ltd. The
Committee has just submitted its re
port. It is under consideration,
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Facilities provided to I.N.A.
Personnel

6130. SHRI VIKRAM MAHAJAN:
Will the Minister of DEFENCE be
pleased to state:

(a) what facilities have been given
to the LN.A, personne] so ifar; and

(b) whether any facilities have
been given to their dependents and
if not, the reasons thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). A statement is attached.

STATEMENT

1. Ex-Indian Army Personnel

1.1. Army Officers and men who
had joMed the INA were cdivided by
the British Government of India into
three categories viz., ‘Whites', ‘Greys'
and ‘Blacks’, ‘Whites’ were reinstat-
ed in service, ‘Greys’ were discharged
and ‘Blacks’ were dismissed and/or
convicted. After transfer of power,
the Government of India re-consider-
ed the cases of Greys and Blacks. All
the officers and men who had bkeen
convicted and imprisoned Were re-
leased. Orders of dismissal were
set aside and re-placed by orders of
discharge so that no stigma should
attach to the members of the IN.A.
The previous classification did not
hold good any longer and was no
more a bar for service with the
State in any capacity, Re-instatement
in the army of these personael was
however, ruleq out because they had
lost touch with the Army for a num-
ber of years and their re-instatement
would have led to many complications
both practical and psychological.

12. In cases in which dismissal
from service was converted into dis-
charge/retirement the following bene-
fits were given:—

(i) Service pension/gratuity ad-
missible under tne rcrmal
rules assessed on whole of
the service upto the date of
discharge/retirement;
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(ii) War gratuity in full under
the existing rules, assessed oo
the whole of the war servies
upto the date of dischsrge;

(iii) Lump sum grants ranging
from Rs. 400/- to Rs. 800/-
to personne]l who were disab-
led while serving with the
Indian National Army, and to
the dependents of the per-
sonnel who died while serv-
ing with the Indian National

Army;
(iv) Ad-hoc financial relief as
follows:—
Officers ‘Rs. 1,500/-
JCOs Rs. 500/-
NCOs Rs. 220/-
Ors Rs. 160/-
NCsE Rs. '120/-
(v) Arrears of forefeited pay

and allowances; and

(vi) Restoration of pension in the
case of re-employed pension-
€rs.

2. Ex-Indian Army personnel who
had joined INA and their dependents
are eligible to receive all the benefits
normally extended to the other Indian
Army ex-servicemen and their depen-
dents, such as financial assistance for
resettlement and rehabilitation in civil
life, at the prescribed rates, from
various funds meant for this purpose,
land grants sanctioned under the vari-
ous Central and State Colonisation
Schemes, for ex-servicemen, assis-
tance in securing Civil Employment
ete.

1I others (i.e, those who were not
serving in the Indian Army at the
time of joining the Indian National
Army).

1. In 1961, it was decided that par-
ticipation in the I N A Tovement
should be treated to be at par with-
participation in the National move-
ment in India. Accordingly, ex-
INA personne] are treated as freedom
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fighters and are eligible for reliefs,
in the matter of employment to pub-
lic service, financial assistance, edu-
cational concessions to children, etc.,
as are admissible to political suffer-
ers. Btate Governments have been
requested to follow the same pclicy
and to extend to ex-INA personnel in
the States the same concessions as
are sanctioned by them for treedom
fighters in their areas.

2. The Government of India bave
sanctioned a new pension scheme
for freedom fighters which came into
force on 15-872 Ex-INA personnel
who suffered imprisonment/detention
in jails within the country or in
detention camps etc., outside the
country, for a period of not less than
6 months or lost their jobs, civil or
milltary, or means of livelihood, due
to their participation in the LN.A.
movement are eligible on application,
for the grant of pension under this
scheme, provided their annual income
is less than Rs, 5,000/-. Families
of the ex-IN.A. personnel who lost
their lives while fighting with the
Britishers are also eligible for the
grant of pension under the  scheme.
Persons who are not Indian citizens
or are not residing in India are not
eligible for the grant of pension un-
der this scheme.

Request from Indonesian Government
for Joint Naval Exercises with Indian

War-Ships
6131. SHRI NAWAL KISHORE
SHARMA: ‘
SHRI VARKEY GEORGE:

Wil] the Minister of DEFENCE be
pleased to state:

(a) whether Indonesian Government
have requesteg the Government of
India to impart joint Nawval Exercise
with Indian war-ships to Indian Navy;

(b) if so, the details thereof toge-
ther with the date and venue of ex-
ercise;

(c) the war-ships taking part
both the sides; ahd

on
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(d) whether some more friendly

countries will also participate?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(d). At the suggestion of the Chief
of Naval Staff, Indonesian Navy, it has
been agreed, in principle, to havea
joint naval exercise between the In-
donesian Navy and the Indian Navy.
The details regarding ihe date and
venue ety. of the exercise, and the
war-ships which will participate in
the same, have not yet been finali-
sed. At present there is no propo-
sal for any other country to participa-
te in the exercise,

Centre’'s help to Goa for ralsing irom
ore production )

6132. SHRI PURUSHOTTAM K®K-
ODKAR:

SHRI P. GANGADEB:

Will the Minister of STEEL AND
MINES be pleased to state whether
Government are considering to help
Goa to raise Iron Ore production in
that State?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): There
is no special proposal under conside-
ration of the Government to help
Goa to raise iron ore production in
that State.

Approval of Suob-Marine built by
Mazagon Dock Limited

6133. SHRI C. K. JAFFER SHARI-
EF:

SHRI M. RAM GOPAL REDDY:

Will the Minister of DEFENCE be
pleased to state:
1}

(a) whether any decision has been
taken by Government regarding the
approval of submarine which has been
built by Mazagon Dock Limiteg in
Bombay; and

(b) if so, the nature of the decision
of Government in this regard?

5, 1973
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THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI VID-

YA CHARAN SHUKLA): (a) and
(b). Mazagon Dock Limited, Bom-
bay, bas not so far built any  sub-
marines. The question of Govern-

ment taking any decision in regard to
approval of such a submarine does
not, therefore, arise.

Threat msed by Sino-Japanese Rap-
proachment

6134. SHRI M. M. JOSEPH: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have con-
sidered the issue in regard to the col-
lective security systems in Asia con-
sidering the threat posed by the Sino-
Japahese rapprochment according
to the commentator of the Novesti
Press Agency; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Our view is
that it is for the countries in the re-
gion to discuss various ideas on the
subject and evolve, in consultation
with each other, ways and means to
safeguard their independence and
sovereignty and strengthen coopera-
tion among themselves. As far as
rapprochment between China and
Japan is concerned, Government wel-
comes improvement of bilateral re-
lations between all countries and any
step which may help relations of ten-
sions in thig part of the world.

HM.T. Collaboration with Citizen
Watch Company of Japan for making
Watch Parts

6135. SHRI K. MALLANNA: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether the H.M.T. had enter-
ed into collaboration with citizen
Watch Company of Japap for mak-
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ing various parts of

the watches;
sand :

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR  PRASAD):
(a) and (b). Hindustan Machine
Tools Limited have an existing colla-
boration agreement with Citizen
Watch Company of Japan for making
wrist watches ang certain components
thereof. This agreement, however,
does not include critica] components
like main springs hajr-springs and
shock absorbers.

HMT. Colaboration with Malaysian
Party for manafacture of Machines
Tools

6136. SHI K. MALLANNA: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether the H.M.T. is entering
into a collaboration with a party in

Malaysia for the manufacture of
machine tools; and

(b) if so, the salient features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a).No, Sir.

(b). Does not arise.

HMT. Nego#iations with Swiss Com-
pany for making Watch  Parts

6137. SHRI K, MALLANNA: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether H.M.T. had negotiated
with a Swiss Company for making
parts of the watch; and

(b) if so, the result of negotiation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR  PRASAD):

‘(a). No, Sir.
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(b). Does not arise.
Percentage of Imported Parts in

Tractors manufactured in India

6138. SHRI ONKAR LAL BERWA:
Will the Minister of HEAVY INDUS
TRY be pleased to refer to the reply
given to Part (b) of Unstarred Ques-
tion No. 2438 on the 8th March, 1973
regarding manufacture of Tractors
and state the percentage of imported
spare parts used, in the manufacture
of tractors in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR  PRASAD):
The percentage of imported parts
(and not imported spare parts) in
the tractors manufacturey in the
country at present is as under:—

‘Name of manufacturing unit Percent-
age of
Imported
parts
(1) M/s. International Trscmrsm
Co. of India Ltd., Bombay
(International-B.. z:.rs) (35HP) 10°0
(2) M/s. Tractors & Farm Equip-
ment Ltd M.ld.m (MF-1035
35 HP) - 85
(3) M/s Escorts Ltd., Fatidabﬂ.d
(Escort-25-35sHP) - 12-0
(4) M/s. Eicher Tractors India
L., Faridnbud (Eicher
26- 5 HF) 87
(5) M/s. Escort Tractors Lid.,
Faridabad (Ford-46HP) -+ 500
(6) M/s. Hindustan Tractors
—id., Baroda
HWD-s0 (s0 HP) - 26-
HWD-35 (35 . 45°
(7) The Hindustan Machine
‘vols Lid., Punjore (Ze‘:m'
zon!zsu)(zsl-IP) . 67-5

Grant of Stand-by Credit to Nepal

6130. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of EXTER-

NAL AFFAIRS be pleased to state:

(a) whether Government have agre-
ed to the Nepalese Government's re-
quest to make available a stand-by
credit of Rs. 10 crores; and
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{(b) if so, the nature of its terms and
conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The credit will be utilized for
expenditure only in India. It will bear
an interest of 5 per cent per annum
on the amounts actually drawn, be-
sides a commitment charge of half
per cent per annum on such part of
the credit as is not drawn.

Compensation paid for Acquisition of
Land

6140. SHRI BHOGENDRA JHA:
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 1418 on the
1st March, 1973 and state;

{a) what was the total compensation
paid for 2215.193 acres of private land
including the additicnal compensation
awarded by the court; and

{b) the total amount received by
each individual land owmer?

THE MINISTER OF DEFENCE
21 JAGJIVAN RAM): (a) ang (b).
The information is being collected and
will be placed on the Table of the
House. ’
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Plan to cover demand of Lead and
Zine

6142. SHRI D. B. CHANDRA
GOWDA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the State-owned Hin-
dustan Zine Limited has drawn up an
ambitious plan to cover the shortfall
between the demand and availability
of lead and zinc during the Fifth
Plan period; and

(b) if so, the salient features of
the plan and what would be the de-
mand for zinc at the end of 19807

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD): (a)
and (b). The demand for zinc and
lead by the end of the Fifth Plan
period is likely to be of the order of
200,000 tonnes and 118,000 tonnes
respectively. As against this, the
existing production capacity is as
follows: —

Licensed  Present
capacity production
per per
annum annum
(In tonnes)
Hindustan Zinc Ltd.
(Public Sector)
Debari Zinc Smelter. 18,000 13,000
Tundoo Lead Smelter. 5,400 3,000

Cominco Binani Zinc
Ltd. Private Sector

Zinc, * . . 20,000 14-15,000

In addition, Hindustan Zine Ltd. has
been licensed to set up two smelters,
one at Vizag and the other at Debari
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-as expansion of the existing smelter,
as indicated below:—

Licenced capacity
per annum
(In Tonnes)
Vizag Zinc Smelter
m . . . . - 30,@
Lead - . . . s 10000
Debari expansion 18,000

These two schemes are expected to
be completed by the end of 1975.

Therefore, the gap between the zine
production capacity in 1976, i.e., 86,000
tonnes and the estimated demand for
zine at the end of the Fifth Plan, ie.,
200,000 tonnes, would have to be filled
by setting up other zinc smelters in
the country. The matter is under con-
sideraticn of Government. It may be
added in this regard that Hindustan
Zine Ltd., is examining the feasibility
of setting up during the Fifth Plan,
a smelter with a capacity of about
50,000 tonnes zine and 10,000 tonnes
lead based on Rajpura-Dariba deposits,
Cominco-Binani Zinc Ltd., may also
expand their capacity by 20,000 ton-
nes during the Fifth Plan.

Non-Governmental Machinery for
fostering Indo-Bangladesh Friendship

6143. SHRI S. C. SAMANTA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state whether there
exists any machinery at non-Govern-
mental level for fostering ever growing
friendly relations between the peoples
©of Bangladesh and India.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
A large number of friendship societies
are in existence with a view
to fostering friendship between the
peoples of India and Bangladesh.

Press comments about Prime Minis-
ter's statement on American Bombing
of North Vietnam

6144. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether attention of Govern-
ment has been drawn to an editorial
in “The Washington Evening Star”
dated the 16th February, 1973, where-
in it has been stated that “the Prime
Minister Indira Gandhi’s attack on the
American bombing of North Vietnam
might have been due to India's exclu-
sion from the Paris Conference on
Indo-China”; and

(b) if so, Government’s
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have seen comments to
this eflect in the U.S. press.

(b) Our opposition to U.S. bombings
of Vietnam was based on certain prin-
ciples and dates back fo many years.
It has nothing to do with our inclu-
sion or exclusion at the Paris Confer-
ence. We would have liked to be at
such Conference only if we had been
invited by common consent of all sides
concerned.

Takeover of Private Sector Car Manu-
facturing Firms

6145. SHRI JYOTIRMOY BOSU:
Will the Minister of HEAVY INDUS-
TRY be pleased to refer to the reply
given to part (b) of Unstarred Ques-
tion Mo. 3438 on the 15th March, 1973
regarding Indian made cars and state;

(a) whether Government are con-
sidering to take over the private sec=
tor car manufacturing flrms with a
view to manufacture cheap and quali-
tatively better cars; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):

(a) There is no specific proposal under
consideration of the Government.

reaction



67 Written Answers

(b) Government decision in this be-

half will depend on the techno-econo-

nic merits as also socio-economic
benefits ang the priority of the industry
in the Plan.
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Development of Mechanical Mine-
Layer to lay and bury anti-tank non-
detectable Mines

6148. SHRI RAJDEO SINGH:
SHRI BIBHUTI MISHRA :

Will the Minister of DEFENCE be
pleased to state:

('a) whether a mechanical mine layer
to lay and bury anti-tank non--detect-
able mines has been developed by the
Research and Development Establish-
ment of the Defence Ministry at
Poona; and

(b) if so, whether this mechanical
mine layer will speed up mining im:
large areas?
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THE MINISTER STATE (DEFEN-
.CE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b).
Yes, Sir.

Sample Survey to Ascertain Employ-
ment Pattern of Graduates

6149. DR. H. P. SHARMA:
SHRI M. S. SIVASWAMY:

Will the Minister of LABOUR AND
REHABILITATION  be pleased to
state:

(a) whether Government have un-
dertaken a sample survey to ascertain
the employment pattern of graduates
in the country;

(b) the salient features and precise
objectives of the survey.

(c) the agency which has been as-
signed with the job and the basis on
which the areas or persons to be sub-
jected to the survey are to be chcsen;
and

(d) the time by which the survey is
likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-

SWAMY): (a) Yes, Sir.
(b) and (¢). A statement is
attached,

{d) The Report of the Survey is like-
1y to be completed by the end of
March, 1974.

STATEMENT

The survey relates to the employ-
ment pattern of graduates (including
post-graduates) and diploma holders
in Engineering/Technology (equiva-
lent to graduates) who had obtained
their degree/diploma during the year
1968 from any University, Polytechnic
ete. in the country. The object of
the survey is to bring out relationship
‘between the education and employ-
ment of these graduates.

The Survey is being conducted by
the Directorate General of Employ-
ment and Training in the Ministmy of
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Labour and Rehabilitation under the
technical guidance of a Committee of
Direction comprising representatives
of Planning Commission, University
Grants Commission etc. The selection
of alumni for the survey is based on
the following criteria:—

(i) all post-graduates (including
doctorates), graduates with
honours, graduates in profes-
sional/technical subjects and
other graduates who  have
secured Ist Division;

(ii) 50 per cent of the graduates
who have secured second
division; and

(iii) 25 per cent of the graduates
who have secured third divi-
_sion and the Engineering dip-
loma holders.

The lists of addresses for the Survey
are obtained directly from Univer-
sities/Colleges-Polytechnics which are
sampled on the above basis. To the
sampled alumni the prescribed ques-
tionnaire is mailed.
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Ceolours and badges awarded to
Battalions of Indian Army

6153. SHRI NAWAL KISHORE
SHARMA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether most of Battalions
and Regiments of the Indian Army
are still holding their colours which
were awarded to them by the British
Government;

(b) if so, the number of such Bat-
talions and Regiments in the country;

(c) the reasons for not doing away
with the old colours to these Batta-
lions and Regiments; and

(d) the time by which all the
Indian Army will be provided with
their new colour and badges?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). All colours awarded by the
Britain Government have since been
replaced by new colours, except in
the case of four regiments,

(c) and (d). The post independ-
ence policy regarding award of
colours was finalised by Government
in August, 1962. Since then the Army
has been engaged constantly in opera-
tions on our borders. The design ef
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the new colours for these four regi-
ments will have to be approved by
the President, got manufactured
according to the prescribed design
and specifications and then presented
to the Regiments by the President.
Every effort will be made to complete
the process as early as possible.

Threat to Indian Mission at Eathmandu
by Black December Group

6154. SHRI PRABHUDAS PATEL:
SHR GIRIDHAR
GOMANGO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Indian Mission at
Kathmandu has been asked to take
extra security precautions in view of
the threat posed by the Black Decem-
ber Group; and

(b) whether any military person-
nel has been deputed to Kathmandu
to assist the Indian Mission?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFATIRS (SHRI SURENDRA PAL
SINGH): (a) Following the incident
in our High Commission in London
on 20th February, 1973, all our Mis-
sions abroad, including Kathmandu,
have been asked to implement special
security instructions to meet such
threats.

{(b) No, Sir.
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Rehabilitation of repatriates from
other countries i.n Orissa

6156. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of LAB-
OUR AND REHABILITATION be
pleased to state:

(a) the amount sanctioned and re-
leased to Orissa Government in 1970-
71, 1971-72 and 1972-T3 for the
rehabilitation of repatriates in the
State;

(b) the countries from which these
repatriates came; and

(c) the rehabilitation programmes
on which this amount was spent?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) to (c). Re-
patriates from Burma only have been
resettled in Orissa. An amount of
Rs. 19.60 lakhs has been sanctioned
and released to the Government of
Orissa for grant of business and hous-
ing loans to the repatriates from
Burma., Year wise figures are as
follows: —

Business  Housing
Loan Loan
Rs. Rs.
1970-71 7-00 lakhs 6.60 lakhs
1971-72 . 3-00 lakhs 3-00 lakhs
1972-73  * . .. ..
10-00 lakhs g-6olakhs
o
Completion of Mini-steel Plant in
Orissa
6157. SHRI CHINTAMAN] PANI-

GRAHI: Will the Minister of STEEL
AND MINES be pleased to state:

‘(a) whether the proposed mini-steel
plant in Orissa has been constructed
by now; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). The gquestion presumably refers
to the sponge iron-cum-electric fur-
nace complex proposed to be set up
at Barbiljoda by the Industrial Deve-
lopment Corporation of Orissa for
manufacture of steel billets. The
Corporation are examining all techni-
cal and economic aspects with a view
to implementing this scheme,
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Supply of Arms to Pakistan by Iram
during and after last Indo-Pak War

6160. SHRI SAMAR GUHA:
SHRI BHOGENDRA JHA;

Will the Minister of DEFENCE be
pleased to state:

(a) whether during the last Indo-
Pak war and thereafter Iran supplied
arms and military air craft and other
equipments to Pakistan; and

(b) if so, the nature thereabout?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Gov-
ernment are aware that a certain
amount of military equipment was
passed to Pakistan from Iran during
the period in questien;

(b) The details cannot be disclosed
in public interest.

Sanction ¢btained for prosecutions
filed in Enwh:us Provident Fund
annhlﬁnu '

6161. SHRI R. P. YADAV: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether sanctions are obtained
before filing of the prosecution from
the State Government in the Emp-
loyees Provident Fund organisation;

(b) if so, the sanctions obtained
from the State Government of Bihar
by the Regional Commissioner, during
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the last two years with the names of
the establishments, period involved,
the date of sanction obtained and the
date of filing the prosecution;

(c) whether complaints and peti-
tions are not filed for months together
-even after obtaining the sanction for
prosecution from the State Govern-
ment; and

(d) if so, the reasons for the glar-
ing irregularities?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKA-
TASWAMY): (a) to (d). Informa-
tion is being collected by the Provi-
dent Fund Authorities and it will be

laid on the Table of the Sabha in
due course.
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Conclusion of Technical Economic
Co-operation Agreement with
Tanzania

6164. SHRI RAM PRAKASH:
- SHRI VAYALAR RAVI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether technical economic
cooperation agrreement has been re-
cently concluded with Tanzania;
and

(b) if so, the main feature of the
agreement?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
'AFFAIRS (SHRI- SURENDRA PAL
SINGH): (a) An Agreement on
Friendship and Technical Economie
and Scientific Cooperation with
Tanzania was signed on 28th January,
1966

(b) The Agreement is on general
lines, to facilitate and promote tech-
nical, economic and scientific coopara-
tion, and provides for:—

APRIL 5, 1973
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(a) exchange of personnel for
training purposes in technical
schools, scientific and other insti-
tutes, factories and other production
centres in each country and grant
of scholarships,

_(b) exchange of experts’ visits
with a view to lecturing, instructing
and acquiring expert knowledge in
the other country.

(c) provision of the services of
experts.

(d) exchange and giving of tech-
nical documentation and necessary
equipment, including the ‘exchange
and giving of corresponding infor-
mation.

(e) cooperation in scientific re-
search work between scientific in-
stitutes and bodies of the two
countries, and exchamge of infor-
mation, books and scientifie
publications,

(1) setting up of joint industrial

ventures.

(g) cooperation of production
enterprises in finding the most suit-
able technical solutions and attain-
ing increased productivity.
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Prosposal to declare mediterranean as
an area of Peace

6166. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether the Yugoslav Prime
Minister, Mr. Dzemal Bijedic and
Smt. Indira Gandhi sponsored a pro-
posal for declaring the Mediterranean
an area of peace; and

(b) if so, the broad outlines of the
declaration?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). No, Sir. The
proposal for declaring the Mediterra-
nean an area of peace is still in a
preliminary stage. The matter is

under consideration of the interested:

States of that area.

Persons injured ang died at the time
of clearing mines in Punjab Sector

6167. SHRI PRIYA RANJAN DAS
MUNSI:
SHRI M. S. PURTY:

Will the Minister of DEFENCE be
pleased to state:

(a) how many persons have been
injured or have lost their lives dur-
ing the time of clearing the mines

near Punjab sector in the border of

Pakistan after the war;

(b) how many of them are civi-
lians and how manv of them are
Army personnel; and

(¢) whether any
were given to them?

compensation

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
Sixty six Army personnel were in-
jured and four lost their lives whilst
.clearing mines in the Punjab sector
after the war. Army personnel in-
jured are allowed extra pensionary
benefits. The next of kin of Armxv

82

personnel who are killed in such cir-

cumstances are also allowed extra
pensionary benefits. Civilians are
not used for mine clearing opera-

tions.

Setting up Defence Based Industries

6168. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether a request has been
received by the Government regarding
the setting up of Defence based in-
dustries in the border States of
Jammu and Kashmir, Himachal Pra-
desh, Punjab, Haryana, Rajasthan and
Gujarat; and

(b) if so, Government's decision on
this request?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
VYes, Sir. We have had requests in the
past from all these States.

(b) The location of Defence pro-
jeets is decided in each case on full
considration of all relevant factors
including strategic and techno-econo-
mic considerations of the project.
Claims of all these States were duly
examined while finalising the location
of various defence projects.

Running of a Military Special Train
between New Delhi and Jammu

6169. PROF. NARAIN |ICHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Ministry of De-
fence has received /a muggestion to
prsuade the Railway authorities to
start a daily military special train
between New Delhi and Jammu, for
the convenience of the Military per-
sonnel hailing from the States of
Jammu and Kashmir, Himachal Pra-
desh, Punjab and Haryana; and
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(b) if so, the reaction of Govern-
ment to this suggestion?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) The proposal was examined
and was not considered practicable.

Acquisition of Chinese Gun Boats by
Pakistan

6170. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
DEFENCE be pleased to state the
reaction of the Government to the
reported acquisition of Chinese gun-
boats by Pakistan?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Govern-
ment are aware of the situation Al
possible steps are being taken in the
matter,

Purchase of Hareler Fighters from
UK. by India

6171. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
DEFENCE be pleased to state whe-
ther Government are thinking of
buying wvertical take of Harrier
fichters from UK.?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): No such
proposal is under consideration.

Pak-Iranian Naval Cooperation in
Arabian Sea

6172. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
DEFENCE be pleased to state the

 Government’s reaction to the reported
Pak-Iranian naval co-operation in the
Arbian Sea?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Govern-
ment are aware of the situation. All
possible steps are taken by Gowvern-
ment for the security of country. The
position is reviewed from time to
time. L
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Comments by Ceylon Workers Cong-
ress over Shastri-Sirimave Agree-
ment

6173 SHRI S. A, MURUGANA-
THAM: Will the Minister of EX-
ThiunAL AFFAIRS be pleased to
state:

(a) whether Mr. Thondaman,
President of the Ceylon Worlers
Congress, had said that the estate

labour of Indian origin in Sri Lanka
have been relegated to the status of
national illegitimacy by the Shastri-
Sirimavo Agreement of 1964; and

(b) if so,
thereto?

Government's reaction

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Government
have seen reports wherein Mr. Thon-
daman, President of the Ceylon
Workers Congress, is reported to have
said that the stateless persons of
Indian origin in Sri Lanka have been
relegated to a form of national illegi-
timacy. He has not linked the 1964
agreement with the so called illegiti-
macy. As the Hon. Members are
aware, the Governments of India and
Sri Lanka are taking steps to end the
statelessness of these persons in ac-
cordance with the Indo-Ceylon
Agreement of 1964.

Cruelty meted out to Indian Seamen
in Pakistan Jails

6174. SHRI SHRIKISHAN MODI:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state whether
almost all the 79 Indian seamen re-
leased on the 10th March, 1973 and
handed over to the Indian Govern-
ment have complained of cruelty
meted out to them in Pakistan jails?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAJRS (SHRI SURENDRA PAL
SINGH): According to information
available with Government, it is
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understood that the 79 Indian seamen
in Pakistani jails released on 10th
March, 1973 were generally maltreat-
ed and in some cases were even beat-
en.

British nuclear submarines’ right te
entry into Asian ports

6175. SHRI JYQOTIRMOY BOSU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to a news-item published in
the Statesman, Calcutta edition, dated
the Tth February, 1973, under the
caption  “British  Nuclear Sub-
marines—Right of Entry into Asian
Ports sought”; and

(b) if so, Government’'s
thereto?

reaction

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA FPAL
SINGH): (a) Yes, Sir.

(b) The policy of the Government
of India in this matter is well known.
In consonance with that policy, Gov-
ernment has played an active role in
advocating at the Non-Aligned Con-
ferences and the United Nations the
declaration of Indian Ocean as a zone
of peace. The Government of India
has, accordingly, drawn the attention
of all countries to the United Nations
General Assembly Resolution 2832
(XXVI) of December 16, 1971, re-
garding the declaration of the Indian
Ocean as a zone of peace which, inter
alia, calls upon the Great Powers to
enter into immediate consultations
with the littoral States of the Indian
Ocean with a view to eliminating
from the Indian Ocean the disposition
of nuclear weapons. The Govern-
ment of India has also informed all
countries that it is the Government’s
policy not to offer host facilities at
Indian ports to foreign vessels which
have nuclear weapons on board
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Progduction as per cent of rated capa--
city of Public Sector Steel Plants

6176. SHRI JYOTIRMOY RBOSU:
Will the Minister of STEEL AND
MINES be pleased to refer to the
reply given to Unstarred Question No.
1476 on the 1st March, 1973, regard-
ing stagnation in steel production due
to non-utilisation of capacity and
state:

(a) the production as per cent of
rated capacity of each public sector
steel plant, including IISCO month by
month from April, 1972 to January,
1973; and

(b) the reasons why capacity utili-
sation is not improving even aow?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). The following table shows
production of Steel ingots during the
months, April 1972 to March, 1973, as
percentage of monthly rated capa-
city:—

Bhi- Dur- Rour IT
lai gapurkela isco

April 72 . - - 81 48 49 41
May - = = * 74 41 53 40
June - . . « 70 38 s57 28
July - S © 87 so 63 29
August = - - © B4 38 7I 47
September - - - Bo 48 71 48
October -+ = - - 87 48 63 52
November N . - Bo 35 71 47
December . = 91 38 69 53
January, 73 - * * 9% 50 TI 39
February, 73 - d

B8 46 68 43

March, 73 . 102 63 78 53

. It will be noticed that there has.
been general improvement in capacity
utilisation during the months of Feb-
ruary (28 days) and March, 1973.
Further improvement is expected in.
the current financial year.
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Violation of Passport Regulations
Teporied by Passport Control Autho-
rities at Santa Cruz, Bombay

6177. SHRI INDRAJIT GUPTA:
‘Will the Minister of EXTERNAL
.AFFAIRS be pleased to state:

(a) whether any person holding a
Portuguese passport is permitted to
enter or leave India;

{b) whether the Brazilian Embassy
in New Delhi is authorised to issue
Portuguese passport to persons wish-
ing to leave India;

(c) whether Government of India
permit Indian citizens to emigrate on
‘the basis of Portuguese passports
issued in Delhi by the Brazilian Em-
‘bassy; and

(d) if the answers to (a), (b) or
(c) be in the negative, whether the
Passport Control Authorities of Santa
Cruz Airport, Bombay, have reported
any violation of such regulations dur-
ing March, 19737

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) No Person holding a
Portuguese Passport is permitted to
enter India without a valid visa. No
person holding a Portuguese passport
is allowed to leave India without a
departure endorsement.

(b) Yes, Sir. The Brarilian Em-
‘bassy in New Delhi is authorised to
issue Portuguese passports to bona
fide Portuguese nationals,

(c) If an Indian citizen, having re-
nounced his Indian citizenship, ac-
quires a Portuguese passport issued by
the Brazilian Embassy, he is dealt
with in accordance with the law re-
lating to foreigners and can leave
‘India on the strength of a departure
endorsement on his passport.

(d) We have not so far received
report of any violation of our regula-
tions on the subject.
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Unsatisfactory output performance of
Durgapur Steel Plant

6178. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it has been decided
that in wview of the Durgapur steel
plant’s unsatisfactory output perform-
ance, no further expansion of this
plant is called for;

(b) if so, whether the specific steps
taken to improve output have failed;
and

(c) the reasons for the same?

THE DEPUTY MINISTER IN THE

MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) and (c). Do not arise.

Demands of Dandakaranya Employees'
Association

6179. SHRI INDRAJIT GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Dandakaranya
Employees’ Association (Non-Gazet-
ted) has been making repeated repre-
sentations for early settlement of
their long-standing demands and
grievances;

(b) whether the Dandakaranya
Authority is proceeding with termi-
nation of services of the work-charg-
ed staff in violation of earlier assur-
ances;

(¢) whether a number of leading
official of the Employees Association
have been served with transfer
notices; and

(d) if so, Government’s reaction in
the matter?

/THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) Yes, Sir.
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(b) Some of the junior employees
of work-charged establishment have
been served with retrenchment no-
tices, but these have been stayed at
present till 30th April, 1973. Efforts
are being made to avoid retrench-
ment.

(e) According to the information
received from the Dandakaranya
Project Administration no leading
- officials of the Employees’ Association
namely, the President, the Vice-Pre-
-sident, the General Secretary, the
Joint Secretary and/or the Treasurer,
have been served with transfer no-
tices.

(d) Does not arise.

labour in BHEL.

6180. SHRI INDRAJIT GUPTA:
SHRI K. M. MADHUKAR;

Will the Minister of HEAVY IN-
DUSTRY be pleased to state: ’

(a) whether Government intend to
. set up a wage negotiating Committee
with representatives of Management
and labour in BH.EL.;

(b) if so, the salient features there-
-of; and

(¢) whether Government intend to
-set up such mechanism in other estab-
lishments too?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTHY
(SHRI SIDDHESHWAR PRASAD):
(a) to (c). Government have accord-

-ed approval for the setting up of a
bi-partite negotiating Committee for
wage revision in the Heavy Electrical
Undertakings. This Committee will
broadly examine the principles which
- should govern the structure of emolu-
ments of the employees in the BHEL
and HEIL, Bhopal, also having re-
.gard to increased production and
productivity and will recommend®
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such changes as are considered desir-
able and feasible taking into account
the historical background, the econo-
mic conditions in the country and the
implications on the rest of Industries
in a developing economy like ours.

International Convention of Trade
Union Rights and Liberties

6181. SHRI B. S. BHAURA: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) what are the international con--
ventions of trade union rights and
trade union liberties;

(b) whether all or any pa.rt qf
these conventions have been ratiffed

by India; and
(¢) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE

" MINISTRY OF LABOUR AND RE-

HABILITATION (SHRI G. VENKAT-
*SWAMY):(a) There are five ILO
Conventions on the subject. These
are: Convention No. 11 concerning
the Rights of Association and Combi-
nation of Agricultural Workers, 1921;
Convention No. 84 concerning the
Right of Association and the Settle-
ment of Labour Disputes in Non-
‘Wetropolitan Territories, 1947; Con-
vention No. 87 concerning Freedom
of Association and Protection of the
Right to Organise, 1948; Convention
No. 98 concerning the Application of
the Principles of the Right to Orga-
nise and to Bargain Collectively,
1949; and Convention No. 135 concern-
ing Protection and Facilities to be
Afforded to Workers' Representatives
in the Undertaking, 1971.

(b) and (c). Of these, Convention
No. 11 has been ratified by India.
Convention No. B4 relates to Non-
Metropolitan Territories and is 2ot

“applicable to India. Though not for-

mally ratified, the basic principles of
the other three Conventions are beigg
generally complied with,
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Manufacture of Railway wagons

6182. SHR] D. P. JADEJA:
SHRI VEKARIA::

‘Will the Minister of HEAVY IN-
DUSTRY be pleased to state:
(a) the names of ihdustries which

are manufacturing Railway wagons
in India; and
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(b) the annua] production during
the last thrée years?

THE DEPUTY MINISTER IN THE"
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR FRASAD):
(a) and (b). The requisite informa-
tion js given below:—

S.No.  Names of Industries which are manufacturing Annual Production in Nos. in-
Railway Wagons in India terms of four wheelers
1970 1971 1972
1 F 3 4 3
Ms.
1 Arthur Butler & Co. (India) Ltd 11, Bnbourm
Road, Calcutta.-1. . . 706 400 Cloged

2 Braithwaite & Co. (I) Ltd. Hlchoad Kjdderpore,

Calcutta-43. - - 890 625 1300

3 Bridge of Roof Co. Ltd., 21, Netaji Subhas Road,

Calcutta. . . . - - - 429 4Bc s3ic

4 Britannia Engg. Co. Lid., 3, Netaji Subhas Road,

Calcutta. . . . = . . 209 143 100

s Burn& Co. Ltd., 12, Mission Row, Calcutta, . 870 238 154
6 Centfal India M.lchmeryMl'g Co. I.l.d Bhlrﬁt-

pur (Rajasthan) . . 2272 1353 2040

7 Hindustan General Industrics Ltd Quu.b Rmd,

Nabikarim, New Delhi.. 357 365 312

8 Indian Standard Wagon Co., Ltd., 12, Mission Row,

Calcutta. . . ’ ' . . . 1218 1175 226

9 Jessop & Co., Netaii Subhas Road, Caleutta.. 1049 1300 786
10 K.T. Steel Industries Pvt. Ltd. Bmch Street,

Dans Bunder, Bombay-9. . 216 140 108
11 Mckenzies Ltd. Sevri, Bombay-1 . . . 1544 Closed  Closed
12 Modern Industries , Shahibabad, Ghaziabad. . 490 255 347
13 Raymond Engg. Works Ltd., Brabourne Road,

3 leuma, s O Closed  Closed  Closed
14 Singh Engg. Works Ltd. G.T. Road, Kanpur (UP) Closed  Closed  Closed
15 Southern Structural Ltd. GDR Building 19, Cath- .

edral Road, P. B. No. 742, Madras-6. i Closed  Closed 337
16 TﬂuileMachmuyCurpuntion Ltd., Belgharia,
24 Pargans. . . . . . 1939 1636 2929
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Defence Production Units in the
country

6183. SHRI D, P. JADEJA: Wil
the Minister of DEFENCE be pleas-
ed to state the number of (efence
units working ip the couniry State-
wise?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA): A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-4727/73.]

Implementation of Paris Peace Treaty

6184. SHRIMAT] BHARGAVI
THANKAPPAN:
SHRI M. RAM GOPAL
) REDDY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the P.R.G. of South
Vietnam has requested the non-align-
ed countries to use their offices
to ensure the successful implementa-
tion of the Paris Peace Treaty;

(b) whether India has been ap-
proached by the P.R.G. in this context;
and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Yes, Sir, The
document signed in Paris is. however,
not a Treaty but an Agresment.

(¢) Indla supports the implementa-
tion of the Agreement by oll concern-
ed.
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Letter of Intent issued for manufac-
ture of Tractors at Pratapgarh

6190. SHRI DINESH SINGH: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether the Iletter of intent
issued for the manufacture of tractors
st Pratapgarh has been converted in-
to an industrial licence;

(b) if 5o, when the factory is expect-
d to go into production;

dc) whether the company. has been
parmitted import of tractors and
Pasts thereof; and .
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(d) if so, the number of tractors
to be imperted?

THEl DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY

(8HRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.
(b) It is not possible at this stage

to forecast the date when they will
go into production.

(c) and (d). They have been per-
mitted to impart 500 tractors in
“Semi knocked Down" condition,

€sal Production at Sipgareni group of
Collieviss

6191. SHRI P. NARASIMHA
REDDY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the steps proposed to step up
coal production at 8ingareni group of
collieries in the context of increasing
shortage of coal in the country; and

(b) whether there is a proposal
under consideration for undertaking
open-cut ‘mining to augment produc-
tion and profitability?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
To meet the increasing demand for
the power sector and other consumer
industries, the Singareni Collieries pro_
pose to increase their production from
the existing level of 52 million tonnes
to 10 million tonnes by 1978-79. For
this purpose, they bhave already drawn
up a programme of development of
a number of mines. Further, with @
view to increase the production from
10 milliop, tonnes to 12 million tonnes
by 1978-79, the Company is drawing

up angther programme of develop
ment of mines.
(b) The Compapy had conducted

extensive studies of the deposits in
Rpmagundaro grea for open-cast min-
ing. The preliminary Feasibility
studies suggest egonomic viability of
the project.
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Small Traders affected by Take Over
of Coal BMines

6192, DR- RANEN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether 2000 small traders are
affected by the take-over of coal mines
by the Government; and

(b) if so, the extent thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
No, sir.

(b) Does not arise,

Idle Capacity in Machine Tool Indus-
try

6193. DR. RANEN SEN: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether there is idle capacity
in the machine tool industry to the
extent of 30 per cent;

(b) if so, the reasons therefor; and

{c) the steps taken to ensure full
utilisation of the capacity in the
machine tool industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) The extent of capacity utilisation
in Machine Tool Industry at present
is 63.5 per cent.

(b) and (c). The industry record-
ed a steep fall in production during
the years 1967 and 1968 mainly due
to the recession in the Engineering
Industries. Production has gradually
started picking up and it is expected
that capacity utilisation to the extent
of 75 per cent will be possible in the
next two years. In an industry of
this type, production level at 80 per
cent of rated capacity is considered
to be the optimum.

APRIL 5, 1973
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Review of working of Joint Negotia-
ting Committee for Steel Industry

6194. DR. RANEN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have re-
viewed the working of the the Joint
Negotiating Committee for steel in-
dustry; and

(b) if so, the achievements and
shortcomings of the Committee?

THE DEPUTY MINISTER IN THE.
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). While no review as such of
the working of the Joint Negotiating
Committee for Steel Industry has
been made, Government are aware of
the tasks undertaken and progress
made by the Committee in various
directions. Apart from supervising
the implementation of the wage agree-
ment, the Committee has been devo-
ting its attention to standardisation of
scales of pay, designations and certain
amenities and formulation of a scheme
for regulation of contract labour. It
has recently finalised the targets of
production for each of the steel plants
for 1973-74 fixed on the basis of joint
discussion between the Management
and the workers at the plant level

Talks with Trade Unions on Indusirial’
Relations

6195, DR. RANEN SEN: Will the
Minister of LABOUR AND REHA-
BILTTATION be pleased to state:

(a) whether Government propose
to hold another round of talks with
the representatives of Central Trade
Union Organisationg before finalising
the proposed Industrial Relations Bill;
and

(b) if so, when the talks are expect-
ed to be held?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VEN-
KATSWAMY): (a) and (b). There

is no such proposal at present.
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Bevision of Wages .in Scheduled
Employment

6196. SHRI S. A. MURUGANANT-
HAM: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether the State Governments
are to revise the minimum wages in
scheduled employment at least once
in every five years under the Mini-
mum Wages Act of 1948;

(b) whether it has come to the
notice of Government that some
States, like Maharashtra, have mnot
revised wages in such scheduled em-
ployments in a large number of indus-
tries for the last six or seven years;
and

(c) if so, the action Government
‘propose to take in this connection?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI G, VEN-
KATSWAMY): (a) Yes. Under
section 3(1) (b) of the Minimum
Wages Act, 1948, the ‘appropriate
Government’ is required to review at
such intervals as it may think fit, such
intervals not exceeding five vears, the
minimum rates of wages already fix-
ed and revise them, if necessary.

(b) Yes.

(c) The State Governments have
been advised to effect wage revisions
wherever due.
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Man-Days Lost in 1972 Due to Strikes
and Lockouts in Mysore

6199, SHRI C. K. JAFFER
SHARIEF: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) the number of man-days lost
during 1972 due to strikes and lock-
outs in the State of Mysore; and

(b) the loss suffered by the State

due to strikes and lockouts?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VEN-
KATSWAMY): (a) and (b). Accord-
ing to the available provisional in-
formation, the humber of mandays
lost due to industrial disputes (strikes
and lockouts) in Mysore and value of
production loss during 1972 was as
follows:

State

No. of disputes (strikes and lockouts)

.Mmdaj's lost Value of produ-
due to these ction lost

disputes. tin crores of
rupees.)

Mysore . 97 .

702,729 1-69*
*Value of pro-
duction 1dst is in
respect of 68 dis-
putes for which
informhation  is
av.uable

Reorgamisation of Defemce Sei-mp

620¢. SHRI C. K. JAFFER
SHARIEF: Will the Minister of DEF-
ENCE be pleased to state:

(a) whether there has been process
of reorganisation of the defence set
up with the creation of Northern
Command; and

(h) if so, the facts thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) The details cannot be disclosed
in public interest.
Setting ap of Asvia-Pacific Organisa-
tion
6201. SHRI C. K. CHANDRAPPAN:

Will ths Minister of EXTERNAL
AFFAIRS he pleased to state:

(a) whether Japan is keen to set
up an Asia-Pacific Organisation with
a larger scope and size than all the
existing organisations;

(b) whether any proposal has been
made to India in this regard; and

{c) if so, the resction of Govern-
ment in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFATRS (SHRI SURENDRA PAL
SINGH): (a) to (¢). Japanese
lesders have spokéen in general termns
about the desirability of a larger in-
ternational conference to cormsolidate
peace in Asia but there has been no

specific proposal.

Amoumt Set Amrt for SAJL. for
Providime Capital te e Schabliaries

6202. SHRI C. K. CHANDRAFPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether an amount has already
been set apart for the Steel Autherity
of India Ltd., for providing capital to
its subsidiaries:

(b) if so, the break-up thereof; and
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(c) bow this amount would be (SHRI SUKHDEV PRASAD): (a)
spent?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). An amount of Rs. 3237
crores has beep provided in the De-
mands for Grants of the Ministry of
Steel and Mines for 1973-74 towards
further subscription of share capital
to Steel Authority of India Limited
for investment in its subsidiaries.
Subsidiary-wise break-up of the
above amount is as under:

( Rs.in

crores)

1. Hindustan Steel Limited 2237

2. Salem Steel Limited - . 1-00
. National Mineral Develop-

3 ment Corporation Limited - 6-00

4. Bharat Cocking Coal Limited 3:00

32-37

A provision of Rs. 10 lakhs has ilso
been made far the Central Engineering
and Design Bureau of HSL, which has
since been formed into a separate
subsidiary of SAIL under the name of
Metallurgical and Engineering Con-
sultants (India) Limited,

(c¢) These amounts would be utilis-
ed for financing the various approved
capital schemes of the subsidiaries.

Mini-Stee] Plants under S.ALL.

6208, SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have
decided to bring the mini-steel plants
also under the Steel Authority of
India Ltd.; and

{b) the reasons to decide at the
beginning that the mini steel plants
should not be brought under the
SAIL?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

and (b). Government have decided
that SAIL will exercise proxy rights
on behalf of public financial institu-
tions in respect of the shares held by
them in private sector companies in
the field of iron, stee] and associated
input industries. The so-called mini
steel plants are also included jn these
industries. SAIL will exercise
through these rights, such authority
and .control in these companies as will
ensure that their operations, pro-
grammes ang development are con-
ducted in accordance with the
National Plan.

Subscribed and Issued Capital for

Giant holding Company for Steel and
Associaied Industries

6204. SHRI K. LAXKAPPA:
SHRI P, M. MEHTA:

Will the Minister of STEEL AND
MINES b2 pleased to state:

{(a) the total subscribed and issued
capital for the giant holding company
for steel ang associated industries by
the end of March, 1973;

{b) whether the Company has been
registered on Steel Authority of India
Ltd. (SAIL) on 24th January, 1973;

(c) whether the shareholding of the
Government in Hindustan Steel,
Bharat Coking Coal, National Mineral
Development Corporation woul2 he
transferred to ‘SAIL'; and

(d) the name of the companies
which would be brought under it?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The total subscribed and issued
capital of Steel Authority of India
Limited as on March 31, 1973, was
Rs. 12,94.41,35,000/-.

(b) Yes, Sir. !

(¢) The shareholding of the Gov-
ernment of India in Hindustan Steel
Limited has already been transferred
to SAIL. Government's shareholdings
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in Bharat Coking Coal Limited and
in the National Mineral Development
Corporation Limited are being trans-
ferred to SAIL.

(d) The following public sector
wundertakings will come under SAIL:

(i) Hindustan Stee] Limited

(ii) National Mineral Develop-
ment Corporation Ltd.

(iii) Bharat Coking Coal Limited
(iv) Bokaro Steel Limited

¢v) Hindustan Steel Works Con-
struction Ltd.

(iv) Salem Steel Limited

Default of EPF. by Units in Bihar

6205, SHRI MD. JAMILURRAH-
MAN: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) the number of Employees Pro-
vident Fund defaulting units in the
State of Bihar with the names of the
establishments, the names of the
accused, amount due and recoverable
and period involved;

(b) whether the two Jute Factories
in Katihar are up-to-date in compli-
ance; and

(c) if not,
default?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VEN-
KATSWAMY): The Provident Fumnd
Authorities have reported as under:—

(a) The number of defaulting units
in the State of Bihar stood at 589 as
on 31st December, 1972. The informa-
tion in respect of names of all the
defaulting establishments, the names
of the accused, amount due and re-
coverable together with the period
invalved, is not available. However,
a statement showing the names of 33
defaulting establishments which have
failed to deposit the provident fund

the nature of their

vontributions of Rs. 15,000 and above
together with the amount in default,
wames of accused and the period in-
volved as on 31st December, 1972 is
laid on the Table of the House.
[Placed in Library. See No. LT-
4728/73].

(b) ang (c), Two Jute factories in
Katihar viz. M/s. RBHM. Jute Mills
(P) Ltd. and M/s. Katihar Jute Mills
(P) Ltd. are not up-to-date in compli-
ance and have defaulted in the pay-
ment of provident fund contributions.

EPF. Benefit to Employees of M/s.
Champaran Sugar Co., Ltd, Baracha-
kia, Bihar

6206, SHRI MD. JAMILURRAH-
MAN: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state: y

(a) whether the employees of M/s.
Champeran Sugar Company Limited,
Barachakia in the State of Bihar are
not getting the benefits as per provi-
sions of the EP.F. Act, 1952 and are
not admitted to the membership of
the fund because of the various tactics
by the management; and

(b) whether the Assistant Commis-
sioner or Regional Commissioner pro-
ruse 1o pay an immediate visit for a
thorough inspection?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VEN-
KATSWAMY): The Provident Fund
Authorities  have intimated  as
under:—

(a) The Provident Fund Inspector
visited the factory on 27th December,
1972 but no irregularities were noticed
by him in rezard to the implementa-
tion of the provisions of the Employ-
ees’ Provident Fund and Family Pen-
sion Fund Act, 1952 or in regard to
the grant of membership of the Fund
to the eligible employees of the said
factory,

(b) Doeg not arise.
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EPF. in M/s. G. M. Corporation

(Pvt) Lid., Patna

6207. SHRI MD. JAMILURRAH-
MAN: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether M/s. G. M. Corpora-
tion Pvt. Ltd, Patna was covered
under EP.F. Act, 1952 and the scheme
framed thereunder and later on the
same was released from the operation
of the saig Act; and

(b if so, the reasons therefor and
who is responsible for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VEN-
EATSWAMY): The Provident Fund
Authorities have intifnated as under:

(a) Yes.

{by The establishinent was uncover-
ed under the orders of Regionnl Pro-
vident Fund Commissioner, Bihar, &
it was not found coverable under the
Employees’ Provident Funds and
Famnily Pension Fuad Act, 1952 under
the Scheduled head “Engineering
Contractors.”

EP.A in M/s BRexy Cinema
Motibari, Bihar

6208. SHRI MD. JAMILURRAH-
MAN: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether M/s. Roxy Cinema,
Motihari in the State of Bihar was
covered under the EP.F. Act, 1952 but
was subsequently relessed from the
operation of the said Act and the
Scheme on the grownd that it 4id not
attract the provisions; end

(b) if se. the actian proposed to be
taken against the person for irregular
release and whether any action ‘o
recover it has been conducted %o far;
if not, the reasons thereo??

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VEN-
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KATSWAMY): The Provident Fund
Authorities have intimated as unde::

(a) Yes,
(b) The Regional Provident Fund
Commissioner recovered the esta-

blishment on further examination as
it did not employ twenty or more
persons.

Interim Report of Bhagwati
Committee

6209. SHRI  BIRENDER SINGH
RAO: Will the Minister of LABOUR
AND REHABILITATION be pleased
1o state:

(a) the recommendations made by
the Bhagwati Committee in its interim
report on unemployment submitted to
Government;

(b) the salient features thereof; and

(c) the action taken on the recom-
mendations contained therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
BABILITATION (SHRI G. VENKAT-
BWAMY): {8) and (b). A copy of the
fniterim report of the Committee was
laid on the Table of the House on 24th
March, 1972. A summary of the re-
cormmetidations made in the Report is
contained in para 90 of the report.

(¢) The Inter-Ministerial Working
Group which examined the interim
report submitted by the Bhagwati
Commitiee made certain suggestions
regarding allocations to be made for
the emplovment gchemes in 1973-74.
This has been kept in view while for-
muleting the anuual plan of 1973-T4
of Central Ministries and State Gov-
ermnment.

Blackmarkettng in Coal ang Steel

$210. SHRI BHOGENDRA JHA:
Will the Minister of STEEL AND-
MINES be pleased to state:

(a) Whether unjustifiably high prices
for coal and steel are being charged
by traders trom private and domestic
cor;summ throughout the comiry:
an
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(b) if so, the steps being taken to
ensure supply at the controlled rate?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b)., The position in respect of Coal
and Steel is as follows:

(i) Coal.—There is no statutory con-
trol on coal prices since July 196%.
Some traders taking undue advantage
of the shortage of coal supplies in
some regions due to inadequate rail
transport and temporary diffleulties
arising out of the recent take over of
the management of the¢ nUn-coking
coal mines by the Government did in-
crease coal prices. Railways are mak-
ing efforts to improve the wagon avail-
ability for ensuring increased coal
supplies to the areas of shortage.
Government are also taking steps to
bring down prices by creating dumps
in major cities and distribution through
State administrations

(ii) Steel—Most of the steel pro-
duced is despatched to the actual con-
sumers at reguldted prices and only a
small percentage of steel produetion is
given to traders for resale purpese.
There are three regulated sources for
supply of steel material namely main
Steel Plants, Billet Re-rol¥érs and
stockvarde of the mmain prodecers and
stee] materials can be obtained from
these sources at uniformt prices all
over the country.

Use of steel for any purpose other
than that for which it is allotted or
applied for is an offence. Action is
taken whenever cases of leakige of
steel given for sctual use to the open
market come to light.

EPF. Dues from Compahies

¢211. SHRI P. GANGADEB:
SHRI ¥ M. MEHTA :

Will the Minister of LABOUR AND
REHABILITATION be pleaséd to
state :

(a) whether Provident Fund contri-
butiong for nearly Rs. 20 crores have

114.

not been deposited with the authorities
by a number of companies; and

(b) if so, the number of those com-
panies?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The Provident
Fund Authorities have reported that
7685 un-exempted establishments (in-
clusive of Companies) have failed to-
depcsit the provident fund contribu-
tiehs (irclusive of past aecumulations)
to the teme of about Rs. 21.56 crores
as on 30-8-1972.
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Effect of shortage of Fower on
prodaction in Public Sector

6213. SHRI ARJUN SETHI: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) to what extent the shortage of
power hit the production in the public
sector units; and

(b) the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). Production in public sector
undertakings in the States where the
power cut has been as high as 75 per
cent or near abouts, has suffered a
severe set back. States where the
extent of power-cut has been of the
level of 25 per cent or less there has
been a marginal dislocation of the
production schedule. It has, however,
not been possible to quantify the
extent of loss in production due to
‘this factor,

The Ministry of Irrigation & Power
‘have considered the problem of power
shortage at Regional Power Confer-
ences at which recommendations have
been made both for immediate mea-
sures and for taking longer term action
‘during the Fifth Plan. The short term
measures include acceleration of work
on a priority basis on power projects
and generating units which may have
gone out of order. In some cages,
attempts are being made to bridge the
‘gap by borrowing power from nearby
surplus areas, Further, The Govern-
ment is also having the matter re-
“viewed on a regular basis by a Group
of Ministers constituted for this pur-
pose. The long term measures include
setting up of new projects to be com-
migsioned in the Fifth Plan to meet

the increasing power requirements of
the country,

In the case of hydro-electric projects,
where there is complete dependence on
railfall and storage in the reservoirs,
this year’s drought has caused power
shortages. It is hoped that the situa-
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tion in these cases will improve with
the next monsoon.
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Manufacture of D. 50-15A, Komatsn
and Hanomag-K-7 Crawler Tracors

6215. SHRI S. M. BANERJEE: Will
the Minister of HEAVY INDUS‘!‘RY
be pleased to state:

(a) the prices of D. 50-15A Komatsu
and Hanomag K-7 Crawler tractors
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respectively based on which SKD/
CKD packs were allowed to two
public sector units undertaking the
manufacture of these machines;

(b) the number of engines allowed
in each case; and

(c) the extent of deletions in each
lot by either of the unmits, excluding
the prices of dozer blades and how
these deletions compare with the rele-
vant licencing conditions imposed on
these units?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) The CIF price of complete Crawler
Tractor model D 50-15A Komatsu is
Rs. 93,800 and that of model Hanomag
K-7 Rs. 1,70,000.

(b) 282 of Komatsu and 60 engines
of Hanomag crawler tractors were
allowed to be imported with SKD/
CKD packs in the initial stages of
manufacture.

(¢) The required information is
given as under:—

Model of crawler Deletion Lot Not
tractor ieved
Komastsu D s0-15A 67% 1
T b
e v
Hanomag K-7 269/, R |
58% 7
The extent of deletiong achieved is

in accordance with the manufacturing
programme approved by Government.

Inflated price on Komatsu Crawier
Tractors

6216. SHRI 5. M. BANERJEE: Will
the Minister of DEFENCE be pleased
to state:

(a) whether the former Commer-
cial Manager of the Bharat Earth
Movers Limited and the Japanese
Liaison Officer representing the foreign
suppliers and manufacturers of
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Komatsu Crawler Tractors bhad col--
luded in furnishing inflated price in
foreign exchange to D.G.S, & D.;

{b) whether on discovery of the
abuve facts by the Ministry of Agri--
culture, the Commercial Manager re-
signed his post and the Japanese
Liaison Officer committed suicide; and

(c) the extent by which the prices
thus artificially inflated by the above-
mentioned officers affected the con-
sumer interests?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)

to (c). Bharat Earth Movers
Limited have not so far sub-
mitted any quotation to the DG-

S&D for the import of Crawler Trac
tors. However, during discussions
with the DG S&D and the Ministry of
Food & Agriculture (Department of
Agriculture in the year 1969 in respect
of the price quoted by Bharat Earth
Movers Limited for the indigenously
produced D50-A15 type Crawler
Tractors, the Company had, for the
purposes of comparison, given an indi-
cation of the FOB price of such
Crawler Tractors to the DG S&D.
According to the Ministry of Food and
Agriculture, the FOB Komatsu price
of the D50-A15 Crawler Tractor then
indicated by Bharat Earth Movers
Limited was on the high side. How-
ever, the FOB price indicated by BEML.
*2i5 b-sed on the information in this
respecl furnished by the local Komatsu
Office. As BEML had at that time no
regular distributorship or agency ar-
rangement with Messrs, Komatsu, the
price list for this equipment was not
available to the Company. In any
case, there was no proposal to import
any Crawler Tractor from M/s
Komatsy at the above-mentioned FOB
price and neither M/s. Komatsu nor
Messrs BEML sought or received any
benefit as a result of the indication
of the FOB price as above, Therefcre,
the question of any collusion or pre-
judicial effect on the consumer
interest does not arise.
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2. The price of the indigenously
_produced D50-A15 Crawler Tractors
qyoted by BEML was based on the
Company's cest of production and was
not related to the FOB price of such
Crawler Tracters. However, gince the
Minigtry of Food and Agriculture was
stil not satished and considered
BEML's price to be on the high side,
the Compeny has, as a result of
persuasion by Government, agreed to
a Cost Study by the Bureau of Public
Enterprises of #s price for the D50-
A15 Crawler Tractors and this Study
is at present in progress.

3. We have no evidence to suggest
“that the resigesation of the General
Manager (Commerxcial) of BEML in
1971 and the peported suicide of the
‘Komatsu representstive with the
.above-mentioned issues have amy link
up.

Strike in JLK. Juie Mils L4d., Kanpur

6217. SHRI S. M. BANERJEE: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

{a) whether the strike in JK. Jute
Mills Ltd., Kanpur is still continuing;

{b) whether any reply has been re-
ceived from the State Labour Minis-
ter; and

(c) if not, the steps taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
‘SWAMY): (a) Yes, Sir.

(b) and (c). The dispute falls within
the purview of the State Government
“who have, however, sent us tHe facts
‘relating to the dispute.

Foreign Agrecments Committee re :
Manulactare of Traciors and Power
THiers

6218. SHRI S. M. BANERJEE: Will
‘the Minister of HEAVY INDUSTRY
be pleased to state:
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(a) whether a meeting of the Foreign
Agreement Committee was held on the
9th September, 1868 to consider the
coliaboration cases of tractor and
power tillers to be manuiactured in
the country; and

(b) if so, the make/model of trac-
tors considered in this meeting indica-
ting inter alia the horse-power in each
case, as mentioned in the Agenda
Notes circulated for this meeting?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Yes, Bir.

(b) The follewing collaboretion pro-
posals for tractors were considered at
the Foreign Agreement Committee
meeting held on the 8th September,
1968 : —

(i) The Punjab State Industrial

Development Corporatioa
Ltd., Chandigarh —Bulgarisn
13 HP.

(ii) M/s. Ghaziabad Engineering Co.
Pvt. Ltd., New Delhi (Now
M/s. Harsha Tractors Lid,
New Delhi).—DT-14B (14 aor
20HP),

(iii) M/s. Escorts Tractors Ford
Ltd. Faridabad (46 HP).

Represeptation from MP.s regarding
functioning of Sainik Schools

6219. SHRI VAYALAR RAVI: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government received
any representation from some Members
of Parliament regarding the functign-
ing of the Sainik Schools in India; and

(b) if go, the outline thereoi and the
reaction of Government thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) Thirteen MPs hed suggested the
odmstitution of a Parliamentary Cog-
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mittee to ook inta the affairs of Sainik
Schools. The Hon'ble Members felt

that the conditions of service of the
staff reguired revision and the scho_ols
should not be controlled by Service
officers.

Government consider that since the
objective of these schoals is to irain
potential officers far Armed Forces, the
association of experienced Service offi-
cers ‘with the Sainik Schools is essen-
tial. The terms and conditioms of
service of teachers and other staff in
ihese schools are similar to those
wbtaining in good Public Schools.

The desirability of reviewing the
performance of Sainik Schools has
been engaging the attention of the
Government. A high powered Com-
mittee consisting of distinguished edu-
cationists. representatives of Ministries
of Defence, Education and Finance and
some State Governments is expected
to start functioning shortly. There-
fore it does not seem necessary to
-appoint a Parliamentary Committee for
this purpose,

Change in Structure of Sainik
Schop! Administration

6220. SHRI VAYALAR RAVI: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether Government propose
io bring about any change in the
‘iructure of Sainik School Adminis-
tration so as to increase the utility of
the education in these schools; and

(b) if so, the outlines thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
A High Power Committee hasg al-
ready been constituted, with wide
terms of reference to review basic
©objectives, performance and function-
ing of Bainik Schools. This Commit-
tee, which will be meeting shortly,
will examine all aspects or the ad-
ministration of the BSainik $chools.
On recelpt of the recommendationg of
the Committee Government will in-
itiate necessary action,
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Setting up of Slag Granulation Plant

near Bokaro by Bihar Government

6223, SHRI S. A MURUGANAN-
THAM: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Bihar Government pro-
pose to set up a slag granulation plant
near Bakaro;

(b) whether the Bakaro Steel Plant
has agreed to supply Slag required by
the proposed plant; and

(cy if so, the quantity and value of
slag to be supplied by the Bokaro
Steel Plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). The State Governments of Bihar
and Uttar Pradesh had shown interest
in setting up facilities to granulate
the slag arisings from the Bokaro
Steel Plant for manufacture of cement.
However, the Board of Directors of
Bokaro Steel Ltd. have recently de-
cided to set up their own slag granula-
tion Plant at Bokaro, After the set-
ting up of the Plant, Bokaro Steel
Plant would eupply granulated lag
to various customers including Govern=
ments of Bihar and Uttar Pradesh.

Import Comtenis of Warships bullt at
Mazagon Dock Limited

8224. SHRI 8. A. MURUGANAN-
THAM: Will the Minister of DEFENCE
be pleased to state:

(a) what is the percentage of the
import contents of warships built at
Mazagon Dock, Bombay.
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(b) what gteps have been iaken to
eliminate these import contents com-
Ppletely; and

(c) how long it will take to achieve
this aim?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
The major activity of Mazagon Dock
Ltd., Bombay in the field of warship
construction at present relates to the
Leander Class Frigates. lmport con-
tent of the Frigates currently being
built by Mazagon Dock Ltd. is ap-
proximately 45 per ceht.

(b) and (c¢). Constant efforts are
being made tp increase the indigenous
content of the frigates. Two Directo-
rates, viz. a Directorate of Warship
Projects and a Directorate of Pro-
duction and Inspection {(Naval) have
been set up under the Department
of Defence Production with 5 view to
assist in maximum indigenisation of
the wvarious items of machinery/
equipment for the Warships to be built
in India. With the help of these
agencies, indigenous manufacture of
a number of major items including
Main Boilers, Main Turbines and Main
Gearing, etc., required for the Fri-
gates, has been successfully established
in the country. Indigenous produc-
tion of sophisticateq radar and fire
control equipment for fitment on these
Frigates has alsp commenced and con-
siderable progress has also been
achieved in the indigenous manufac-
ture of auxiliary and electrice]
machinery.

‘While the progress towards indi-
genisation is expected to improve in
the coming years, it may not be pos-
sible tp achieve cent per, cent indige-
mnisation in view of the changing re-
quirements of weaponry and equip-
ment due to advances in technology
and also because in the case of some
‘of the items, indigenisation would not
‘be economical due to very limited re-
nuirements,

‘164 L.S.—5
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Literary and Academic Publicaiions
to Jawans and Officers of Indian Army

6225. SHRI N. TOMBI SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether, Government are
aware that the Jawans and officers
of the Indian Army are not receiving
literary and academic publications
suitable to themn as their counter-
parts in other countries are;

{b) whether Government are con-
sidering a scheme for publication of
selected books on selected subjects
for sale among jawans and officers of
the Indian Army at concessional rates
and suitably edited for the purpose;
and '

(c) if so, the basic features of such
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B, PATNAIK): (a) No, Sir. Ade-
quate arrangements exist for the pur-
chase of literary and academic pub-
lications considered suitable for
jawans and officers which are placed
in their recreation rooms and libra-
ries for being studied by them.

(b) No, Sir.
(c) Does not arise.

Education of Labour for Healthy
Labour-Employer Relations

6226. SHRI N. TOMBI SINGH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government have
taken up measures to educate various
categories of labour for a healthy
growth of labour-employer relation
and trade unionism; if so, the broad
outlines thereof;

(b) whether Government are con-
sidering measures for ensuring safe-
guards against destructive elements
entering the labour world; and
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(c) if so, the basic features of such
measures?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): (a) to (¢). A coun-
trywide programme of Workers"
Fducation is in operation since 1958.
The Scheme aims at creating a well
informed and responsible labour force
capable of organising and running the
trade unions on sound lines. Under
the Scheme. instruction is provided
in topics like trade union philosophy,
trade union organisation, union-
management relations, labour legis-
lation, collective bargaining and
other matters of labour interest.

Measures to Supply C.I. Sheets .and
Irom rods to difficult Areas

6227. SHRI N. TOMBI SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
of the fact that far flung areas like
Manipur are facing great difficulty
owing to high priceg of C.I sheels
and iron rods caused by non-reaching
of their due quotas in time:

(b) if so, what measures have been
taken or proposed to be taken to re-
move the said difficulty; and

(c) whether Government are con-
sidering special measures in the mat-
ters of wagon allotment and release
of quotas for these difficult areas; if
so, the broad outlines of the
measures?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). There is no state-wise quota
now for iron and steel materials.
Despatches now take place in accor-
dance with the decisions of the Steel
Priority Committee, who allet pri-
ority, taking into consideration the
end-use for which the material is
required, the awvailability of the cate-
gory, other competing demands, etc.
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(c) No complaints have been re-
ceived in recent months by the Minis-.
try of Railways about inadequate
movement of iron and steel from steel
plants to Manipur due ejther to in-
adequate wagon availability or any
operational restrictions in movements.

Raising of Manipur Eegiment

6228. SHR1 N. TOMBI SINGH:
Will the Minister of DEFENCE be:
pleased to state:

(a) whether Government are con-
sidering the raising of Regiment to
be named as Manipur Regiment; and

(b) if so, the
thereof?

salient features

THE MINISTER OF DEFENCE:
{SHRI JAGJIVAN RAM): (a) No,
Sir.

(b) Does not arise.
Army Act Applicability

6229. SHRI HUKAM CHAND-
KACHWAI: Will the Minister of
DEFENCE be pleased to state:

(a) whether Army Act is applica-
ble in respect of the employees serv-
ing in Nos. 1, 2, 8 Field Ordnance-
Depots and Ordnance Transit Group,
Pathankot; and

(b) if so, since when?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(h) Since.28th November, 196z,

Indefinite Hunger Strike by Military
Engineering Service Employees at

Pathankot
6230. SHRI  HUKAM CHAND
KACHWAIL: Will the Minister of

DEFENCE be pleased to state:

(a) whether there was fifty-two
days long relay and indefinite hunger
strike observed by the MES em-
ployees at Pathankot in September/"
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October, 1972; if so, which was the
trade union and to whom gaffiliated
and what were the demands;

(b) whether as a consequence of
the above hunger strike all the
casual employees having 180 days
continuous service at their credit in
MES within North and Western Com-
mands were regularised but nearly
400 casual workers of MES at Pathan-
ket are still not regularised; and

(c) if so, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) A
relay hunger strike was observed
with effect from 6th September, 1972
by an unrecogised trade union called
the Western Command MES Em-
ployees Union, in support of the fol-
lowing demands: —

(i) protection from transfer of
office-bearers of the Union;
and

(ii) conversion of casual em-
ployees into temporary ones.

(b) and (c). Action has already
been taken by the concerned autho-
rities to absorb as many casual per-
sons as possible, as temporary em-
ployees, to the extent vacancies are
available in the Unit at Pathankot.

Implementation of C.H.S, Rules in
H.EC., Ranchi

6232. SHRI KARTIK ORAON:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether the Management of
Heavy Engineering Corporation Ltd.,
Ranchi had come to an agreement
with Indian Medical Association,
Jagannathpur Branch to regularise
pay, promotion and other service
canditions in line with those obtain-
ing in Central Health Service;

(b) if so, when the agreement was
entered into and whether prospective
amd late implementation imposed
heavy losses upon the medical offi-
cers; and
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(¢) whether C.H.S. Rules are being
implemented in letter and spirit by
Management of HE.C. Ltd, today in
respect of pay promotion and other
benefits?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDESHWAR PRASAD):
(a) Ng, Sir.

(b) Does not arise.

(c) The C.H.S. Rules have not been
made applicable to the Medical Or-

ganisation of the Heavy Engineering
Corporation Ltd.

Agricultural Aircraft Manafactared
by HAL

6233. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
DEFENCE be pleased ta state:

{a) the number of agricultural air
craft that have so far been manufac
tured by HAL, Bangalore;

(b) the foreign exchange compon-
ent involved in the production of each.
such aircraft;

(c)_the production rate per annum
of such aircrafts; and

(d) the total cost in Indian ecur
rency of one such aircraft, including
the foreign exchange components?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THR
MINISTRY OF DEFENCE (SHRI
VIDAYA CHARAN SHUKLA): (a)
Two vprototypes of the agriculturat
aircraft BASANT have so far been
built by HAL, Bangalore Division and
flight development trials are nearing
completion.

(b) Rs. 25 lakhs per aircraft ex-
cluding back-up spares.

(¢) The planned programme for the
manufacture of this aircraft Is as
follows: —

1973—74 ... B
1974—T75 20
197576 .. 40
1976—T77 onwards 60
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(d) The estimated cost per aircraft
is Rs. 6.9 lakhs on the basis of pre-
sent indications. A firm estimate will
however be available when regular
production commences,

Plots available for Allotment io East
Pak Refugees in Chittaranjan Park,
New Delhi

6234. SHRI CHANDRIKA PRASAD:
Will the Minister of LABOUR AND
REHARBILITATION be pleased to
state:

(a) whether about 200 residential
plots are still available for allotment
to eligible displaced persons from
erstwhile East Pakistan in Chittaran-
jan Park, New Delhi;

(b) whether Government have
finalised the scheme for construction
of multi-storeyed buildings on 55
large sized plots in the above re-
habilitation colony; and

(c) if so, whether Government
will consider the desirability of
issuing a fresh press note for further
allotment within a reasonable time?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) 55 plots in
233 Sq. Yards Category and 2 plots
in 160 Sq. Yards Category are now
available for allotment. Another 154
plots in 160 Sq. Yards Category
could not be developed as yet due to
encroachments and litigation. It may
be possible to develop some of these
plots only.

(b) The detailg of the scheme are
under examination in consultation
with the Delhi Development Autho-
rity.

(¢) A Press Note will be issued as
soon as the scheme is finalised.
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Recognition of Trade Unions of
Workers in Public Undertakings

6236. SHRI CHANDULAL CHAN-

DRAKAR: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) the number of Trade Unions
of Workers in various public under-
takings which have got the recogni-
tion in the last three months;

(b) their affiliations with warious
political parties; and

(c) whether there is any new
criteria for giving recognitions to
various Trade Unions?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-

HABILITATION (SHRI G. VEN-
KATSWAMY): (a) and (b). Two
Unions, affiliated to the All India

Trade Union Congress, and function-
ing in the Public undertakings in the
Central sphere were recognised on
the basis of the verification of mem-
bership conducted under the Code of
Discipline, during January to March
1973,

(c) No, Sir.

Advance for drought to Fmployees
of Bhilai Steel Plant

6237. SHRI CHANDULAL CHAN-
DRAKAR: Will the Minister of
STEEL AND MINFS be pleased to
state:

(a) whether the Bhilai Steel Plant
employees coming from Uttar Pradsesh,
Bihar and West Bengal were given
Rs. 500 each as gdvance for drought
in their respective States; and
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(b) if so, the reasons for denying
this facility to employees coming
from Madhya Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF SIEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No
such advance has beep given to any
employee this year, i.e., 1972-73. The
reference is probably to an advance
given in 1967 to non-executive em-
ployees of HSL, including Bhilai Steel
Plant, coming from the drought
affecteq areas of Uttar Pradesh and
Bihar. This advance was equivalent
to three months’ basic pay subject to
a limit of Rs. 500. No such advance
was given o employees from West
Bengal.

(b) As no advance by way of drought
relief has been given to any em-
ployee of HSL now, there is no ques-
tion of employees from any State being
denied a facility given to others.

Permanent Employees Working in
Bhilai Steel Flant

6238. SHR] CHANDULAL CHAN-
DRAKAR: Wil the Minister of
STEEL AND MINES be pleased to
state:

(a) the total number of perma-
nent employees working in the Bhilai
Steel Plant;

(b) the number of Officers and
others;

(c) how many employees  were
recruited. State-wise, category-wise
since its inception each year; and

(d) the yearly amount spent on
casua]l workers?

THE DEPUTY MINISTER IN' THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). The total number of per-
manent employees in the Bhilai Steel
Plant as on March 1, 1973, was
44,650—of which 2.518 were Officers
and 42,132 were other employees.
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(¢) Statistics of employment by
place of birth or residence are not
maintained by the Steel Plants under
Hindustan Steel Ltd.

(d) During the year 1972-73 (up
to 28th February, 1973) the total
amount spent on casual workers was
Rs. 40,87,652.58.

Co-operative Farming Seociety formed
by Officers of Bhilai Sieel Plant

6239. SHRI CHANDULAL (CHAN-
DRAKAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Officers of Bhilai
sSteel Plant have ever formed a co-
operative forming society;

(b) if so, how many acres of land
was under the farm; and

(¢) whether fencing, ploughing, and
other maintenance of the farm are
done by Bhilai Steel Plant and yet the
same is running at a loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Initially, 21 cooperative farming socie-
ties were constituted by the officers
and workers of the wvarious depart-
ments of Bhilai Steel Plant. Of
these, 11 societies are functioning at
present.

(b) 1,599 acres.

(c) In the initial stages, levelling
and fencing of land of the societies
was done by the plant management.
Neither maintenance nor ploughing
of the farms was done by the mana-
gement. All the societies are not
running at a loss. Out of the 11
functioning societies, four are work-
ing satisfactorily. Losses are mainly
due to paucity of rains and inade-
quate supply of water.

Ratings of Hydro and Steam Gene-
rafing gets mamufactered by H.EL
and BHEL.

6240. SHRI D. D. DESAI: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) the number of ratingg of Hydro
and Steam Generating sets manufac-
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tured by the HEL. and BHE.L. so
far; and

(b) the respective dates of their
commission, load taken as percentage
of ratinps, and the idle periods of
each Unit due to break-down and
maintenance?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD;:
(a) and (b). A tabular statement is
laid on the Table of the House.
[Placed in L!brary, See No. LT-
4729/73].

Schedule for Commencement/Com-

pletion and Commissioning of various

projects under Ministry of Heavy
Industry

6241. SHRI R. P. ULGANAMBI:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the original time schedule for
Commencement/Completion and
Commissioning of each project/plant
undertaken by each company/under-
taking either fully or partly Govern-
ment owned under the charge of the
Ministry of Heavy Industry; and

(b) the original time schedule for
commencement. completion and com-
missioning of each separate unit in
each such project or plant if such
commencement /completion/ commis-
sioning was scheduled to be done
unit by unit?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDESHWAR PRASAD):
(a) and (b). The requisite informa-
tion is being collected and will be
laid on the Table of the House.

Workers Laid off in Singarent
CoBieries

6242. SHRI M. RAM GOPAL
REDDY: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) whether the workers in some
of the mines of the Singareni Collie-
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ries in Andhra Pradesh have been
laid off; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): (a) and (b). The
management of Singareni Colliecies
Co. Ltd. had laid off from 10th March
1873 to 30th March 1973 about 20,000
workmen employed in their coal
mines, as about 800 mining
(Overmen, Sirdars and Shot Firers)
had gone on strike from 10th March,
1973 to 20th March, 1973,

Damage to Indian Misgion at Phnom
FPenh in Raid by an Unidentifled
Plane

6243. SHRI M. RAM GOPAL
REDDY: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether any staff of the Indian
Mission at Phnom Penh was killed or
dinjured during the recent raid by an
unidentified plane on the Presidential
Palace at Cambodia;

(b) if so, the facts thereof; and

(c) the damage suffered by the
Indian Mission therehy?

THE MINISTER OF STATE IN
‘'THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
‘BINGH): (a) No, Sir.

(b) Does not arise.

(c) Cracks appeared in the walls
and ceilings of the house of our
‘Charged Affaires. Some doors and
windows were also damaged.

Compulsory Insurance for Workers in
Hazardous Jobs

6244. SHRI M. RAM GOPAL RED-
DY: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether there is any proposal
under considerdtion of the Govern-
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ment for providing compulsory in-
surance cover to all workers or atleast
to those workmen engaged in hazar-
dous jobs; and

(b) i so, the time by which Gov-
ernment propose to take a final deci-
sion in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The Emplov-
vees' State lnsurance Act, 1948 already
provides for compulsory insurance
against employment injury for a large
number of workers employed in peren-
nial factories, employing 20 or more
persons and using power, The cues-
tion of furthzr extenson of the pro-
visions of the Act to additional cate-
gories of estelishments, including
smailer factories, shops and commer-
etal establishment. mines and plania-
tions is under consideration. As ifor
the workers emploved in factorie: znd
other esta]lshments, which are not
covered by 1-e Emplovees’ State In-
surance Act. but are covered by the
Workmen's Compensation Act. a oro-
posal for iniroducing compulsory in-
surance of employer's liability urn-ler
the Act is under consideration. Gowv-
ernment have also intfoduced from 1st
March, 1971, Family Pension Schemes
tor membere of the Employvees’ Provi-
dent Fund providing for the grant of
Family Pension and AssuTance Bene-
tit to fumilies in case of death of the
member while in service.
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Import of Air Crash Tenders by De-
fence Institute of Fire Research

6246. SHRI FATEH SINGH RAO
GAEKWAD: will the Minister of DE-
FENCE be pleased to state:

(a) the number of Air Crash Ten-
ders imported during the last two
years by the Delence Institute of Fire
Research;

(b) the basig of distribution to wvari-
ous States and Union Territories; and

(c) the steps taken by Government
to modify the old crash tenders and
to stop the import and to develop the
same indigenously?

THE MINISTER OF STATE (DE-

FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) No

Air Crash tender has been imported
by the Defence Institute of Fire Re-
search during the last two vears.

(b) Defence Institute of Fire Re-
search is not responsible for distribu-
tion of Air Crash tenders to States/
Union Territories.

(c¢) The existing crash tenders with
IAF have been modified to the extent
possible and are currently in use. The
proiect for indigenous development of
crash tenders for the Air Force has
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been taken in hand and is nearing
completion. In so far as the air crash
tenders for the Civil Aviation are con-
cerned, the vehicles are beiag develop-
ed by the Director General, Civil
Aviation and the Defence Institute of
Fire Research in mutual consultation,

Expenditure Incurred on Import of
Foam Compound for Extinguishing
Fire

6247. SHRI FATEHSINGHRAO*
GAEKWAD: Will the Minister o DE-
FENCE be pleased to state:

(a) the total expenditure incurred
by his Ministry for the import of Foam
Compound for extinguishing fire dur-
ing the last two years; and

(b) the steps taken by Government
to make the Foam Compound and
light water indigenously?

THE MINISTER OF STATE (DE-

FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) No

Foam Compound has been imported
for extinguishing fire during the years
1971-72 and 1972-73. However, about
430 litres of Foam Compound was im-
ported during the above period for
trials and evaluation and the expendi-
ture involved was about Rs. 6,500.

(b) Protein Foam Compound is
already being manufactured indigen-
ously. Steps have been taken to de-
velop Fluoro Protein Foam Com-
pound. Studies are being carried out
for feasibility of the development of
light water (Synthetic Fluoro Com-
pound).

Seiting up of Commonwealth of Asian
Nations

#248. SHRI H. N. MUKHERJEE:
SHRI SHIV KUMAR SHAS-
TRI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether proposals for a com-
monwealth of Asian Nations have
been made recently;
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(b) if so, the purpose of setting up
such a Commonwealth of Asian Na-
tions; and

(c) the reaction of Malaysia and
other South East Asian countries to
the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI1 SURENDRA PAL SINGH): (a)
No, Sir.

(b) and (c). Do not arise.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported brutal killing of three
workers at Fast Basuria Collery
quarters ncar Dhanbad .
SHRI DINEN BHATTACHARYYA
(Serampore): I cal] the attention cof
the Minister of Steel and Mines to
the following matter of urgent public
importance and reqguest that he may
make a statement thereon:

“The reported brutal killing of
workers at the East Basuria Colliery
quarters near Dhanbad on 2nd
April, 1473, by a gang of armed
goondas.”

THE MINISTER OF STEEL AND:
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): On Avpril 2nd, 1973, at
about 9.00 hours, a group of persons
armed with fire arms like guns, rifles
and country bombs attacked Dhowrah
No. 4 of East Basuria Colliery now
under the Bharat Coking Coal Limited
as Custodian conseouent om the take
over of non-coking coal mines by the
Government on 3lst January, 1973.
The Government of Bihar have report-
ed that 22 gun shots and bullet marks
have been found on the outer walls of
different quarters. At the place of
occurrence about 22 empty cartridges,
one live cartridge, two live bombs and
one misfired bomb were recovered.

After the attack, one dead body
with gun shot wounds was found at
the spot. The name of the deceased is
Thami Mandal. Another dead body
stated to be that of a worker called
Kadir Mian was reportedly taken
away by the attacking party. Accord-
ing to the Government of Bihar
fourteen persons received gun-shol
and rifie shot injuries of whom three
were in serious condition. One of
these, called Jagdish Mandal, is re-
ported to have expired.

It is understood that the police has
registered cases under Sections 147/
148/149/302/307 IPC for rioting with
murder and attempted murder, under
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‘Section 25 of the Arms Act and Section
.5 of the Explosive Act. They had, by
.the evening of the 3rd instant arrestd
about 24 persons and also seized one
of the cars alleged to have been used
in the commission of the offence. Pro-
cesses for arrast ot those abscond-
ing are being executed. Reinforce-
ments have been sent and patrolling
in the area has been introduced.

At the time of occurrence of the
-offence, a party of the Central Indus-
trial Security Force was camping in

the area. Since they did not offer
resistance, the Deputy Inspector
General of Police Centrzl Industrial

‘Security Force has suspended the en-
tire unit of CISF men.

The local manager of the colliery,
Shri Kang and the Assistant Labour
-Officer, Shri A. P. Singh, who were
also named as accused, are reportedly
.absconding. The Bihar Gowvernment
have reported that the offence took
place in collusion with the local mana-
gement of the colliery. The Bharat
Coking Coal Limited has suspended
from service, pending enouiry, the
Manager of the colliery, the Assistant
Labour Officer and a supervisor named
“Ramchandra Singh. Bharat Coking
Coal Limited is taking appropriate
action against some other employees
who have been named as accused.

That detailed reasons for the inci-
.dent are being looked into. However,
it may be mentioned that this locality
is said to have an old history of inter-
union rivalry.

1 like to express my sincere con-
dolences to the families of the un-
fortunate victims of the incident. Al
steps necessary to restore normal
working conditions and security of life
and property in the area will be taken
and for this purpose full cooperation
will be maintained with the State
Government.

SHRI DINEN BHATTACHARYYA:
Mr, Speaker, Sir, it was rather a ghast-
ly murdst, a cold-blooded murder, that
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took place in this particular incident.
No doubt, some steps have been taken;
the Manager has been suspended and
the Central Industrial Security Force
men there have also been suspended.

But, Sir, this incident is not an
isolated incident. The same nature of
incident is taking place under the
direct patronage of the ruling Party/
by the INTUC gangsters and goondas
all ove: the industrial areas of West
Bengal and snecially in the coal belt
of Asansol, Jharia and Dhanbad. This
is a naked examnvle.

In broad day light, at 08-00 hrs., in
the morning. poondas in two or taree
cars reached the spot, first pulled down
and tore away the CITU flag that was
there in the football ground and then
attacked Dhowrah, about which the
statement mentions, 1or nearlv 20
minutes! And action was taken only
after 24 hours! May I know whether
it will be quite correct on my part to
concluce from this that there wa: col-
lusion betwen the police, and the
INTUC goondas, and if so, whether the
Government will institute an inquiry
into this matter? ] want to know why
there was this long gap. More than
24 hours were taken to arrest these
goondas. The Manager is absconding
as it appears from the statement. What
is this? Can a colliery manager. after
doing all this mischief, abscong for
more than tweo days? Then, what
Government is functioning there, I do
not know. The Minister will kindly
reply to that.

It was also a practice that, by keep-
ing a large number of contract
labourers, the labour relations in the
colliery belts were always being uti-
lised in favour or in the interest of
coal mine owners. Those who have
some experience of the coal Delts
know that the thana officers, the
police officers, were regularly on the
pay-rolls of coal mine owners. The
same practice is still continuing, and
it iz a blatant example of the collusion
of the police and the goondas who
belong to INTUC. . (interruptions),
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MR. SPEAKER: As you use these
words, somet.mes ] find it very diffi-
cult to help you when you object o
such words being used by others.

SHRI DINEN BHATTACHARYYA:
Here is the Times of India which says
that 25 INTUC men were held. . (In-
terruptions). ’

MR. SPEAKER: Then say ‘men’ and
not ‘goondas’. Otherwise, it will be
very difficult for the Chair to control

SHRI DINEN BHATTACHARYYA:
1 can manaze myself if those people
stand and speak.

MR. SPEAKER: Not a question of
your managing, it is a question of the
dignity of the House.... (Interrup-
tions) No, please.

SHRI DINEN BHATTACHARYYA:
1 expect that it has been brought to
the notice of Mr. Kumaramangalam
who is the employing Minister of big
industrial undertaking in the public
sector—the report by the International
Labour Organisation, which I want to
mention—only the relevant portion,

Considering & series of such com-
plaints from March 22, onwards by the
CITU, United Trade Unions Congress
and the Calcutta Staie Transport Em-
ployees' Union, the Committee on
Freedom of Association of the ILO
observed in its 136th report:

‘“The Committee takes the view
that the situation invelving the large
number of unions affiliated to the
complainant organization was of a
sufficiently serious nature, involving
not only physical violence and des-
truction of property but also the
severe restriction of the free exercise
of trade upion rights as to warrant
stringent measures being taken by
the authorities to restore a nermal
situation.”

SHRI A. P. SHARMA (Buxar): You
must know the jurisdiction of the
TLO.

SHRI DINEN BHATTACHARYYA:
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You kindly consult your own dic-
tionery. Again in para 66, the Com-
mittee recorded:

“It would appear, however, from
the detailed information supplied by
the complainants that althoush the
authorities were aware of the fre-
quency and gravity of the attacks
on members of the CITU-affiliated
organizations., on the property of
these organisations, intervention on
the part of the authorities was often
inadequate to ensure protection of
trade union rights.™

May I &know from the Minister
whether the situation demands serious
attention o the authority after the
report of the ILL.OP.? 1 think Dr.
Ranen Sen and Mr. S. M. Banerjee
would »lso corroborate that the same
method of gangsterism is now being
applied against the Un.ons that are
led by them. I know perticularly in
the IOC Union of which Dr. Ranen
Sen is the President, regular gangster-
ism and goondaism are being incdulged
in by the INTUC.

My question to the Minister, who
poses himself to be very serious and
progressive, is what positive action
the Government purpose to take so
that the trade wunion rights are
really orotected and the workers both
of the collieries and other units exer-
cise and enjoy the freedom at least to
be 2 member of any union they like
and that all legally constituted unions
are allowed to funetion properly and
that there is no further goondaism and
attack and forcible occupation of trade
union office and the practice of not
allowing the trade union leaders to re-
port to duty. as it is happening in his
jurisdiction in the Durgapur Steel
Plant? In this connection I will ask
the Minister also to reply—it is also a
case of inter-umion rivalry—whether it
is not a fact that the situation reached
a new peak in the Durgapur area
where two groups belonging to the
same Congress Party are fighting each
other causing disruption of production.
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The Durgapur Steel Plant Manage-
ment has referred this matter to the
West Bengal Government and to Mr.
Mohan Kumaramangalam for taking
immediate steps in the matter. Nehru
Forum Members call him as ex-com-
munist party member; I do not have
any complaint against him, but some
may call him a renegade. I reguest
him to give factual reply to all my
guestions.

SHRI A. P. SHARMA: What rele-
vancy has his statement got with the
Calling Attention Motion? It is just
possible that your men may be ruling
the goondalsm there.

SHRI S. MOHAN KUMARAMANG-
ALAM: It is an unfortunate incicent.
The hon. Member is not correct when
he said that police came on the scene
long afterwards. The police came
goon after the incident ang the Inci-
dent itself lasted for a very short
time. This is the information I have
got. I am reading from the actual
statement which I have got. This is
to the effect that ‘as the above occur-
rence took place suddenly and lasted
for a very short time by the time the
police arrived, they fled away'. §5°
far as absconding is concerned, the
hon. Member knows that if anybody
wants to abscond, he can abscond for
some time and so let us not make too
much of it. The seriousmess with
which the Government looks upon
this can be seen by the speed with
which action has been taken against
persons responsible.

I am not aware of the contents of
the report from which he quoted ex-
tensively. If he would be good enough
to supply me a copy of it, I will get
it examined anq see what action can
be taken in the matter.

Then, so far as Bharat Coking Coal
is cohcerned, the Ministry of Mines
are certainly not taking any partial
attitude at all towards any union. I
should havel thought that the hon.
Member with all his historical out-
look and his study of the sciehce of
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politics would have appreciated that
whenever there is a forward mowve
ment to restructure society resistance
is always offered by some backward-
looking people and this is an instance
of that character. The very fact that
proper action has been taken shows
that we are not prepared to tolerate
this type of resistance and we will
dea]l with it firmly. And, so far as
inter-union rivalry is concerned, I
don’t think it is possible or helpful to
go into that at this stage. He made
some irrelevant remarks about Durga-
pur which he can put before me at

the proper time.

SHRI1 SAMAR MUKHERJEE (How-
rah): Sir, from the statement placed
here by the Minister it is not clear who
are forces behind these acts of mur-
derous gangsterism. ‘Thirty-four per-
sons have been arrested but what is
their colour and what is the purpose
behind this? Nothing is ‘mentioned.
But it is evident that the management
is involved in this. Some friends
have taken exception to the term
‘goonda’ but I am reading from what
has appeared in the Amrita Bozar
Patrika:

“Three persons were killed and 14
injured when about 20 persons, all
alleged to be hired goondss of a
contractor-cum-labour leader, raided
workers quarters at FEast Basuria
Colliery of the Coal Mines Autho-
rity, a Government of India enter-
prise this morning and started in-
discriminately firing on workers.”

This is the report which has appeared
in the Press. Hired goondas are be-
ing used to serve the purpose of these
miscreants.

According to Shri S. K. Bakshi,
General Secretary, Koyla Kamgar
Union, the contract system was pre-
vailing in the colliery even after the
takenver by the Government. He also
stated that the contractor had mana-
ged to get entry of about 300 men at
the time of changeover of hands and
was trying to replace old workers by
his new recruits, This had caused great
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resentment among the workers. Gen-
rally, the workers resentment was
perfectly justified and CITU probably
took up the cause of the workers as
-opposed to the men of the contractor.
That is why the attack concentrated
on the CITU Union. According to
police and eye-witness accounts the
raiders tore up the hoisted flag at the
Union office and proceeded towards
the workers’ quarters. They also threw
about half a dozen bombs and fired
gun shots. The police later recovered
some used bombs and a couple of live
bombs.

In the FIR lodged with the police
the names of the colliery manager and
the contractor-cum-labour leader have
been mentioned. I want to know the
name of this contractor-cum-labour
leader from the Minister. This type
of labour learders are being encoura-
ged by tH® management. They want
‘to set-up gtooge uniong under INTUC
with this type of people. This is the
report which has appeared in the
paper:

, "“The contractor-cum-labour lea-
der besides other persons participa-
ted. The raiders continued their
operationg and escaped before the
police could arrive and the Union
leader hag complained that the secu-
rity force of the coal mines authori-
ty refused to protect when the
workmen even aporoached them, on
the plea that their commander was
away.”

‘S0, this is a total conspiracy. It is
‘not an isolated thing. In the Amrita
Bazar Patrika the three names have
already appeared of the persons who
have already been killed.

But one name is not menticned in
the statement. The victims are Kadar
Mian, Thami Mandal—he has been
tiken away by the gangsters; the body
has not yet been recovered—and
‘Samar Mian. Samar Main is rot
mentioned in the statement. Another
person has succumbed to injuries in
the hospital; the condition of three
other persons is very serious. So
they may alsg succumb any time.
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I have received a telegram from the
Secretary of the Union which says:
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“Brutal firing by Manager and
goondas in East Basuria colliery
Dhanbad on second April on peace
ful workmen. Four shot dead.”

It that name is added to your state

meni, the figure becomes four—
“Several missing. Fourteen hos

pitalised with serious injuries.”

He must inquire how many are miss-
ing and what has happened to them.
This is the position in the colliery.

The facts admitted by the Minister
in his statement reveal a serious situ-
ation in the Dhanbad colliery ares
where there is no administration and
no rule and this happened in broad
daylight. It is also stated that sec-
tion 144 was in f9rce before this action
took place. Despite that and in the
presence of the CISF men, these gang-
sters with arms at the instance of the
Manager gttacked Dhaura, and 22
bullets were fired. This is the state-
ment of the Minister also. So, you can
understand how serious is the situ-
ation there. This is not an isolated
thing,

I will refer to one thing which I
heard from some of the leaders of the
colliery union when I visited Madhya
Pradesh in January last. I was told
by CITU union leaders in Banki Mon-
gra that they got information through
the local police privately; the police
had warned them that the local mana-
gement in Banki Mongra, an NCDC
colliery, was employing anti-social ele-
ments and goondas to murder union
leaders.

MR, SPEAKER: This is only a call
attention motion. Be brief.

SHRI SAMAR MUKHERJEE: This
is a serious matter. I am drawing the
Minister’s attention to the attitude of
the management who are employing
goondas to murder trade union
leaders. If this becomes the attitude
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of the NCDC management, it is quite
clear that they are not prepared to
tolerate any union,

SHRI S. MOHAN KUMARAMAN-
GALAM: It is a very unfair remarks.

SHRI SAMAR MUKHERJEE: This
is the report I personally heard in
Madhya Pradesh from our trade union
leaders who bad been warned by the
local police privately they stated this
to me; it is not second-hand informa-
tion,

That is why I mention it here.

Then in Sura Kachar Colliery, three
union leaders have been dismissed
‘They had issued a strike notice, They
are going to strike....

MR. SPEAKER: This is
general debate.

SHRI SAMAR MUKHERJEE:. ] am
relating the attitude of the manage-
ment.

MR. SPEAKER:
the call attention.

SHRI SAMAR MUKHERJEE: This
is not ap isclated incident. That is
why the Government must think of
ehanging the attitude of the manage-
‘ment and take proper and stemn
action, Unless Government change
their outlook and induce the manage-
ment to establish good relationg with
the workers, the situation js bound to
further worsen.

That is why my question to the
Minister is whether the contract sys-
tem is still in vogue there and the
contractors are being allowed to have
their men take jobs in the collieries in
place of the old workers. Attempts
are being made to smash the unions
through these gangster methods,

SHRI S. MOHAN KUMARAMAN-
GALAM: Sir, the hon. Member has
quuted extensively from the reports
in the Amrita Bazar Patrika, and
most of the statements there are mnot
very different from the statement I
made on the floor of the House at the
outset.

not a

It must relate to

I would only mention that so far as
the names of persons and the number
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of persons are concerned, I am not
prepared to make a categorical state-
ment. I gave whatever information
I had in my possession, but cbviously
there is nothing to gain by putting it
as two, three, four or seven, because
I do not think the quality of any inci-
dent is to be guided by the exact
number of persons who have lost their
lives. We have no motive in suppres-
sing a name here or there, and I am
sure the hon. Member will agree with
me that T can leave jt at that and let
the investigation go on,

But 1 do point out to him that des-
pite the seriousness of the incident, it
would not be correct to say that there
is no law and order and that the ad-
ministration has broken down, because
it is a fact that by the evening of the
3rd. as I have mentioned in my state-
ment, 34 persons had been arrest-
ed and one of the cars allegdd to have
been used in the eommissioning of the
offence has been peized and patrolling
is taking place. The normal law and
order situation has been restored, but,
of course, with severe petrolling by
the police.

The hon. Member has charged that
this type of incident is being ura-
ged by the management. I would like
to make it quite clear that the Bharat
Coking Coal's management has
certainly not had anything to do with
encouraging this type of incidents.
The persons who have been pin-point-
ed are persons who have been em--
ployees in the previous management—
the private management—and we are
going through an elaborate process of
screening sg as to exclude those who
are had officers. Naturally that takes
time,

The hon. Member has commented on:
the question of Induction of labour
from outside. Yes; but I cannot say
categorically the extent to which it
was taking place. But certainly the
local contractors both here and
in the earlier Kargali incident,
have been involved in some way
and in a sense the basic cause for this
type of unrest does arise out of the
attempts made by this contractors and
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others also to induct what he called
correctly “new labour" as opposed to
old labour. But he will appreciate
that very strict instructions have been
issued to Custodians both in the
NCDC and the BCC that they must
be careful to see that not a single
“pew labour”, to use the same expres-
sion, is inducted and that the rights of
thege who have been really the work-
ers in the mines are preserved, and the
Custodians have been warned that we
will take a very severe view of any
mistake, particularly any fraudulent
mistake, 1n respect of the instructions
that we have sent.

The hon. Member referred to
Madhya Pradesh. I would like to
make it quite clear that there is no
incident that has been reported from
Madhya Pradesh of this character til}
new. And to try to picture the ma-
nagement of the NCDC as responsible
for murdering well-known  workers.
there is no basis for thet either, No
such allegation till now has been brou-
ght to my notice. It would have been
a little fair for the hon. Member to
have brought it separately to my notice
and had it been done I would certa-
inly have examined it, but this is the
first time that I have heard of any such
allegation so far as Madhya Pradesh
area is concerned,

Finanlly, so far as the question of
the contract workers is concerned, we
are not certainly going to permit con-
tractors continue with their activity.
The hon. Member has asked me about
the name of a particular contractor. I
am afraid I am not in a position to
give him that.

SHRI SAMAR MUKHERJEE: Con-
tractor-cum-labour leader.

SHRI S. MOHAN( KUMARAMAN-
GALAM: I do not know the name of
any contractor-cum-labour leader, I
have not been given any such name as
yel. Since, as he is aware, a large
number gf persons have been arrested,
undoubtedly, the motives and the par-
ticular circumstances under which this
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incideat has taken place will come to:
light in the course of the criminal pro--
ceedings, the case for which has alrea-
dy been registered. The hon, Member-
is aware that the sections under which
the case has been registered are very
major sections of the Indian Penal
Code.
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SHRI B. K. DASCHOWDHURY
(Cooch-Behar): I must appreciate the:
statement made by the hon. Minister
originally and also the subsequent cla-
rifications he made. Even then [
must say with all sense of appreciation
that the attitude taken so far by the:
hon, Minister or the administration is
simply to put a stop to such incidents.
temperarily. While appreciating the
statement I would certainly like to
know whether any machinery has been
evolved to gtop any recurrence of such
a pature in all these nationalised coal
industries. We know that coal is not
only the generator of power and en-
ergy. but it is practically a big gene-
rator of black money also. If the hon.
Minister aopoints a committee of en—
quiry or special commission to look
into the matter in all its perspective,
relations of the management and the
workers, the affairs of the manage--
ment having obligations to this parti-
cular industry, fhe particular mines
concerned, it will be seen that every-
where the play of black money had
its large share. There is the question
of induction of this new labour. In.
some collieries we know the actual real
workers or labourers of the particular
ceal mimes, who were enrolled in the
register of workers and labourers, and
they had beem paid their bonus, provi-
dent fund etc; all these things have-
been paid, not hundreds or thousands
but lakhs and lakhs of rupees have:
been taken out and that was going on
under the nose of the so-called politi-
ca! leaderg and union leaders. If it
is the claim of the hon. Member of
this House that it was simply to des-
troy their  own trade wunion some-
workers. some goondas had beepn em--
ployed by the management or any
body else, I would request them to
consider in their own mind what they-
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were doing so long when such scrt of
black money was being generated
from the coalfields themselves? I do
not like to say this but simply on the
face of it their behaviour at that time
‘and fill now seems to be mysterious.
‘Today they claim that some other
‘goondas are coming out and obstruct-
ing them. But the basic problem is
not this. The basic problem is: how t0
improve the management of the coal-
fields in general and how to get rid
of all these unhappy incidents as had
happened in Kargil a few weeks ago
and as had happened in Basura
colliery; there may be other incidents,
unless it is looked into very seriously,
ip some other collieries. I would also
like to know from the hon, Minister
'whether he will appoint a committee
‘to study the recurrence of such situ-
ations, to go into the assets and the
properties so far acquired by the
managers of the respective collieries
‘whose services are still being main-
tained? In each and every case the
hon. Minister will find or the commit-
tee of enquiry will give its findings
that they have amassed huge wealth,
quite disproportionate to their own
income, as they were getting as ma-
nagers of that particular colliery.

MR. SPEAKER: Please conclude
whatever you want to ask. We have
fixed a certain time for all the five
‘Members; if we are not gble to finish
within that time, there is no use fix-
‘ing a time,

SHRI B. K. DASCHOWDHURY: I
want to ask the hon. Minister ore
more question. To stop all thase in~
cidentg in future, it is high time that
the Government evolves a new policy.
‘And these coal mine gauthorities may
‘be asked to go into details to see
‘whether any ineident has occurred or
mot in all the collieries. He <chould
certify that. That is the only way to
;:avoid any incident in future.

SHRI S. MOHAN KUMARAMAN.-
‘GALAM: 1 appreciate what the hon.
Member has said about the general
-gituation I the area. There is cer-
+tainly a lot of truth in it. The coal-
mine owr.ers have an extremely cor-
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rupting influence in society and possib-
ly there is no sphere of society and of
economiv life of that area whicn they
do not corrupt in one way or another.
With all respect 1 do not think tbat
the appointment of an inquiry cvin-
mittee that was suggested by him will
be necessary in understanding this.
The problem is well known. If it is a
question of disproportionate assels of
individuals, well, 1 think, therc is the
Income-tax Department which ha2z got
more than enough powers tp procecd
against any individuals of thai chu-
racter.

But, so far as the general problem
in the coalmine is concerned, it is not a
mystery, it is a wellknown fact, Even
last year, hon. Member would remem-
ber the case of a Deputy Mechanical
and Mining Engineer who had suiler-
ed. He was in Bharat Cocking Coal.
Unfortunately, the hon. Membvers on
the other side often tend to feel that
if a Mechanical and Mining Engiceer
is beaten by goondas, it is not impor-
tant to bring a Calling Attention
Notice on that. The Mechani-al and
Mining Engineer was beaten up in
broad day-light. We will not be able
to get any evidence in regard tc that
matter at all. The result is that the
assailants went scot-free. It does pre-
vail in some mine areas. We are
taking action as much as we can, It
will take us time to bring everything
properly under control. I think that
the hen. Members in this House will
sppreciate that a major change of
this character will always be accom-
panied by incidents which are ex-
tremely deplorable. ‘We should try to
prevent it with all the best will in the
world. Sometimes it happens,

SHRI GADADHAR SAHA (Bir-
bhum): It is stated by the hon. Minis-
ter in his statement that Ram Chandra
Singh is a supervisor of the colliery.
It also appears from the statement of
the Deputy Commissioner of Dhanbad.
Shri Chandra Mchan Jha that he
(Ram Chandra Singh) is Production
Manager-cum-Trade Union leader of
the colliery. It is also alleged that
he was also once a labour contractor
—a benami contractor, I want 10
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know from the hon, Minister categori-
cally as to how Ramchandra Singh
managed to become the Production
Manager on the eve of take-over of
coal mines.

In view of the fact that the system
of contract labour is the root cause
of many troubles and many such in-
cidents, is the Minister prepared to
bring forward legislation to abolish
this contract system of labour?

My third question is this. It is said
in the statement that fire-arms, like
rifles, guns and three cars too were
used for committing the offence. One
car was seized, 1 want to know the
name of the person the car seized be-
longed to. It is said that rifles, fire-
arms etc.,, were used in this incident
in which three colliery workerg were
killed. What is being done by the
Minister to compensate for the logs of
lives to the bereaved families?

SHRI S. MOHAN KUMARAMAN-
GALAM: If I may answerg the hon.
Member and his tutor the islowing
are the answers:

As for the question whether Raov
chandra Singh is a labour leader, I
have no information. The informa-
tion I have in my possession shows
that he is not a contractor himself,
but he is related to a contractor . So
far ag the question of his being a Pro-
duction Supervisor is concerned, that
is correct. But there is nothing un-
natural when he himself is not acon-
tractor. As for the question regard-
ing the policy on the abolition of the
contract system, the hon. Member
may be aware, we have discussed it
with the leaders of different labour
unions. We are committed to that
Policy but at the present mument we
are finishing the screening and actual
recruitment of labour.  Regarding
the question of compensation, 1 am
not in g position to say anything at
the moment, but | have no doubt
that as in other cases cumpensation
will be paid. He asked me about the
name ahd the person from whom the
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car was seized, I have no information
about it at the moment.
st wfw waw (feor ﬁﬁﬂ) :
weIR WEeW, FIAET @ & UEE-
Foor Fare fa= & *ﬂgivﬂm
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SHRI 5, MOHAN KUMARAMAN-
GALAM: The hon. Member has sug-
gested that there should be an inde-
pendent cell in the public sector
organisations, He may rest assured
that we do have our organisation to
keep track of the position in relation
to matters like places where there may
be outbreak of violence ang friction.
Naturally, when incidents occur in
such a vast area, all information is
not available. I do not think there
is any need to set up any independent
cell because tte organisations them-
selves have been entrusted with this
type of work, apart obviously from
the intelligence that is being collect-
ed by the police.

So far as the abolition of the con-
tract system is concerned, I have al-
ready mentioned to the House that
we are committed to that pelicy in
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terms of the findings of the coal wage
board and are going to take steps for
implementation after the other work
«<onnected with the regularisation of
the emplovees and the mini-workers
has been completed.

12.54 hrs.

STATEMENT RE: INCIDENTS AT
BHILAI STEEL PLANT

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMAR-
MANGALAM): Sir, since the matter
of the incidents at Bhilai on' the 2nd
April, 1973 has been raised in this
House, I would like to put the facts
before the House.

Bhilai Steel Plant had made record
production of 211,000 tonnes of ingot
steel in the month of March, 1973.
This is 102 per cent of the rated capa-
<ity and a good achievement. It has
also produced 2,108,000 tonnes over
the year 1972-73, which is the high-
est recorded production. I went
dowp to Bhilai on the 2nd April in
order to congratulate the engineers
and workers on their excellent per-
formance and also to announce tihe
targets for next year's production,
which had been fixed in consultalion
with the representatives of the work-
ers.

After visiting the Plant where 1
met a number of engineers and work-
ers, whom I personally congratulat-
ed on their excellent performance, I
came to the head office of the Bhilai
‘Steel Plant. There, a large number
of ministerial employees under the
leadership of the office-bearers of
the Staff Association, invaded the ad-
ministrative building and insisted that
1 must come out and discuss with
ihem. 1 asked their representatives
to come ingide and discuss with m.e
their problems. They insisted that
T should come out and address them.
Ultimately, I did so and they claim-
ed that since they are alsp part of
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the operational staff and in view of
the excellent performance of the
Plant, they are also entitled to some
additional payment. T told them that 1
would discusg about this with their
management who would meet them
later in the day.

The Chairman of Hindusian Steel
Ltd., Shri H. Bhaya and the General
Manager, Shri P, R- Ahuja later met
some representatives ot the ministeri-
al staff and after discussions, the Te-
presentatives were informed that in
view of the excellent performance of
the Bhilai Steel Plant, they would be
given two days’' extrg wages. The
representatives of the ministerial
staff expresseqd their full satisfaction
with the decision of the management.

' *However, when the Chief Minister
of Madhya Pradesh, Shri P. C, Sethi,
and I arrived at the place of the
meeting at 5 P.M., we found that a
crowd, around 2,000 to 3,000 copsist-
ing mainly of ministeria]l staff and
contract workers were shouting slo-
gans condemming the management
and acting in such a way that the
atmoshphere hag become tense and
any moment it was possible that vio-
lence might break out. The Chiet
Minister of Madhya Pradesh and I,
therefore. decided that it would be
better not to hold the meeting and
cancelled it

Later. a procession of some 2,000 to
3,000 strong crowd came to the Bhilai
Hote] where 1 was staying. Accord-
ing to the Superintendent of Police
who was on duty outside the Hotel,
when he asked the processionists  to
choose a delegation who could go in=
side the Hotel and discuss their pro-
blems with me, they insisted that all
of them should be alloweqg to go in-
gide the Hotel. The Superintendent
of Police, apprehendihg violence, re-
fused to allow them. They then
threw stones and brick-bats. A lathi-
charge was resorted to, tear-gas chells
were burst ang the crowd dispersed.

I musb express my regret at this
unfortunate happening. I hag al
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ways been ready to meet any delega-
tion from the workers in Bhilai as in
other centres and 1 wag ready on
that day. But it appeared from the
manner stones and brick-bats were
thrown that some persons at least in
the crowd were prepared for more
than merely meeting me and this
unfortunate occurrence developed wout
of this. This is al] the more unfor-
danate in view of the good record of
Bhilaj Plant in March, 1973. Almost

mll records have been broken not
merely in ‘production of ingot steel
-and saleable steel but in a large

‘oumber of departments and my in-
‘tenition 'was: 15 congratulate the work-
ers -personally on. their excellent per-
formance. Unfortunately, this wps
m:pmsm];e'_ =i} ".-;-_

lz,hu

STATEMENT BY MEMBER RE.

VARATION IN ASTIMATES OF CQST

OF APTA-MANGALORE RAILWAY
PROJECT

. ‘SHR! SHANKERRAO SAVANT
(Kolaba):  The es‘hmatqs of the Wesl:
Coast Railway Project from Apta

Mangalm-e _Vary 'from Minister tn
Ministér and ‘from time to time, This

has created confusion in the minds
«@f the people
-Shti " Hanuomanthalya, ° t!:ef then

Ra‘llway Minister, in his’ Mtér datéd
June 4, 1971 atldressed to" ms tad sti-
tedinthenohappendedtchisletfef
as u‘nder— 5
“Reconnaissance ermnée,rmé aml
" detailed traffic surveys for a new
B.mlway 1ine lrmn Apta to l'-‘nnga-
_Jore is_now in .Bood progresS" and
., further down “The prd‘.]ect may cost
__anything ,upto Rs. 100 crorei‘ Minit
Itmybanoted ‘that this , outer
Umit of Rs. 100 crores was siven after
the survey -was in g0eod.. progress ;as
ddmitted: by the Minister himselt.. .
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After the completion of the survey
reports, Shri T. A. Pai, the then Rly.
Ministér wrote to me on September
23, 1972 that the line may cost aboul
Rs. 214 crores.

Then Shri L. N. Mishra the pres-
ent Railway Minister made his state-
ment ip the House on 26-2-1973 and
he put the cost at Rs. 225 crores in-
cluding rolling stock and interest. As
a matter of fact it is wrong to include
interest in the cost of eonstruction.
That is never done. Even the cost
of the rolling stock should not be in-
cluded in the cost of comstruction of
the Railway line because the rolling
stock will not be limited to this leng-
th of 910 kms. only but it wil op-
erate on the entire length of theline
from Bombay to Kanya Kumar: and
further north ang east.

In reply to supplementaries to my
Starred Question No. 105 Shri Mishra
saig on 27-2-73 that the cost would be
Rs. 325 ecrores and when Shri B. V.
Naik asked how the cost went up by
109 crores in 24 hours, be replied that
the:Hsn, Member should give thought
‘to the interest part of lt wumu stack
part of it.

' Ag a matter of :!a'et' 'iﬁtere'!‘t' ‘and
Tolling' stock “were' includsd ‘In the fig-
ure of Rs! 225 crores stated by the
hon! ' Minigter on’ the ﬁ-revmus dav
ftoell - B

" Even “more pu'z'ziirig is" the” t‘ep‘-:l'
of Shri Qureshi, the Dy. Minister of
Railways who while answering Un-
Etarreg Question' No."3131 on 13-8-1973
i#i, within less than a forttight of the
Rallway Minister's statementson the
Hoor of the House has put’the cost at
Rs.#13 crores. . He has presumed-that
the waork will be spread over.B: years

“The facts are too p(luling and re-
qulre elucidation without récourse ‘to
any prevarication. It is hﬁrdly ThecEs-
sary to point out " that ‘the’ extremel‘v
dlscurﬂant figures can’ only 16ad ‘o
the inference that !omebbﬂ is playm'g
with the ﬁﬁ'ures wifh “ule _crr rhuiives

.The Final Lodational , Survey. “and
th.g- .ctu.a.l -expsnd.itut‘ atte-r thc coms-
pletion, of the work, are two. new, bo-
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geys that are being introduceq 1o
justify a further escalation of the
cost. An estimate is essentially
limited to the facts gisclosed at the
time of survey and investigation. The
Minister should, therefore, give the
actual cost of construction of the rail
line without including the cost of hos-
pitals, parks, interests and rolling
stock and should explain why the
outer limit of Rs. 100 crores mention-
.ed in Shri Hanumanthaiya's letter is
&0 blatantly outstrippeq by the latest
figures.

MR. SPEAKER: The Minister's
statement is very long. He may lay
it on the Table of the House,

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Yes, Sir. I
beg to lay my reply on the Table
of the House.

STATEMENT

In his letter dated 4-6-1971, addres-
sed to Shri Savant, the then Rail
way Minister, Shri Hanumanthaiya in-
dicated that the survey for the new
railway line from Apta {o Mangalore
extending over a length of 900 kms.
‘was n good progress and the cost
may be anything upto Rs. 100 crores.
It was explained that this was purely
a rough cost based on the usual
average construction costs. When
surveys are carried out, detailed data
Is collected on the alignment levels,
cross sections, waterways, bridges
and tunnels, and as and when the
field work is completed, plans and
sectiohs are made out and quantities
are first estimated. = With the quan-
tities and the rates as worked out
based on the cost of materials and
labour prevailing in the area and
leads etc., the cost estimate is made
out. It is only after the prelimin-
ary survey is over and the estimates
are meade out, that the approximate
cost picture becomes available.
Though this survey was in progress
when the letter = referred to earlier
was addressed, it was not possible to
glve even an approximate cost as the
estimate had yét to be framed.  The
estimate was prepared and gent to the

CHAITRA 15. 1685 (SAKA)

Statement by 166
Member

Board along with the report only in
July '72. It will thus be clear that
the Rs. 100 crores figure indicated in
Jung '71 was ohly a very rough esti-
mate as even the approximate cost
based on the preliminary survey was
available only very much later,

It was seen from the estimate as
received from the Railway in July.
12, that the construction cost was
ubout Rs. 195 crores, and the cost of
locomotives and other rolling stock
was about Rs. 19 crores. When the
Minister of Railways, Shri Pai, wrote
to Shri Savant on 23-9-72, this cost
picture of Rs. 214 crores which was
the cost of construction plus the cost
of rolling stock was indicated to him.

In view of the difficult nature of
the construction and the heavy invest-
ment involved, the construction  of
the project was proposed to be phas-
ed out over g considerable period of
time—about 8 years, and interest dur-
ing the period of construction on
the investment was reckoned as
about Rs. 45 crores on the construction
cost of Rs, 195 crores. Thus the
total outlay viz, the cost of construc-
tion, cost of rolling stock and interest
during the period of construction was
estimated at Rs. 259 crores, say Rs.
260 crores.

This estimate of Rs. 260 crores was
examineg in the Railway Board. With
a view to bringing down the ccst of
the project, the Board asked the Cen-
tra] Railway to revise the estimate by
adopting austerity standards, steeper
gradiehts and limiting the construc-

tion to the barest essentials. The
Central Railway imtimated that the
revised cost on the basis of these

austerity standards would be Rs 162.5
crores, exclusive of interest and rol-
ling stock. On a further examina-
tion of this estimate in the Ministry of
Railways, it was found that steeper
gradients could be adopted only over
some short lengths and that it would
not be possible to reduce the cost of
construction, exclusive of interest and
rolling stock, to less thap Rs. 170
crores. The reviseg total outlay in-
cluding the cost of construction, cost
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of rolling stock and interest during
the period of comstruction, which will
be somiewhat less because of the re-
duceq cost of construction, was work-
ed out at Rs. 225 crores on the basis
of 1971-72 prices. This was the fig-
ure given in the statement placed on
the Table of the House on 26th Feb-
ruary, 1973. 1 must also state that
all these figures are provinsicnel and
a firm estimate of the cost of the pro-
ject will become available only after
a detailed Engiheering snq Final Lo-
cation Survey is carried out,

Shri Savant in his staiement bhas
stated that it is wrong to include
interest in the cost of construction”
and “that is never dome.” Interest
charges durir; the period of c9ns-
truction have to be taken into ac-
count, beczuse the Railways' lability
for payment of dividend to General
Revenues accrues on all the Capital-
at-Charge including the projects un-
der construction during the year.
This is done invariably for -letermin-
ing the financial viability of all con-
struction projects and the relevant
rules in the Indian Railways Code
specifically provide for this. In this
case, the amount of interest is large
because the intrinsic cost of the pro-
ject itsel? is high and the period of
construction is estimated to be eight
years. I may also add that for get-
ting the approval of this House for
Demands for Grant only the cost of
construcfion (exclusive of interest
during the period of construction and
rolling stock) is taken. The interest
element is taken into acount while
determining the divideng labflity and
the cost of rolling stock is covered
under the Demands for Rolling stock.

It ig alsg not correct to say that the
cost of rolling stock should not be in-
cluded. The traffi- reguiremenis over
such a long line can be met c¢nly by
provision of additional rolling stock
and the ihvestment required on this
rolling sto-k will certainly form psrt
of the outlay for the project-and has
also to be reckoned {or. financial via-
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bility. It is only in the case of very
small new lines that it can be assum-
ed that the lines can be worked with
the existing rolling stock. In any
case, when in financial appraisal of
a project credit for a]] the revenue
earnings is taken, its cost must include
also the overall capital outlay on all
new assets including the rolling stock

It has to be pointeg out that no
Fina)l Location Survey has yet been

done for the project and until this
is done, detailed estimate of costs
cannot be workeqd gut. The Techno

economic survey already carried out
can only give approximate costs and
before construction cap he taken up,
estimates will have to be prepared in
much greater detail baseq tn a (e-
tailed Engineering Survey. The fgure
of Rs. 225 crores now advised as the
total outlay of the project (including
interest during the period of construc-
tion and cost of rolling stock) has
been arrived at on the basis of the
Techno-economic  Survey and will
necessarily be approximate. The
actual cost is likely to be much more.
particularly as the work will be spr-
ead over severa] years ang there wil
be some escalation in the cost of
materials and level of wages. In
this case whepn no Final Location
Survey has yet been done and a long
time of about 8 years for cimpletion
is involved. it is only reasnonable to
assume that the real and actual cost
will be very much more and will be
of the order of Rs. 300 crores or so.
It will thus be seen that there has
been no intention to mislead on the
figures of cost and they have been
given on the basis of the best esti-
mates as available at that time.

The hon. Member has made an-
other point that in the reply given by
the Deputy Minister of Railways on
an Unstarreq Question on 13-3-1873 the
cost was given ag Rs. 2]3 crores as
against the cost of ‘Rs. 225 'crores.
This small difference is due to over-
sight and is regretted.

The precise figure of cost would be
available only: ‘when- the Final Loce-
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tion Survey is carried out and the
final estimates are prepared. Till
then it will only be an approximate
figure for general guidance. As has
already been explained the present ap-
proximate figure as assessed after
scrutiny is Rs. 225 crores which in-
cludes besides the cost of construc-
tion, the ccst of rolling stock and the
interest charges during the period of
construction but execludes esecalation.
This will be modified, when the final
estimates are received, after the Final
Location and detailed Engineering
Survey is completed.

MR. SPEAKER: He has taken pains
to prepare that. 1 hope, your reply
will not give rise to further complica-
tion again.

SHRI L. N. MISHRA: No, Sir; it
will not.

13.04 hrs.

DISTURBED AREAS (SPECIAL
COURTS) BILL

APPOINTMENT OF A MEMBER TO JOINT
COMMITTEE

SHRI LILADHAR KOTOKI (Now-
gong): I beg to move:

“That this House do appoint Shri
Vikram Mahajan to the Joint Com-
mittee on the Bill to provide for the
speedy trial of certain offences in
certain areas and for matters con-
nected therewith, in the wvacancy
caused by Shri R. D. Bhandare
ceasing to be a member of the
House.”

MR. SPEAKER: The question is:

“That this House do appoint Shri
Vikram Mahajan to the Joint Com-
mittee on the Bill to provide for
the speedy trial of certain offences
in certain areas and for matters
connected therewith, in the vacancy
caused by Shri R. D. Bhandare ceas-
ing to be a member of the House.”

The motion was gdopted.
-—?-—-

13.05 hrs.

RE ACUTE_SHORTAGE OF_DOMES-
TIC COAL IN UTTAR PRADESH

170

MR. SPEAKER: Mr. S. M. Banerjee.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have also
given notice. ...

MR. SPEAKER: You are not en-
titled to speak simply by giving a
notice. It is not treated as a right
under 377.

SHRI JYOTIRMOY BOSU:

seeking your permission. .
MR. SPEAKER: No, please.
Mr. Banerjee.

SHRI S. M. BANERJEE (Kanpur):
Mr. Speaker, Sir, you have given me
permission to raise this most import-
ant matter, the alarming situation
created in the whole of Uttar Pradesh
because of acute shortage of domestic
coal due to non-availability of wagon.
1 am happy that the hon. Minister is
here. There is a tremendous shortage
of coal for domestic consumption in
Uttar Pradesh, and since the last three
months, from January to March, as
against 7,200 wagons—the moathly
quota is 2,400 wagons—, only 622
wagons have been supplied. There is
practically no coal for domestic con-
sumption in all the big cities like
Kanpur, Banaras, Allahabad. With
greatest difficulty, when the Delega-
tion met yesterday the hon. Deputy
Minister, Shri Mchd. Shafi Qureshi, he
was kind enough to order supply of
one rake which means hardly 84
wagons. 1 would request the hon.
Minister for Railways to kindly make
a statement and assure the people of
UP. and the State Government that
U.P. will not suffer because of non-
availability of domestic coal. Coal is
available in the coal-fields but because
of the non-availability of wagons we
are not getting any coal May I re-
quest. that the Minister may make
some statement because there is acute
shortage?

I am

13.06 hrs.

RE. ACUTE SHORTAGE OF DIESEL
OIL IN PUNJAB

SHRI B. S. BHAURA (Bhatinda):

Under Rule 377 of the Rules of Pro-
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cedure and Conduct of Business in
Lok Sabha I wish to raise the follow-
ing matter of public importance.

There is acute shortage of diesel-oil
in Punjab resulting in hardship to far-
mers whose crops are not getting
water because the shortage of elec-
tricity is already there and now die-
sel oil is also not available. Black-
marketing in the sale of diesel oil is
also going op as the dealers are charg-
ing very high price. 1 request thst
the Minister should make a statement.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 1 want to make a
submission, Sir. You have allowed
two members under Rule 377. This
is a very important matter concern-
ing 2000 workers of Haryana....

MR. SPEAKER: I am not allowing
you.

13.07 hrs.

RE. BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): May 1 make a statement?
I have consulted the Leaders of the
Opposition. Because there are a num-
ber of speakers on our side as well
as on their side who want to partici-
pate in the debate on the Demands
for Education, the remaining time is
not enough and they have all agreed
that we may extend the time. May
I submit that we may extend it for
the whole of the day. That will give
us two hours more and the Minister
may reply tomorrow. They have all
agreed to it

MR. SPEAKER:
agree.

The Minister will repiy tomorrow.

HON. MEMBERS: Yes.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): May I get a little
favour from you in this regard ...

MR. SPEAKER: Please do not
bring in Htate matters every time.

I hope you all -

13.09 hrs.

DEMANDS FOR GRANTS, 1973-T4
Contd.

MiIN)STER OF EDUCATION AND SoOCIAL
WELFARE AND DEPARTMENT OF CULTURE
Contd.

MR. SPEAKER: The House will now
proceed with the further discussion
and voting on the Demands for
Grants under the control of the Minis-
try of Education and Social Welfare
and the Depariment of Culture.

R Shri Rudra Pratap Singh.
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*SHRI P. A. SAMINATHAN (Gobi-
chettipalayam): Hon. ' Mr. ‘Speaker,
Sir, on behalf of my party, the Dra-
vida Munnetra Kazhagam, 1 rise to
say a few words on the Demands for
Grants of the Ministry of Education
and Social Welfare.

At the very outset, T would like to
refer to the solemn assurance given
to this House by the then Minister
of Parliamentary Affairs, Shri Raj
Bahadur. He assured this House that
Hindi would not be indirectly imposed
by using it in the Roman script in
the Parliamentary Papers as also in
documents like the Annual Reports of
the Ministries of the Central Govern-
ment. I am pained to say that this
assurance to the House has been vio-
lated. You will see, Sir, that in all
the Annual Reports of the Ministries
and in all the documents like the
Demands for Grants of the Ministries
submitted to this House, Hindi has
been used in Roman script instead of
in Devanagari script. On behalf of
my party, the Dravida Munnetra
Kazhagam and on behalf of four and
half crores of people living in Tamil
Nadu I record my strong protest
against the imposition of Hindi in an
indirect way by using it in Roman
script in all the documents placed
before this House and this is a gross
violation of the solemn assurance
given to this House by the then Minis-
ter of Parllamentary Affairs.

13.20 hrs.
[Mgr. DepuTY-SPeaKER in the Chair]

Sir, education is incorporated in the
State List of our Constitution and it
is the exclusive responsibility of the
State to provide educational facilities
to the people. The great responsibility
of imparting education has been placed
on the shoulders o! the State Govern-
ment. When this is the constitutional
position, there is here the Central
Ministry of Education' which is not
required at all." I substantiate this
argument by- saying that the Central
Ministry of Education is just am ins-

073-74
trument of inteferemce in the activities
of education sponsered and implemen-
ted earnestly by the State Govern-
ment by imposing unwarranted and
unwanted restrictions on the State
Governments. Besides interfering in
the States’ programmes of educational
activities, what kind of assistance is
being rendered by this Central Minis-
try to the growth of education in the
country? Whatever little assistance
that is being given by the Centre goes
to higher education. There is no tangi-
ble assistance worth the name from
the Centre for the growth of primary
education among the people in the
lowest rung of our society. I strongly
condemn the attitude of negligence on
the part of the Central Government
shown to primary education. As com-
pared to the financial allocation made
to education in developed western
countries, it is very much less in our
country. The very fact that only 1.62
per cent of the Central Government's
Budget has been allocated for educa-
tion, culture and social welfare proves
my contention that there is no need
at all for the Ministry of Education,
Culture and Social Welfare at the
Centre. You will be glad to hear that
the State Governments spend one-
third of their Budget allocations on
Education. The Education Department
of D.M.K. Government in Tamil Nadu
functioning under the dynamic leader-
ship of Dr. Navalar Nedunchezhian has
been given 97.23 crores of rupees for
1973-74. If you put together the allot-
ments made for medical education,
agricultura] education and so on, the
tota) allocation for education comes to
Rs. 108.56 crores. This is about 24
per cent of the Tamil Nadu Budget.
When the crushing burden of provid-
ing the basic pecessities of life to the
people on the State Government, is
there any need for the Ministry of
Education at the Centre? While the
provision of basic needs of the people
like drinking water, rural and urban
roads, medical facility, education, the
implementation of welfare program-
mes for scheduled castes and schieduled
tril:es and’ 'ba:kwnrd clauses, - the “im-

*The original speech was delivered in '!‘amil
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plementation of labour welfare mea-
sures, etc., has been made the respon-
sibility of the State Governments,
enormous revenue Yyielding activities
like the Foreign Trade, Posts and Tele-
graphs, Airlines, etc, and the power
to issue licences for industries are
under the charge of the Central Gov-
ernment. In addition tp this, the
Central Government have appropriat-
ed to themselves activities like educa-
tion, maintenance of places of Kis¥ori-
cal importance and archaeological
interest, museums, libraries contain-
ing wvaluable inscriptions on copper
plates and palm leaves and so on. I
am sure Sir, you will agree with me
if I say that all these activities should
be handed over to the State Govern-
ments. I condemn the attitude of the
Centre to get bloated at the cost of
the States.

Sir, a sum of Rs. 53.40 crores was
allocated for education last year. But
this year only a sum of Rs. 25.85 cro-
res has been allocated for education.
If 1 want to know why the allocation
for education has been cut so drasti-
cally, immediately I will be given the
reply that the subject of welfare of
scheduled castes and scheduled tribes
has been transferred to the Ministry
of Home Affairs. This leads me to
the suspicion that since the Education
Ministry has done everything that it
could do for the welfare of scheduled
castes and scheduled tribes and since
there is nothing more for the Educa-
tion Ministry to do in this respect, it
has been' transferred to the Ministry of
Home Affairs. Or, it should be that
the Education Ministry has failed to
pay adequate attention to the welfare
of the Scheduled Castes and Scheduled
Tribes, it has been transferred to the
Ministry of Home Affairs. I shall be
happy if the hon. Minister of Educa-
tion could clarify this point.

I will now refer to the Special Nu-
trition Programme for Children and
Expectant Nursing Mothers. The wis-
dom of starting such a programme for
giving nutritious food to children and
expectant pursing mobthers, which will
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help them to restore normal health
dawned upon the Central Goverrme:-
ment only in 1970, after 23 year*
of our Independence. It was a
matter of surprise to me that this
Government could think of such
a scheme only after two decades
of our Independence. It is reported
that there are 6 crores of emaciated
children in our country due to mal-
nutrition. A medical expert has ex-
pressed his opinion that if nutritious
fooq is not made available there is a
likelihood of 4 lakhs of children dying
within three months. It is to be high-
ly deplored that the Central Govern-
ment has not taken any constructive
steps in this direction, though the
international organpisation UNICEF has
been giving aid for this purpose from
194Y. 2.5 lakhs of undernourishefd
children and expectant nursing mo-
thers in Tamil Nadu have been covered
by this scheme. In Madras city alone
there are 2,10,000 children and 40,000
expectant mothers who are in need
of nutritious food. In Tamil MNadu
this scheme is in operation in 20
towns. Sir, in this regard, the Tamil
Nadu Government have formulated a
scheme which is estimated to cost Rs.
10 crores to extend this scheme to
backward areas, drought affected
areag and to 20,000 slum areas where
lakhs of Harijans are living. I appeal
to the hon. Minister of Education to
approve this scheme of Tamil Nadu
Government and to give Rs. 10 crores
to Tamil Nadu for implementing this
scheme.

Sir, a National Centre for Blind has
been set up and a paltry sum of Rs.
18.43 lakhs has been allocated for this.
In our country there are two cate-
gories of blindness. One category is
those who are born blind. The other
category is those who lose their sight
on account of under-nourishment and
for want of nutritious food. The
problems of these two categories are
quite different from each other. But,
here you will be shocked to know
that B sum of Rs. 17,000 has been
allocated for education to blind child-
ren. The number of blind people who
cannot get their sight back by having
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operations is about 2 crores. They are
so poor that they canmot afford to
undergo eye operations. If the Cen-
tral Government want to help crores
of blind people in our country, then
there must be a Five Year Plan exelu-
sively for this purpose. Crores of
blind people in our counfry ecannot
get back their sight because they are
very poor to undergo surgical opera-
tion. The Central Governmen must
undertake a massive programme in
this direction. Our Chief Minister,
Dr. Kalaignar Karunanidhi, after
pondering over this prcblem seri-
ously. has become not only the
path-finder buf also the pace-
setter for the entire country. He uti-
lised his birthday for collecting funds
for this purpose. He gave priority to
giving eye-sight to the blind in his
scheme of activiities. On his hirthday
he collected donations which he utilis-
ed for conducting eye-camps in
various parts of the State. All the
poor blind people were given free
food and free accommodation. They
were given free medical attendance.
After the operation. they were also
given spectacles free of cost. On ac-
count of the magnificent initiative
shown by our ever-dilligent Chief
Minister, in Tamil Nadu more than
1,42,000 poor blind people have got
back their eye-sight.

“Mahatma Gandhi the father of our
nation, felt his sacred duty to rehabi-
HEate the Beggars more particularly
beggars ‘sufféering from leprosy. Our
Chief Minister utilised his " another
Birthday to collect deonations for the
noble task of rehabilitating beggars
in Tamil Nadu. In each district of
Tamil Nadu, a beggars “rehabilitaion
home has been set up ata cost of Rs.
10 lakh ea¢h. When a State Govern-
ment is taking s6 much intefest in
these activities, it is no doubt to be
condemned that the Central Govern-
ment ‘have shown scant’ regnrd for
lmrnan misery.

Similarly, i negligible sum. m,bun
allocated for. the National Centre for
Deaf and Dumb. .In Tamil Nadu, our
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Religious Endowments Minister, Thiru
Kannappan, has been very successfully
utilising the Temple Trust Funds for
this humanitarian work. Orphanages,
Homes for the Disabled Orphans etc.,
have been set up by the Temple
Trusts. I say these things here be-
cause the Central Government can
usefully emulate this illustrious exam-
ple. The Central Government should
take steps to establish in each Dis-
trict Headquarter a Home for Orphans
which should help at least 50000
orpnans in the district.

Even after 25 years of our Indepen-
dence, the Central Government have
not constructively reformed our edu-
cational system. I am constrained to
say that this Government want to
turn out from colleges and schools
youths who will be fit for white-col-
lor jobs only.

If this is not the motive of the Gov-
ernment, our educational system
should have been transformed for the
benefit of the people long time ago.
During these two decades so many
Commissions and Committees have
gone into the question of educational
reforms. In 1948-49, the Commission
under the chairmanship of our former
President, Dr. Radhakrishnan went
into this question. In 1952-53, the
Secondary Education Commission
under the chairmanship of Dr.
Lakshmanaswamy Mudaliar made
many  useful recommendations. In
1964—66 another Commission under
the chairmanship of Dr. Kothari exa-
mined the entire gamut of our edu-
cational system and made many
worthwhile recommendationis. I want
to censure the Government on their
failure to implement in full the recom-
mendations of ' these Commissions.
Besides this, in 1968, the Resolution
on National Policy of Education was
unanimously passed by this House. I
would like to kmow from the hon
Minister of Education what steps have
been taken to translate this Resolution
tmo constmc‘dve ‘action.

Sir, the University Gzants Comnm-
slon .gives. grants direetly.:io private



183 Demands for Grants,
1973-74

(Shri P. A. Saminathan]

colleges. This has enabled many
people to make education as a com-
mercial proposition. At the same
time the Government Colleges are
<denied of any financial assistance from
the U.G.C. You cannot deny that the
State Government is the nearest
agency tn know about the financial
requirements of Colleges. 1 would
urge upon the Education Minister
that the U.G.C. should hand over the
money to the State Governments and
entrust them with the power of dis-
bursing the funds to the Colleges.

Under the scheme of providing
employment to unemployed teachers
sponsored by the Central Government
in 1972-73 30000 teachers were enrol-
led throughout the country. Under
this scheme, only 900 teachers from
Tamil Nadu got the employment
opportunity. But, Madhya Pradesh
having the same population as that
of Tamil Nadu got employment for
3000 teachers. 4800 teachers in Bihar
having a population of 5.5 crores got
the job opportunity. Rajasthan having
a population of only 2.5 crores got
employment for 2600 teachers. 1
have no alternative but to pass
stricture on the Government for this
partiality shown to Tamil Nadu. In
Tamil Nadu 22000 trained teachers are
unemployed. We can create employ-
ment opportunities for 80000 teachers,
if the Central Government are keen
to implement this scheme on the
basis of actual requirement rather
than on any partial performances.

Iere, I would like to refer to the
issues raised by the hon. Lady Member
belonging to the ruling party from
‘Tamil Nadu who participated in the
Debate yesterday. She has made a
valiant attempt to connect the Haryana
Teachers' strike and the strike of
Graduate Teachers of Tamil Nadu
Generally women express their views
after a thorough deliberation of the
issues involved. But, in this case the
Lady Member has expressed her views
without making any analysis of the
issues involved. ' The Opposition Par-
ties demanded a discussion in this
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house on the strike of Haryana

Teachers, but the ruling Congress

Party Members including the hon. lady

Member refused to permit such a dis-

cussion in this House. Does the hon.

lady Member know about the demands

of the Graduate teachers of Tamil
Nadu? She must not be knowing be-
cause she is new to politics. She is
enjoying the fruits of politics with
the munificence of the Dravida Mun-
netra Kazhagam. Out of 5 demands of
the Graduate teachers, three demands
have been accepted by the Tamil Na-
du Government. Sir, I would like to
inforrn the house through you the
contents of the other two demands of
the Graduate teachers of Tamil Nadu
were such that any Government with
some sense of responsibility cannot
accept. One of the demands was that
the Tamil teachers should not be
made the Headmasters or Principals.
Their second demand was that the
Tamil teacher should always get less
than what a B.T. teacher gets. These
Tamil teach=rs a-e their own col-
leagues. Thev have done as much to
the cause of education as the Gradu-
ate teachers have done. Can you ex-
pect any Government in the world to
concede to such a demand? If the
hon. lady Member has got the courage,
let her come to Tamil Nadu and issue
such a declaration. It is easy to speak
politics inside this House. She also
referred to the incidents that occurred
in Tiruchirapoali and Tirunelveli in
which some students were involved.
But these two incidents are  under
judicial enquiry. I think that the hon.
ladv Member does not know about the
parliamentary procedure that any
matter under a judicial enquirv should
not be referred to in this House. Her
father was a leading lawyer. I only
svmpathise that this lady member has
not got even an iota of legal propriety
in her.

I would refer to another imnartant
jssue. The places of historiea’ im-
portarce and archological interest
are spread far and wide in our coun-
trv. In conseguence, the Central
Ministry is not able to exercise ade-
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quate supervision in their maintenance.
1 am afraid that they will all become
relics of history if they are neglected
like this by the Ministry of Education.
I have to point out regretfully that
the Centre does not permit the State
Government even to honour the senti-
ments of local people. The Centre
seems more interested in maintalning
the past glory of the places rather than
to associate their past glory with the
present aspirations of people. I need
not say about the refusal of- permis-
sion by the Centre to erect a statue of
the King Raja Rajan who built the
ancient temple in Tamil Nadu.

1 would appeal to the hon. Minister
of Education that the ancient archaeo-
logical monuments and museums
should be handed over to the State
Governments who are in a better posi-
{ion to maintain them property. The
maintenance and management of Than-
javur Saraswathi Mahal Library should
be banded over to the State Govern-
ment of Tamil Nadu. 4

Before ] conclude I would refer to
the fact that during the Fourth Plan
an outlay of Rs. 25.45 crores was pro-
posed for the development of Indian
languages. It is deplorable that for
Janguages other than Hindi only a sum
of Rs. 1.35 crores had been allocated.
During the Fifth Plan, Rs. 25 crores
have been proposed for Hindi alone.
This is what the hon. Minister of
Education has stated. 1 would like to
warn here that every step you take
for the development of Hindi and for
the imposition of Hindi will to that
extent endanger national unity. I am
sure, Sir, that the Central Govern-
ment are aware of the strong feelings
of 4.5 crores of people in Tamil Nadu.
1 don't think that the memory of the
Central Government in regard to the
anti-Hindi agitation in 19685 in Tamil
Nadu has yet been obliterated  The
Army was called to quell the emotional
upsurge of the entire people of Tamil
Nadu and the State was given a blood-
both. I hope that the Central Gov-
ernment are not interested to create
such a situation in Tamil Nadu. The
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people of Tamil Nadu will ever be
ready to shed ftheir blood in protect
ing their rights. From 1938 onwards
eminent Tamil leaders have opposed
the Hindi imperialism. Thanthai
Periyar, Perarignar Anna, Thiru Vee
Ka and so many illustrious Tamil
leaders had so far unequivocally op-
posed the imposition of Hindi on non-
Hindi people. Our great leader Arig-
nar Anna, who became the Chief
Minister in 1967, gave up the three-
language formula and he implemented
vigorously the two-language formula
in Tamil Nadu. I appeal to the hon.
Minister of Education not to precipitate
a crisis by trying to impose Hindi on
non-Hindi speaking people.

Lastly, the Central Government
every year celebrate the memory of
eminent personalities of our country.
But so far, the Centre has not cared
to honour the memory of great Tami)
savants like Thiruvalluvar, Flango
Aidgal Kambar, the revolutionary poet
Subramania, Bharathi, another eminent
poet Bharathi Dasan and other emi-
nent personalities like Yogi Vemana
from Andhra Pradesh, Narayana Guru
and Vallothol from Kerala. I appeal
to the hon. Minister of Education that
he should bestow his persomal atten-
tion in arranging programmes for
paying homage to these great men
from Southern States .

With these words, I conclude.

MR. DEPUTY-SPEAKER: Congress
Members may take not more than ten
minutes. There are 34 of them still
in the queue.

Shri Parashar.

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, I rise to sup-
port the Demands presented to this
House by the hon. Minister for Edu-
cation. I heard the speeches from the
Opposition side, especially, the one
made just now by D.MK. Members;
wherein the Ministry for Education
at the Centre was called Ministry for
Interference.
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On the one hand you are calling it
as the Ministry for Interference and
on the other hand, you are asking for
Central assistance to various pro-
grammes in the States. Is it that you
are interested only in money and not
in any qualitative improvement of
educational development? We must
ponder over this and examine this in
great depth. Unless India emerges as
a nation, it is no use creating this
State or that State. There can be no
Stale or emergence of a nation unless
we have a coordinated development
programme for education for the
whole of the country. My grouse, on
the other hand, is that this wonderful
book with so many of the printed
words does not speak a word about
the coordination of various educa-
tiona] programmeg at the Central
level.

As a member of the Central Ad-
visory Board on Education, I moved a
resolution in the CABE meeting on
19th September last year requesting
for the Minister of Education at the
Centre to constitute a committee to
examine the Centra]l responsibility in
education. Later on it was changed
that it should be a committee to ex-
amine the Central responsibility in
education in the existing constitu-
tional pattern. But the State Educa-
tion Minister did not relish this idea
and in the answers to my questions in
the Lok Sabha, I have not so far got
a clear assurance whether or not a
day would come when we would ex-
amine what exactly is the Central res-
ponsibility in higher education or in
education at all. There are resolutions
for making education a concurrent
subject and there are recommenda-
tions. A resolution by Shri Samanta
was circulated for public opinion and
some people supported it. But that
as it may, since education is the
force that will shape the destiny of
the nation in the end when all these
passions have calmed down and are
spent, when all the regional chauvinism
.and the sparks produced here and
there have died a natural death. It
will be the Central Education Ministry
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shaping of this destiny. So, 1 reguest
the Minister that within the existing
constitutional provisions, we should
examing this question in depth.

188

There are various sectors. The Cen-
tral Ministry tells us that they pro-
pose to start one primary school in
each block and one model higher
secondary school in each district as
pace setters. It would have been better
had we been given the actual names of
the places or districts where these
schools have been set up and where
they are proposed to be set up dur-
ing the current financial year for which
we are considering the demands. A
vague reply, shorn of exactness is
something which is not palatable to
me at least.

In a recent book by Gunnar Myrdal
the author of Asian Drama it has
been suggested that all developing
countries are suffering from an invert-
ed system :of priorities in the system
of education. That is, greater atten-
tion is paid to the financial and other
aspecis of university education, lesser
to the secondary education and the
least to the primary education. 23
years ago, the founding fathers pro-
claimed it as a Directive Principle of
our Constitution that primary educa-
tion would be free, universal and
compulsory. I am sorry to say that in
these 23 years, it has not been possible
to see that the lamp of education is
lit in every home. Darkness remains
and nobody has paid any heed to it.
There are universities which are be-
coming increasing centres of violence.
As ‘a teacher, I hang my head in
shame that one university in this coun-
try has come forward with the plea
that there should be a police fctce
of the university authorities, so that
they can strut and dance in authority
like a District Magistrate or SHO. It
is the killing of the teacher that has
taken place and the upgrading of the
SHO or District Magistrate by plant-
ing him in an educational institution.

According to this Report, Delhi
University pTesents a very fine spect-
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acle. 1869 persons have registered
themselves for Ph.D Over a lakh of
students are getting education directly
or indirectly from the colleges of this
university, through correspondence
courses etc. But reference could also
have been made to the recent disturb-
ances in Delhi University and some
sort of a cofnplete picture presented
to the country as to what the Delhi
University is. Even now the Delhi
University Teachers’ Association is
threatening to launch an agitation for
certain reasons. In this capital city of
ours, the teachers who have put in
some years of service outside are at
a disadvantage as compared to those
teachers who have started their ser-
vice here with the result that some
of the teachers in- Punjab have be-
come junior to their own pupils here
because of the strange policy of the
selection grades approved by the Aca-
demic Council of our University.

There is growing violence and the
darkness is thickening in the B.H.U.
and the AM.U. These very high-
sounding names are bringing to us the
signals of a developing doom and, un-
less we act in time, we would be put
to a great inconvenience in the com-
ing wears. The rising generation of
our country is getting the symptoms of
a disease. 1 have before me a state-
ment jssued by Mr. Harivansh Bahadur
who is the President of the B.H.U.
Chhatra Sangh, dt. 4th April saying
that there are RSS centres in the Uni-
versity called the Banaras Hindu Uni-
versity and 32 shakhas are being held
regularly. If you cannot control com-
munalism in one university, with what
claim can you come forward before
the country to wipe out communalism
from the entire country? You cannot
condemn, control and eradicate com-
munalism from the AMU. and the
B.HU. and there are voices of com-
munalism coming in the garb of
minorities threatening the very unity
of thls country. T want to sound a note
of warning that unless the RSS citadel
is permanently destroyed from the
B.H.U, nothing better can be expect-
ed. You will have every day the
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Vishwavidyalya bandh which was
organised on 18th March, 1973 and
other funny things of the type and
you will have strikes in universities
and nobody will be able to save the
persong who are working there.

Recently, I visited the Vishwabharti
(Central) University and I found to
my dismay that there are growing
signs of violence there too. You have
come forward with a proposal that you
want to set up a Central University
in north eastern India. I wish there
could be some comparative study of
the Central TUniversities vs. State
Universities. After all, when there is
a demand of one area, we are going
to cater to that area and give a Cen-
tral university. But there are certain
other parts of the country where the
State universities are flourishing and
these State universities are nothing
better than the boards for the game of
chess played by regional politicians
for making their own recruitment,
promotion and all that.

The hon. Minister of Education
comes forward with a plea that the
Central Government has no authority
to intervene because Education is a
State subject. May I invite his kind
attention to the barbarism let loose on
teaching community in the recent
years by certain regional politicians
in the States, exploiting the regional
autonomy for their purpose. Teachers
have been transferred; they have been
harassed; they have been intimidated;
they have been shadowed by C.ID.
and other things have been done to
them and all in the name of regional
autonomy. Education is a State sub-
ject but a young man is not a State
subject; violence and communalism
are not a State subject. It cannot be
controlled by any Chief Minister or
by any Education Minister or by any
Vice-Chancellor. It will spread with
a fast speed. Nobody will be able to
control it if it is not controlled in a
year or two.

Similarly, may I bring to your atten-
tion the great injuslire that has been
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done to the hill areas. The hon,
Minister is the Chairman of a Com-
mittee wh:ch was appointed in Sep-
tember. What a wonderful Committee
which has had not even a single sit-
ting. I do not know what were the
reasons. The Plan allocations are
being finalised. But the Committee is
still to meet.
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Then, there is one wonderful insti-
tute, the Ladakh Institute of Higher
Studies which was envi d by our
late Prime Minister Pandit Nehru as
an institute of higher education cor-
responding to almost a wuniversity.
But it was down-graded to a higher
secondary school. I say that it should
be restored to its original shave so
that the soul of Jawaharlal Nehru may
rest in peace and the students from
border areas, who came with high
hopes to get integrated in what was
euphemistically called the mainstream
of national life would be able to get
the benefits of higher education as well
as be able to preserve something of
their past culture and heritage.

I want to bring other important
point to the notice of the Eduecation
Minister. Unless we establish libraries
in each one of the community develop-
ment blocks, though on a small scale,
from the Central pool we will not be
able to help the educated, uneducated
and semi~educated masses who will be
able to get a few bits of modern
knowledge from their school-going
children. So, I would request him to
have a programme for a network of
libraries in all community develop-
ment blocks on the pattern of the pri-
mary schools or model schools, because
one national library is not enough.
With these words, I support the
Demands.

SHRI HAMENDRA SINGH BANERA
(Bhilwara): Sir, after twenty five
years of independence we have now
come to the final conclusion that there
is something basically wrong with our
education policy. Time and again
from all corners of this nation and
from people of all spheres there has
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been a constant demand that the edu-
cation poiicy should be changed, that
the education policy introduced by the
Britishers to produce clerks should be
shed and we should frame an educa-
tion policy which will develop na-
tionalism in the youth of this country.
Our education policy should be job-
oriented because the most acute pro-
ktlem before our nation today is un-
employment among the educated
masses. Unless and until you change
your education policy and make it job
oriented, the problem of unemploy-
ment can never be solved.

We have always condemned viclence
in the colleges and universities, But
we have never detected; the root
cause for the unfortunate happenings
which affect everyone of us. The Edu-
cation Minister has gone on record
stating that a draft is being prepared
to overhaul the policy of the Govern-
ment of India. I hope he will be con-
sulting the top educationists of the
country before he implements it. I
am saying this with a fear because a
deep-rooted conspiracy i§ going on in
the matter of higher education in
India. I pray sincerely to the House
to consider this aspect impartially and
thoroughly and condemn the anti-
national activities taking place right
under the nose of Prof. Nurul Hasan.

Whenever a proposal comes before
this Ministry in regard to education,
even though the Minister accepts it,
he quietly comes with an excuse that
education is a State subject. But now
with their party in nower in nearly
all the States and with the appoint-
ment of Chief Ministers as the Sube-
dar of the Centre, I see no reason why
he should not be able to convince them
and make them imnlement it.

No doubt, the Government of India
is appointing 80,000 teachers to help
the States and the Union Territories
in the fleld of promoting elementary
educatfon. But I pily the condition
of the teachers of primary schools.
See how low pald they are while we
expect them to groom a child who has
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to shoulder the responsibility of this
great npation. In Japan the pay of a
primary school teacher and that of a
college lecturer are the same, We have
still to attach a great importance to
this section who have to .contribute
a great deal in the field of education
and do everything to improve their
service conditions, Please do not leave
‘them at the altar of Panchas and Sar-
panchas as is prevailing in Rajasthan
where they are passing through tor-
turcus conditions.

I am sorry to say that the Central
Government is neglecting its responsi-
bility in the Union Territecy of Delhi,
The Education Directorate of Delhi
has granted Selection Grades to those
teachers who are no more in service,
and those teachers who are entitled
to them have been compelled to take
‘the shelter of High Court. Teachers
regard it as an act of dishonesty prac-
tised in the temples of learning. In
schools, p:sts of Vice Principals, Post
Graduate teachers, etc., are lying
vacant. Senior teachers are frustrated
on this account as well as on the ac-
count that their juniors are drawing
more than what they are drawing.
‘Faulty promotion policy, service rules,
recruitment policy, ete., of the Diree-
‘torate of Education, Delhi, are the
main reasons for their discontentment.
“Selection Grade in aided schools should
be implemented immediately as per
‘the rules in governmen*-owned schools
Here | may mention one very interest-
ing point. The Pay Commission has
considered the grade of pay of the
‘teachers which was prevalent three
years back; now the grade has heen
improved but the Pay Commission
only considered the older grade.

I also want to bring to the notice
of the hon. Minister the state of
-affairs in the Kendriva Hindi Nirdesha-
laya. Its director has not been ap-
pointed for the last three years, while
‘the Chairman is8 werking on a tem-
porary basis. The plans to promote
‘'Hindi are not being completed because
of shortage of staff caused by retrench-
‘ment from time to time. Urdu Semi-

nars were held in Hyderabad and
Lucknow about four months back.
Rs. 80,000 were drawn to meet the
expences, but toe account has not yet
been submitted. Why is a separate
Board for Urdu being set up? My
Party has no objecltion to the deve-
lopment of this language, but
the whole affair smells fishy.
Because the U.P. elections are
fast approaching and this Go-
vernment has wmala fide intentions
in wooing the voieis, they are giving
it the unrequired importance. There
is a strong rumour of Urdu being pro-
moted as Raj Bhatha. I may warn
the Government that any such thing
at this juncture will have serious con-
seguences.

My friends have discussed the state
of affairs in the Banaras Hindu Uni-
versity and the problem of student
unrest in the other Central Universi-
ties. Two years back when I was
speaking on the Demands of the same
‘Ministry, I had warned the then Edu-
cation Minister that if the Vice-
Chancellor of Banaras Hindu Uni-
versity, Dr. K. Shrimali, was not
removed, the state of affairs in
Banaras Hindu University were bound
to deteriorate and it would become
worse.

The present conditions there are due
to the fact that the Vice-Chancellor
has failed to win the confidence of
the students and the teachers. His
failure in curbing the activities of
the unsocial elements in the Univer-
sity, the partiality observed in pro-
motion of lecturers angd appointments
of the Heads of Departments and his
only desire to activate communists
who have been defeated in the eiec-
tions to the students’ unions, favouri-
tism, nepotism, administrative ineffi-
ciency and the embezzlement of
Rs. 13 lakhs are some of the factors
responsible for the undesired climate
in that temple of learning.

14 hrs.

The University was closed four
times sine die and the students lost
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about nine months of their studies.
That come to one academic year.
Every time the University was closed
the students had to go to their home
and come back which alone eost
Rs. 35 lakhs. Ten stndents were
jailed from 10th March, 1973. When
the Members of Parliament from the
Opposition went to Varanasi, the
Jail Superintendent did not allow
them to meet these students. There
are about ten to twelve charges—
charges of murder, arscn and dacoity,
etc. against them. I may warn, Prof.
Nurul Hasan, I know Shri Kanu Lal
Shrimali, I know he is your pet. To
restore normalcy in the Banaras Hindu
University, you should immediately
constitute a commissign of inquiry, it
should be a very high-power com-
mission and it should go into all these
problems in the University. I appeal
to the House and the Minister of
Education to try and solve once for
all this problem, that is, the political
interference in the Universities. We
are prepared to stay away completely
provided all other Parties strictly
observe it. But if you want only the
Communists and Congis to participate,
I am sorry, we will not allow them
to do it. The Vidyarthi Parishad has
a clean record and after resisting
violence from Commamists, that
organization is held in high esteem
as a disciplined one and a model for
others.

MR. DEPUTY-SPEAKER: Why in-
dulge in se=lf-confession.

SHRI HAMENDRA SINGH BA-
NERA: Now I come to higher educa-
tion.

Higher Education in India, it seems,
has become the exclusive domain of
the people having leftist leanings
particularly of the CPI brand. During
the last few years, most of the appoint-
ments have been made to favour
scholars who excel not in their
scholarship but in their being ad-
herents of a particular ideology and
belonging to a clique. A conscious
and forceful bid, is being made by
the leftist forces to stage, if I may
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say so, a coup in the institutions of
higher learning. There is a lot of
demand for what can be called ‘com-
mitted’ scholars who can re-write
our history without any scruples as
to the objectivity required of this
discipline; who can pronounce their
judgment afresh on the doings of
Aurangzeb and Shivaji, to toe a given
'line by their high command. A
glance at the organisation and func-
tioning of such bodies as the Indian
Council of Historical Research, Indian
Council of Social Sciences Research:
and institutions like the Institute for
Advanced Studies, Simla and the
Jawaharlal Nehru University in
New Delhi would reveal that most of
the people who have been given the
plums happen to be these ‘commitied
scholars’. More often than not their
achievements in the field of scholar-
ship have only been a secondary
consideration in entrusting them with
the jobs they now do. I would now
like to cite a few instances to sub-
tantiate what I have just said.

The Indian Council of Historical
Research, a brainchild of our present
Education Minister Shri Nurul Hasan,
has been constituted in such a fashion
as to distribute the official patronage
io the people who have been or still
are the members of the CPI. The
present director of a project on his-
tory has a basic degree in political
science. Of course he was Secretary
of the district CPI in Bihar. Another
youngman who is not eligible for
any scholarship anywhere, having a
IIT Class in his BA and MA has been
awarded a fellowship of Rs. 500 p.m.
recently, I can give the names if
you want. These scholars confine
their research to a particular type
of material and have a declared con-
tempt for regional languages and
various dialects of northern India
spoken in medieval times.

The Indian Council of Social
Sciences Research and the Institute
of Advanred Studies do not conform:
to the norms in matters of selection
laid down by themselves. For
instance a person out of employment
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was appointed on the staff on an ad
hoe basis in the early years of the
establishment of the ICSSR and soon
after awarded a fellowship of Rs
1100 pm. He was later absorbed as
an  Associate Professor in the
Jawaharlal NMebru University.

MR. DEPUTY-SPEAEKER: Please do
not use the floor of the House for
going into these individual cases. You
can write to the Minister and he will
let you know.

SHRI HAMENDRA SINGH
BANERA: If he wants, 1 can name
them.

MR. DEPUTY-SPEAKER: No, no.
You have already exceeded your time.

These are individual cases. You can
as well write to him and draw his
attention. Please conclude.

SHRI HAMENDRA SINGH

BANERA: About Jawaharlal Nehru
University the most favoured child of
ithe Education Ministry the less said
the better., People have made it a
springboard for more lucrative avenues
and in doing so they shift from one
discipline to another at their con-
-venience. Nobody knows who will
become a professor or an associate
professor there. A gentleman  who
was a Reader for only a few manths
at the university next-door was olfered
a professorship and is now manoeuvr-
ing to stage a comeback to his parent
ingtitution as a senior professor.

MR, DEPUTY-SPEAKER: Please
conclude now. You can pass on these
details to the Education Minister.

SHRI HAMENDRA SINGH
BANERA: Government ig not doing
much in promoting among the youth
of this country the necessary spirit of
nationalism. I hope the Minister will
spell out some concrete programme
which will develop self-confidence
amongst them by opening new avenues
of employment, More youth hostels
thould be opemed in the country.
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Again, don't pay attention in the
urban areas only. Massive programmes
of sports should be undertaken both
in rural and urban areas. Please pay
adequate attention to village areas
also. This is very important. I need
not have to tell vou the advantages
but it will certainly increase discipline
and better understanding between
themselves. Everyone knows the way
Raja Bhalinder Singh, the IOA Chief
failed at the Munich Olympics. The
Government has not dealt strictly with
the persons who are guilty of project-
ing such a nasty picture of our nation.
I can understand the facts why we
lost ang if improved next time we will
again become the champions, but, what
about the misbehaviour of these senior
officials? Will they be let free or will
action be taken against them?

Lastly, 1 want to strongly make a
demand for setting up a university at
Ajmer. I know the Rajasthan Govern-
ment has appointed a Committee
headed by Dr. K. L Shrimali which
was going to decide where the location
of a university in Rajasthan has to
take place. He is busy in the politics
of Banaras Hindu University. So. 1
pray that he should be relieved from
there and sent to Rajasthan where he
can solyve our prchlem.

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): Mr. Deputy-Spea-
ker, Sir, listening to the debate I am
reminded of 'the great Prime Min-
ister of UK., Mr. Gladstone, who while
moving the Education Bill to give
education to the people of England
said :

“Let us educate our masters.”

It was a great saying because if we
did not educate our masters we will
not be doing justice. I feel I must
invoke the couplet.

“Lead kindly hght Amidst the en-
circling gloom lead Though me on
{Wver crag and torrent till the night
*5 gone Lead me on”
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The illitrates of India today invoke the
kindness cf the Government of India
to lead them through darkness to reach
light. In our country there are more
than 150 million {lliterates who should
get education. The Directive Principle
says: We should give education to
people upto the age of 14. After 25
years of Independence the illiterates
in India are still groping in darkness
and if we do not educate the people
the country will never progress. The
standard of a country’s progress is
measured by the standard of educa-
tion that the people have. If we do
not educate our masters, government
will also become government of the
illiterates as many political scientists
say.

I must now bring to your notice the
unrest, disappointment and frustration
in the youth which culminated in the
beginning of a maxalite movement in
our country. There are more than
18,000 people in our jails who are
naxalites and are rotting. Many of
them are children below the age of 18.
What was their fault? Frustration.
They wanted jobs; the education could
not give any jobs. Our education is
not job-oriented. The students must
feel that they are participants in the
making of a nation. I remember Dr
Chandrasekhar who was Member
when he visited the Chinese Republic
he went to a university and met the
Rector of the University angd said that
he wanted to visit the hostel and
campus. The rector took him round
but he did not find a single student.
Dr. Chandrasekhar asked where the
students had gome. The Rector said
they have gone to the fields. Dr.
Chandrasekhar asked what they were
doing there. The students should be
in the university. Then the Rector
said our education system is different.
They have to participate in the mak-
ing of the nation. They are now
helping the peasants in the harvest
season The Meteorological Depart-
ment has warned that within 7 days
there will be a big cyclone and, as

such, the harvest has to be over with--
in 7 days. This is the type of educa-
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tion which is needed. The students
have to feel that they are part of this
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great nation. If there is trouble for
the nation it is as much for their
parents as for them. I asked the

students have they become desperate?
They have not. Who is responsible?
All of us—the teachers, the guardians
and the government—are responsible
for this because we have not given
them an. opportunity to participate in
the re-generation of our country.
Every year the number of illiterates
is growing. 1.60 crcre illiterates are
added every year., Who is responsible
for this? In the Asian Conference in
December, 1970 the then Education
Minister, Dr. V. K. R. V. Rao, said we
should have pilot projects. Well, sea-
ing the news I thought it is something
like pilot industry that he wanted that
the couniry should have pilot projects
to educate the people.

1 say the students are very poor.

Why not take up a scheme that in
their off-time students can go and
educate aduly illiterates? The hon.

Minister is a great professor. He
knows that the student are in diffi-
culty. They musi do something. If
every student is given 20 a month to
educate a required number of adult
illiterates, he has done a great job.
Why not take up a scheme like that?

In our country, there is no such
thing as voluntary labour. Our great
Prime" Minister, the late Pandit Nehru,
sent a group of experts to China to
see how through wvoluntary labour, a
great dam had been constructed. The
experts were surprised to know that
a great dam was constructed by volun-
tary labour in China. Why not ask
our students to do some road work,
bridge work, railway construction work
and other things? That is how gtu-
dents should participate in the making
of tHe nation.

After the last great war, the entire
nation of Japan was demolished, al-
most crumbled down to dust. The
same thing happened to the German
nation: Their entire soclety almost
crumbled to dust. But what hap-
pened then? Everybody participated
in the making of their new State.



201 Demands for Grants, CHAITRA 15, 1895 (SAKA) Demands for Grants,

1973-74

Today that small, tiny group of islands
constituting Japan is helping us as an
industrial country. They claim they
are the biggest industrial state in the
entire South East Asia region or one
of the biggest industrial coumtries in
the world.

The students and youth have to be
made to feel that they have to con-
tribute something to the making of the
nation. If you ask them to do volun-
tary labour, you must set before them
an example of your own honesty and
integrity. You must also participate
and ask them to do likewise. You
cannot move about in limousines or sit
in air-conditioned rooms and expect
the college and school boys and youth
to participate in the making of the
nation. Such a slogan will be hyper-
bole and nonsense.

The universities have become almost
citadels of corruption. I am a teacher
myself. 1 feel ashamed to say this.
But I have to because | have to bring
to your kind notice, and through you
to the notice of the Government and
people, how these universities have
become citadel of corruption. This is
because the teachers of today are not
the teachers of olden days. The great
Maharishi Janaka, who was a great
philosopher, who had spiritual vision,
had to walk miles to meet his teacher
Yagyvavalkya. We read about it in
mythology. Where is that sentiment
today? Today the students and tea-
chers sit across the table, drink alcohol
and discuss vices, something which we
can never tolerate. They say ‘We are
friends’. Of course, we are friends,
but there should be a distance kept
between teachers and students. The
teachers have no character. Naturally
the students have no character. The
parents have no character; maturally,
the students have no character.

AN HON. MEMBER: What about
us?

SHRI SHYAM SUNDER MOHA-
PATRA: Sp we have to build up =
new society.

» 202
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Everyday we hear of some ugly In-
cidents. We heard the other day that
some boys in Delhi University tried to
rape a girl. Today I was reading in
the newspapers that the Supreme
Court had wupheld the Patna High
Court’s strictures on some college
boys who had engaged in a nude de-
monstration of themselves in front of
a girls' hostel in Patna.

Who is responsible for all ffis? Is
this our civilised society? Is this the
society India had in bygone days?
India was one of the pioneers in the
movement of cultural phil:sophy.
Today that has crumbled down to test,
with boys making demonstrations
before girls, before our own sisters
and mothers.

Then mass-copying is a great pro-
blem. Students go on copying in the
examination hall. We could not think
of it in our days. Could anybody In
our days think of teachers and stu-
dents drinking alcohol and smoking
together? Why do they do it The
students want jobs. We have to give
them jobs. I feel that if the right to
work was a fundamental right, there
would have been no trouble. The
right to primary education should
have been a fundamental right. But
it is not there. Education is the
meansg to harmonise development of
the mind and soul, said the great
Plato, many many centuries ago. How
to bring about harmony between mind
and soul, how to bring about the feel-
ing that ‘I am part of this entire uni-
verse, feel that my mind and soul is
part of the entire universe. We have
to do this by education,

I wil not teke much time. But I
will just quote from an article written
by Shri Aswini Roy in the Hindustan
Times.

MR. DEPUTY-SPEAEKER: Give a
summary.

SHRI SHYAM SUNDER MOHA-
PATRA: He writes that the social
status of the professor iIn Germany
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can be the cause of jealousy in many
countries. Ome additional evidence of
the status is the number drawn from
their ranks into the prize political post
of the country. He is a permanent
civil servant with salaries equivalent
to those comparable to the highest
civil servant; the diplomats in that
country are drawn from the ranks of
professors. That is the status they
enjoy. And what is the status of the
professors in our country? The status
of the college teacher is this: he feels
that he is less than a peon; the college
teacher feels that he is less than a
domestic servant in Delhi. In Delh1.
a domestic servant gets probably more
amenities than a college professor.
Unless we give the professors that
status in society—they are no lesg than
Ministers; they are no less than scien-
tists; they are no less than military
generals; they are the makerg of our
country—our country will not go ahead.

I hope the hon. Minister will pay
them more money and bring a re-
generation of our educational system.

SHRI B. S, MURTHY (Amalapuram):
Mr. Speaker, Sir, I rise to support the
demands made by the Ministry of
Education and Sccial Welfare,  Sir,
thig Ministry is today suffering from a
stunted growth. I do not know why
thig Ministry does not deserve a Min-
ister of Cabinet rank; not that a Min-
ister of Cabinet rank will add any-
thing great, but the country at large
will be able to understang that the
Ministry has been given a place of
pride. For many years, this Ministry
nas always been treated ag a Cinde-
rella before marriage. 1 do not know
when this Ministry will get itself
married like Cinderella and get a
better status than it is enjoying today.

AN HON. MEMBER: He is Prince
Charming, ag Minister.

SHRI B. 8. MURTHY: Which Min-
ister? Both of them are professors;
gnd professors make , Very bad hus
bands, often, excluding honouragble ex-
ceptions like the Deputy-Speaker
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Sir, I am atraid that the Ministry is
not able to do justice to this subject
not because there is anything wrong
wih the people at the helm of affairs
but because of the very attitude 6f the
nation towards thig subject. India has
given the highest place for education.
The Sanskrit sloka says, Vidya
Viheencha Pashu: the man who is not
educated is a pushu; he iz an animal.
If that is the idea with which India
has always given the highest place for
education, how is it being done today?
The most shabby treatment is given
to the subject of education. I do not
know why educatipp has fallen on bad
days.

SHRI G. VISWANATHAN (Wandi-
wash): Bad hands.

SHRI B. S, MURTHY. Yes; that is
in Tamil Nadu. (Interruptions) Sir,
ane simple example is enough to state
how things are deteriorating. In 1947,
the illiterate population in India was
computed to be 298 million, and this
figure rose today to 386 million. That
is, 88 million more have been added.
At this rate, with this population ex-
plosion, how many years does India
require tp make cent per cent illite-
rates? It is a very seripus matter.
It is not that the Ministers only or the
Government alone have to think of it;
but it is the whole nation that should
think of it.

Again you have promised universal,
compulsory, free primary education 25
years ago. In many places education
facilities are not there and I dop not
know how you can call it universal.
1 want to talk about primary educaticn
only because that is the crux of the
problem. If 100 children are admitted
to class I, only 50 reach the fifth class
and by the time they go to the 7 or
Bth class, the number dwindles to 25
and perhapg it comes down to 10 or
15 at the higher secondary stages.
Why is there so much loss in terms of
education? I do not know why the
Government has not thought of this
and appointed a committee to remedv
this wastage in the primary classes
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H you neglect primary education, there
will be neglect all along the line. Some
friends said how the colleges and
universities were seething with per-
sons who had gone there, not for
studies but for other purposes. Pri-
mary education is the foundation and
every effort must be made to see that
healthy and good primary institutions
are started in all the States,

There is a move today to have new
primary schools ang call them by
grandiose names. ] do not want edu-
cation to be divided; one community
or person to have one type of educa-
tion and another, a different type of
education. If you want to build an
integrated nation, childrem must be
brought tcgether and given education
and other opportunities of growth.
Children should live together and learn
to love each other ag brothers and
sisters; from that stage we must build
up. If you are thinking that leaders
of political parties and Members of
parliament or the legislative assemblies
could meet in Kashmir and promote
national integration, it cannot be done
it is sheer waste. We must start with
the children and instil in them a sense
of nationalism and that is laying
foundations for national integration
Therefore, I am anxious that more
money should be allotted to primary
seducation.

How many of those so-called new
schools are being established? It
should not be limited to the children
of the privileged, rich class. 50 or 60
per cent of the seats should go to
children from backward and other
communities, to the weaker sections.
Otherwise these schools will not thrive
and there will be revolt against such
schools. The Ministry should take
early steps to see that 60-70 per cent
of the seatg in these newly-started
schools go to these barkward com-
munities,

In many placeg there are schools
managed by the community develop-
ment blocks. The role of the Com-
munity development Blocks iz very
bad. So much so. many teachers are
today resigning in revolt against the
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maltreatment meted out to them. I
would like to tel] the Central Ministry
that there must be reproachment bet-
ween the State Governments and the
Central Government in order to See
that Education is not entirely the
monopoly of the State Governments.

Now, a good friend of mine, Shri
Parashar said that education should be
the Central subject. But, what about
the nation? We cannot divide them
into States and Central subjects. The
building of a nation should be the
entire responsibility of the Central
Government. The State Governments
may also participate and take the
responsibility. I do not want to
say that the State Governments
need not wash off their hands of this
responsibility. But, the Central Gov-
ernment should see that the education-
al policy is such that they build up a
healthy nation. This is completely one
with our national goal.

Once again I would like to em-
phasise that casteism and communalism
should be avoided. About this I do
not think either the State Governments
or the Central Government is doing
anything. Even to-day, there are a
number of villages where caste-Hindu
children are not being sent to the
schools where the scheduled castes or
backward class teachers are working.
I do not know whether any enquiry
has been made to find out how many
schools are like this and how many,
of the teachers have been transferred
I would like the Centre to look into
the matter and see that education
really develops a nation which will be-
come healthy and strong.

foert W @ wemT ST
wqr wegla fowor & oAt (st
¥ro qle TRW ) : IqEAW  HERT,
AT #El ¥ g9 W9 gEA
g5 % AT @ & W e A
F 4w ¥ A g, FE T oy,
TN AN IR T T oA A7 AW
N §—zw Ffag & 37 F afr g
qAar g
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HAAT FEET A A gAT 6 §,
I H FB WATAHT § W §F
wreas, ® worw fag ovdr A
WAT AGA, HiwA 9 A4 wEGT
F WAT AT g T WOy
% aq 77 ¥gw wgm f fred
25 FET ¥ WRILT HITFH 5 TS
wfemat #TE a1 79 g9 SAH ETA
¥ far §m A & @@
afeaqi gd, @@ @t arfwn o,
T A F AW F IS FowrA Iw
¥ frax fafes & fead sfwfaa §
e a%re & s4 W TTET T I
F7, A4 Y T TF I TIAHS
gUas ¢ FH FEAT AT |

s fan oW wreETdr oY A
UF A FEOE G @ G-
T UEe  gfaAzdt w—k 37 A
agarn sgm 5 oww frgmm ¥
38 FOT Fr derr freaT &
%, 39 ¥ T FAFC 6 A % AR
6 a8 FAFL B0-90 WT & W /(T
g wa gwm wwi & g fafem
g afz gn =& # FEEET F
@ & zw froed gz ogam fe sda
67 ¥ A T g1 AT 0 ¥
6 a§ F vA-AS F g1, AR T
T wA I TWHIRTR I
ST 45 @ A FAT FAWME, ITR
foer qT W WiEE a7 &F AT,
ITF] FEL A T fawr FCAT A
@ aaw Sfaa g | w fau
15 ¥ @#C 30@® IF & oy
W gare dWH & I Ay fr sqaw
& ztrtﬁ% fq w1 F—
afz g T gET R W A A T
FH 10-12 AT W0 TR 9

AfFTH WA F AR TR
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¥ orxrT ¥ 7z boen fear g fr e
FET 4 ¥ 5 TGT a6 OF N B

WY 15 F FFT 30 T4 FT IAC F

T I WA AAEAT 1 arew AT
wramar & fao &, afes wad o
ar =T g7 & fao  Amerc WA
afy § dtET H O9T FIw @F =T

WFarwE g, 51 §F fam Aifrmes
mafs da1 X | W faw g

F7 qarifo foren 37 § fasaw
aft #@ SHATET, TAFATT fram 23
¥ frvarg v & ot odr fmm &
faeqre @& & S Iemaws @

FeqraT AT FEmeFaT foem & &%
oE, W FAXH AW F WE faw
faare &1 dY wgTIEA ST WWT ®g
wq A9 TS AW TIRIT A A F@T
§—vw gR wiv et W, faw
FTEHT FT T qAGEE FIAT F A
gim, faq & 7w fraio « faor &
FHFL | WA A AR FATA TOE-
frr=dr #T mara g f gA @A A
dETA WMET—Ad s g
gar dvgr F1 gETw war, F g frater
a?rmmqrﬁ%&rn; A wWT, T[T
T ¥ A W HE W IEE
o fa | T ¥ AT T AR I
frawar ¥ fy 197221 I FOL
wooret ¥ d, gw ¥ ol & AT
o WK I e afaw
T & qrerw § 57 AV K gITaen
frar— @& @@ oI @ er
gFAr | W F@ a7 qF AT AT
WOET A1 B FrE AGH AT qHA,
39 wWE gATY Ol A S FEg-aEn
I W1 ot F1w Fgr o< Fwar, aAr
Y cwrSE g g gRAr | IEE
w ara M fF W wae i w1
]y A w7 oAE @
wawa ¥ maww =y § fF o
e g afadt N gfpdi ¥ @ e
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el @ W 75 sfawa  wE AR
wifast & weaw w25 wfans o
g gW W Am-wataaes g,
Td WANT OF A" Gl F AT
man dmi F ower famfw # e
¥7 ar-gie-dda & Swm A
sATa &% | 4 UF dgd IE
it g1 & ¥ 6 F7 woErET
aqr wEm 5 gW wEE sact v
(% gWTC Tg FT 7 6T &1 AIv FATa
an & 3@ ag faiw F AW
IS

IqESE  WRIA, gw  fegdr #
rATae ¥ faw o amy
s @ TR A qEE A d

I F dAC wG )
qAT® & F IRl OB QT OFA F
faq, 379 oF @14 NAAET: FA@
Ffaw g0 7 ¥ 100 3gFE qam F=
@ § W 9iT 99 adia dwrar
¥ waw faq ¥ 9 7 a9 qwoE
e qm w1 @w W oW E
aregw ¥ St wifAsw ¥ §, AE-wries
¥ & wfag g fom w-faa g,
W oauw aff i § o A W@
wC fog SR T § S 9w, @
¥ I0 aH TN WATY, T fHE A
fawn-fae ¥ faow @ et €
# waw 1 wrerew A wgav g
CEH W R #T wier & sge

1973-7
wGr A gER ¥ oA ggmEw
|

JqETE oY, WA @EEl ¥
weuT yaE W warw o § fagd &
s ¥ Frd sy #Y A w2
T TH WG T AERD FISS9A F
wreaw ¥ gwy ag dwer fren €
SA% @3 aF ATEAQ FaEA Y A W
Fraw 547 | TO T A T € T AW
g1 awT & AFT o g ¥ WL RE
TaF ¥ T AW § AT TH WA
T AEAD FISRA FT TS FrAEaT
e 7 far @, 5w w1 A
TR EARE

g @& gu Tifeet A @ A I9
wreer % § omowr ¥ar 9% § 5 oo
qifeelt & S ¥B A T J wAT R,
TR O aifady @19 @ € afeT 99
qifert ®1 &=T ¥ FIH AE T4,
IEFT FTRIAAT F T FH 40 1
qrfest @1 @418 WX 99 9T FEEAT
T T &F @ W F AU IBR G
AET & | AT AHA UF ThIE gEAT
aifgt W gaTa A w@ gET
wfgq i gar wiFT #7 &7 w1 qgEER
o | ag qifedt @R wawa #
frarog & W gEE W ¥ faeew
frarem & fe 2w & WA W,
o frery & w1 & gaT wie S
ST YT TE AT qrfet R

W s fag W (i) A
arer # @ o ?

ot ¥ Yo TTAW : giT W A
& ST | 9 AT BT gW W
W E | O W AECFTEN

TF Wi T W sl X
NS q A ¥ w1 WA W
ww w3 oy § 6 gx ago wfew ar
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[T #ro o Fra7] ® T W ITHr AT PR I
T MeT FIT AT F TE AT I F ) & Wi ¥ @1 ¥ Fsq Ao
oY TF FATT TR T FH 6 drar T F Fzw AT | 4 gAAY AT

& 41, TART §H AIAT § AHT W
= adf @ 7 7 g faar wrer—
T AT FT ATETRA 34 Ay ) TH-
frgem & am a¥, ST ¥ AT 9%
e § § 38 yriafer a1 78 —vawr
Aifesn Ffga, wfafem gy, 9t 39
ft sigg—gm Ay ExfFr g sE X
7 ¥ fan da 4@ E 1 ww W
I AT R AT §, A1 W " §
AT ag g5q W WA § AfwT s
=77 gr7r, I Ay wrawr fager gem, Y ot
WY AEA, T WAT IEF AT
AR ) T A § I wE R,
ST EH=| gt O § | AW ¥ g,
& qaF < & TN A IW R FAQ
T AT I a9 AT B AFT ST
&Y oy

s Sifaw f aa IS, dOR

T fr gw dow § a1 @ ) fega &
& Sa wEr AT & 1 P o A o g
2, fore 2w & g gt & gt ¥ A
AoF A dg @@ AR A A )
gy A g fr ogw @ ddwE A
T AW ¥ AR, T & AAT A
Sfaslra ¥ S O w T TagEwt A
A w7 farmd #rE @ FIvw gEra
W T I, @y fau gw vty
A AR AW A AW aE AN
agT WA | AT-ATY GAR AT WL

o faaw § Swd i feam fean
T % AT AW & A ¥ o

Wit &7 ST FIU F AT AW F
‘Fofr 6 Wi I8 wefar 2fam
1 g, g A A ge F o @

g T TEEA & AN T, T

T =X F A gt e §

A 7@ & g oY cgerenl w, e

¥ sarar favary 4t & afew gy Te
#Y ¥oq F ey favaw &1 ez
T, AT Few WY g g AW
¥ e @1 7@ e 2y Az A
fera 2 sed gmasx ¥ fag fame 7
g1 @ v gl fww oW R A
T A arw & qifafesq & w70 79
FEIH T ORI TG A Sy AT 0
AT FT wART X F T @i A
TwAfa £ & gaT dqar frar 2
AT Fra<d TIAAT SEA F T
TART WYX T F FIT AHT ITR
Wit feed = #41, G179 ¥ 9T TUE
at ¥ 9T AEHT AT WA FHG W
BITH ¥ faq darc A & A
ST & Wi wWE A ofefads @
gt &% faad faarsai &1 &5
g 5 e I X FAT AR
T § IT6T &7 2 |

7Y mRA & fau frzd am v
fears, ga# arL 7 oy qET AT TRATH
gfemrer ¥ gWrO @F AATST [gemw
wWEF IEegE § I9E gW AT A
da< FT @ & arfe T wA@TC F oA
aaf T Refgm i maawmrimam
o e g _w ¥ & oF Ay
HUEIT T HE | gH A WA FUT FOH
s ° WEE w1 &7 Iw ¥ fafww
wrrt ¥ AAT & | qg FECN AFAAAT wT
swror & fF gAY OF FEW AR WA
ST & W OIT T AT A U |

madrr ¥ Mfae qrE o o ar
depfa, e gk A aAFAE A
Iy wraAst FY A2 A9 AT TZAT
g afes og 3w 1 § TO¥ G0 BN
dw & wephr w4 qd w0z ¥ W
wriar & gt v € § | W AW FERY
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R gpfr § Tdwwe, ™ 3w &t
ey & god A 92T 7 7 @yar
W foresy a7 37 919 B W I
#Ft form ermaT Y gaw famrar & @t
gfrar ¥ %1 frerer 7 2w g
3 Y3 F Al F IR AIA qHAY
T T wTwwR A @D oA
oA ¥ fog doe @ § 1 grd Sy
gepfa & 9 aw favara s £ 0
o AT g ¥ wig H A AT
& fagia w1 woamr o1 IFR @@
sfastrwmrfrasar & |

¥5 ot ¥ dougodtodto F A A
¥e waw fear 1| & afas 7@ sg
agm Afew ww st St
T dY, e g g om wwm A
At 7 ot sEwr 90 whwa ®w
S T g A § W T gfowd
FH AT W g WK AR WA A
W § R T W e A R
TEEIRE WX HoTdodloFro #t
faemae @ dd wT@T G g
form® 9w 7 ¥ s fafegm 2y 9@
TETEERE F1 F1E @A IEE Ag
FeaT g |

JuTeE ot wTT A AR e fear
2 43 w1, & IO WAREAT AR L
WHAT | UK, &7 a0 WIT FEAT ATgaAT
g 1 3¢ %1 3% amm vt fgdr & fawr
T w1 9 W Wt & fawe
oy g Frggr s arc wET @
W g ST =g g fe s A
WA e 6% F o F faeaey @Y
qrirY | faa G% Y gV e
wmare ¥ fawra & fag g, | |

SHRI C. T. DHANDAPANI (Dhara-
puram): What is the allocation?

SHRI D. P. YADAV: Whatever you
can spend. It depends on your capa-
city to spend.

1873-74

SHRI C. T. DHANDAPANI: We
wanted more funds for international
studies. We have an istitute, We-
sent a proposal for Rs. 18 lakhs. But
you turned it down; you sent back
the proposal asking wus to prepare-
another scheme.

st #ro qto Trw : Iumgw o,
TH AT NI WIETHT %1 a1
gfe & & \ afwereg § afww s
¥ fawmw & fAw 1 0w %0 #T wEEA
forar war @ 1 W wEY dan & fom o
foar mar & 1 wa: fe e & fe
mﬁﬂtg«'&%fﬂﬂw L1d
T WY w1

I o, &% i ¥ e
feg wmafadt & o A 3, ¥ A
weirrg favafaarag Y a@ dor § |
g faer w@ @ W g
fadea w4, § oz w1 fad ag I
& W § 5 ¥e wwegEfaw
gAEEiad & F7 WA WA IfA-
afadt #1 =% FX AT T § TP T
¥ faw 1 @@ X fmr et S weA
faare feaEs w9 @9 F W
W W Fary F awg feafa @ awu
W s g

Jq aw A, § aww Fena ¥
TR ¥ W W FFAT TP AT T
grareT AT W fe fax & s,
gifmr famgw 2ET TWW WO
afowdie ST S AT & &1 ST
FreAT § Afewe 9 g w09 w07, FWr
® 97 59T 37 a1, w09 999 ¥ 6 &
FUT &IY FT AT FH AT @ § 9
¥ s waT g 5 50 & Swardy digem
@ T T ow g, e wga
2T a% NgAUT ® FAC T |

#ve WA dOHA A1 99 A
T & | it aF # g s ¥ aFar
g 5 dxw diww dawae @ 7 0
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[=r Sre dro wrA]

g @ R, ) awar @ fE oad
AAEG FHATY &1, AfHT I T
™ wear #1 Uk w ae faar W Ay
FgT 39T Tt ¢ 1 F 38 a0 F AWA
¥ fory e Y 1 et o ST
A1 sATEe awa w1 g9 & 9 9
T g AT R R E o oA 4R
drit F fow g W FT SR £
TR W gu 3w g & e el e ¥
F0T 50 wr@ ¥ WO A9 WG §, oA
T wiw & O ¥ difer §4 oag AR
fore o kT

. W gem wE aid (@)
¥ ey w7 AW & F Aot o &
s Tgar § fF g aw frar W
TAE TF WET T TgAr 9T | Afwr
ya gw fimy Hifq § ofeds =
g @ §, frafeat 1ot A & foo
dtw @ & oF wmw ¥ frer w1 Tz
s Tmr g ?
MR. DEPUTY-SPEAKER: Oxder,
please. I do not understand it.
=1 o do TiTW : I FRIRA,
ag @ ¢ fr faeg (3w Eamvie
o™ ¥ #agd g fafey ¥ ave
e F@ ¥o T s fer
arr foad fedlt =9 ® afws &
oo ¥ ug wwa 7 w3 9@ fr ag
WA @ oW, a1 I wie e
N AW | W T F W FERAX
T qiwEt gty FeE § ot ¥ 5
W AR T §37, TET AnRETET
¥ 7 =gt § 1
SHRI G. VISWANATHAN (Wandi-
wash): 1 would not have taken part
in the debate but for the senseless act
of the Government this morning in

closing down the Aligarh Muslim Uni-
versity.

Yesterday 1 "was there in Aligarh
Muslim University. The examinsgtions

APRIL 5, 1978
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were going on. ]f fact, last night, |
witnessed a Mushaira also in the Uni-
versity Campus. There was no ten-
sion, no clash but this morning 1 was
told and I was surprised to hear that
the Universily has been closed down
indefinitely.

This acticn of the authgrities is not
only wundemocratic, it is atrocious.
This Government and the Education
Ministry want to spoil the academic
career of the students. I do not know
what the reason is. I want the Minis-
ter to explain why they have taken
such an extreme siep to close down
the Aligarh Muslim University.

What is happening there” Afler all,
it is a silent protest by the teaching
staff and the students. There is no
demonstration or agitation going on.

When the Aligarh Muslim Universi-
ty Bill was brought before this House
in 1972, in the morning the Bill was
sent to us, circulated the same morn-
ing and the Government wanted to
Introduce the Bill. We opposed it at
the introduction stage itself. Even at
that time was pointed out that this
Bill would cause have on the stu-
dents and the teaching staff. that we
would have to consult all people con-
cerned with the University and that
you might take some time or reter it
to the Select Committee, but it all
fell on deaf ears. The Government
refused to accept the suggestions and
the Bill was rushed through and
passed. Now, we are facing the con-
sequences.

After all, the students and the staft
of the Aligarh Muslim University
want that the minority character of
the University should be retained. It
is the duty of the majority to safe-
guard the interests of the minority
community, whether it be a linguistic
minority or a racial minority or a
religlous minority, It is the duty, it
is the bounden duty of the majority
to sateguard their interests and the
minorities should feel that they are
safe and secure in the hands of the
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majority. But, what the Government
is doing is suppressing the rights of
the minorities,

They say that ibhey are implement-
ing the Gajendragadkar Committee's
report. I want to ask the Minister.
When there are sv many universities
all over India, why have you picked
up only the Aligarh Muslim Universi-
ty? Why have you not implemented
it in other Universities? Why did you
chocse the Aligarh Muslim Universi-
ty as a sort of guinea pig for the ex-
perimentation of the Gajendragadkar
LCommitiee's report?

Not only the ageold concept of
University autonomy is mnot being
accepted by the Government but, on
the other hand, they want to nomi-
nate to the Senate, the Governing
Council and the Executive Council
and pack them with their yes-men
whether they belong to Prof. Nurul
Hasan or the Government. We are
afrald that most of them are going to
be fallow-trvellers and persons against
the Muslim theology. The Govern-
ment must give an assurance that the
University will be re-opened.

This morning I saw truck-loads of
the UP Provincial Armed Constabula-
ry standing near the campus. Hun-
dreds of buses are standing there and
the students are being asked to vacate
their rooms. Notices have been put
up this morning and about 30004000
students are asked to vacate the hos-
tels and they are asked to board the
buses to reach their destination. It is
a most atrocious thing one can ever
imagine in the country.

I want the Government to immedi-
ately rescind the order closing down
the University and the University
:should be immediately re opened.

ot aigiey du (frd-
WFgATT) : JaTege wgied, § far Wi
[HTH FTY HATHT FT WAT 67 TG
AT E

1673-74
A STHE, ST ATem, d e
et fIRsA TR Aaga dt @
aarg § 1 fag & frdew s<ar s
g fr ag aga 7t frerar § 5 o= W
a1 foed aw a9 # fofeat 9 den §
s sfawa #t qfz gf &, siq fogst =1
sfowa 24 sfawa & 74 #T 29 Sfowwr
g AT g, 2l @ O @it uafy ®
WA o AR §
19 WY gUI H W N 80, 54 wfawa
froar & ofir gt aw ¥ e Y
fa dear 3, ag fav w7 & froa
FaEEn & uw-fagrd & 1
g o feadl &1 @w" g, qaat
# qa1 § frvaar w1 9w wfqva
@ wfuw & 1 femal Wi gewi &
3299 N% § | 7AW H ¥ 18.72
sfawa et | & | s oF IO%
SRW 1 §a g, i #1 g & 17
oMY Q@ g7 N9 & 1 A Ry
¥ 21. 77 Sfawa ameaEn & WK feat
¥ s 1 sfawa ¥ 10. 70
sfowa & 1 mial ¥ s el @
wer 7afavw A W w0

15.00 brs.
[Sarr K. N. Trwary in the Chairl

v fAfeT £t foad § wied-
IAT IAART ¥ Ieaw e T
&, fored arey oA w1 fady wEe
g K i wt S @A &
forq auré 2o § fo o feld & <
FET-TMT FPr & T TF 90,000
wfafe weamel &t wif &1 I a
for v & 1w\ g § fred gn
sat i fawe wger faar i

& grysr s wa-fgamma ard}
fom &  awemE T oW SE
NTEAT E | 9% SE Fei ¥ AR
AFTTE WIT AT O AT G E |
# firar wat & frdew = 5 fer
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[ afcgair= 4]

W 45w vEd A ¥ faT aode
T A AroE aTE W § § aw ow
faff ¥ ama i E 1w da &
AT ST = ¥ O Y Ted €
for T=0 O aF Tl faear &)
I BRBE T=11 71 9718 A TG wK
FAUE I FF =L T A HY g W
TR AT 9TAT 3 | W Waewn ¥ F A%
1T & o e A FX owwm £

fores femt & Sore wdw & I FET
far & g o T 9t | T70 I g 3@ FT
o gt fF genew wge § dEw
39 for = wmar &, fow fer wwe
F99 AT AT & | Agr 7 weAw W}
7 forermd o= & smat & 1w aegfenta
7z 2 5 faamdf %9 58 g aw
Faan g, fawfor & AT omr 8 1wk
fomar ¥ s sw@r ¢ 1 9@ 2w &7 0y
= &, a1 3R e F wwfa ¥ @
qrry ?

Fax wew ¥ fegl—gaw g
HEraen & wAd ¥ oF farew 9
faefivior %Y wal & yanfaw agi &
9 ACE FHATG IO FAM OO
AT F FHATA AT A AR ¥
fafiraor 1 wat & garfas wgroeT
=1 I /1T W= gfaad ar g X
¥ &, frg wig WA X 26 AT ¥
arz ot AT F FATL THTGHT FY WA
gt €Y form & | o oY & T H wred
gU & ST A wiver Ff g Wl ¥
g § 1 F faver W St ¥ ww
FET F a8 I 930 L 9T T
T fF W oidz & e e
AT I WAHT F1 AYAT J90971 7
afmfaa 53

waeg # foid & ogrd @ #§
frz? died AR e S &
I fear mar &1 afs w19 w1 s

APRIL 5, 1973

Demands for Grants, 2310
1973-74

2, &Y w7 FR0 fF 38 O OF a3
¥ o AR I § wrd arafawan
T 2 1 werg 4§ gfa = v
am o faar wmar g, faeg IaAT o
It 7@ foe qaT § 1 T TET &
fau s F@ a9 W F FEF &
FmEmavdamgfFadwag ¥
&0 A wC ahd | W wfafoR
a1 &% W FAAET g9 W
AT ¥ wite faar s & | gfEw a==T
® §5 7 farer qran @ | wEE Tg A
T A AL FF A FH & aqac g I
wfre afr 3@ @ #1 F@ifEa
FEAT §, A1 IqF MC w@awEs gafr
@ WA, W% @ gfaad & O, amt
9 FTH F1 UF GREqErdy &7 § T
fear 9 1| g AT NEA=AT A R0
fF =7 dremr & @ g a=a i #5r
FAT % faqr s | ggret ¥ foe a1
#Y 2 awa @ ot A faear &, &
T @TE FI | TO TAEH X &, @
FAGEI & SO g9 Niaew &
mﬁaaﬂ'omiﬂ'ﬂm
F e 1 97 a1 & wieer
gare & faw 9 weer W 3 A

favrg sravEEaT § 1

ST ZATL W ¥ SNy AW ¥
& v T ofeds & oAV OF
wfSremrg et =T T 1 SN AT
¥ forar qrT WX WA ¥ A FAT
gur w2ew fammw @ mT } ) WY
I A T A w Az TRy
OF AE TN FHAY W) v iy
ot wx fieeft & s & foed a=w
ofemm el 7 97 & 1 30 F AT &
a1 F fou O & § g geewi
# Faw 7 qq 9 famar § AR A
T@ i g @, g ava W g
& fau o & mwer AT & oW
AT AT AW TF A<H § W TS T2 WO
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ARl FT OF HET R aHET o @R |
TOFT AF-4TH F Y WTawaar ¢ |

¥ 2w &Y oF @A T FwEr #/
qTHE WY F7 o7 fewvr A g, forawr
ey fowr Wi 9T FRATT qETEE
¥t g 3T fmm 7 89 F w1
AT W §  wefawar agdt I« o7
@ ¥ | oot w7 wefasar waar
Furafa # A7 W wEww T8
T & | FTET FTATH EATL AW & AEEe
wed ¥ e &, fig Sud winw gear
FAERETEA ATEIGHEH T g | 4 aAv
feeelt o T 1 a2 WA H Avfnie-
#fex F1fow ¥ 9 oF SOH ST @
mar &, AfET aremE § ag qwer |-
I s & |

& 9 ¥27 7 oy qrfaardy el
FY rsfadl F1 HC AHET FET A1ZAr
& faasr aga ofcm sftav a5die wo
9T @1 2 | gz a9 F TEER-aeEy,
FaT w1t 7R fegd—mgars £ $rerer
anfa =t wefrar ot e w@w S
Ffear s o Sl # e e
s & 1 35 70 9 @ &7 A
we w3 A7 fagre Y afaarr arefeat
&1 F=% A/ dwwEt ¥ @ a6
AT Y 99t gE 9r | ¥ mrfEmwr
aga i g § W At ¥ wowe
@Y & | AAATL—HTEL N, T J|PYAGT FT
e & w1 9@ 61,000 FT HETET &,
T Hrt g7 fafrw faamit &1 =" @
Y ¥ AUF w91 G Gt §
= § 1 ¥ Ty g g ¥ wwi
fear grm, afew a7 ot oF Sawr =
T AET | IAT g I F gy A
WO FEfHRGT &1 39 9 U5y g S
glamefrar A am gl H oA &
M w § ATl § g A €

# fadaw gom wgar § 6 9
— %6 WWES & §HEE %0 W WE "

1973-T4

fear o, A @y FFdEw fedifsy
® W wfe 5 9w v dar
Z0T | WX 5g FwAT T g €, A
a3t e e & wrw §Ear
2 = T T g1 STy
I faiz @ fr qwgfe far
Fi wr< fawa eaw faar s FriET
aIAT WS T fpv g fudi
s # awt 91, afeT 77 g 97
o< fafeFT g 9@ & f5 97 wa
3 %W A1 g oraT § 1 &Y AT WA
TT AT grisna UAfaaeT F S
§ am A ITq gur f@ foad
wefeat ¢d & <7 Fmreadd § G4
ot &1 I@ w4 f5 o3I wiwmd
ar g wEw A & afer fed &
Sre @Yo TT WL T747 FifwmaT ATH
# W § gaqs § & qgEwdr wy
dFe fFy o & wiwsT & =07 93
o9 GFAT § | HEAEFA IT qIT B0
2 fw forr soret # wg wacar g, 39
AT F¢ wiaE " gonfas forf
T ¥ M7 Ifa #7937 WG 0
afws o0 T F1 F97 F3900% 450 7
gH | g7 AN HTEARATT &
FW S W |

e AIEE W T T HIR
@z fafreed |, 91 23 S[@TE, 1972
Figl i, ¥ 37 46-47 T A 9T
fosimar g, #§ =y wa g fe 9aF
wqarT =5 fen wi sar siesro
WATHT I FT RA-4iEA QA E
AR AWATEAANE § AmAd ¥
faet g Zol7 X F 19T FAATART
TR IrhT FHIAT T Ga7 300 & AT
I qfTer qraA gad adf @ &
AL ATAEA AT # ATl F
arr midadt fedt o1 WA 9w AW
§ FWART A1 A ®AH AL £, AT
WET & g da4 & &1 g
FRED WAAEANT FOuTHT X
ke 1 1 (A
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[ wfequriaes dvge]

g A AAT LT THAT FT AR
amgifeat &1 o-wa § 0T owmA
qa ga & w0 Frdwor foar &
7R & 7g T @ —qF o aw
wz7 ¥ faq qur s—fF awedr
AEAIEET A HEfET G
TXT THE AR AT H FgAT
fasd 9 Wi WA FTAOTAT WHF
T HETHT Y AT A T ADDT
Tz w99 @ §

§9 az:df ¥ d%a fgar & fa
afs ag feurdiz famr an, gafg
ag gm fafvegt 1 2 fear ) g9
gaEqT A #eT fo gAY S qar T&F
faerar & ®WIT ag Sox g WA 2
wd am 73 § fo 3f 97 § fex
g8 ¥ WAEAAG w4 W
I #Y 97 fF g4 w7AT F 9 qZ
TETAL 8, Redtaq 3R faAer F1 g
T+F, 7« ® 9t TGur ST, 57 gaan
aE F AT WS A X I ARIN
T+ T4 1 70T 5T 79 faqrr w1 Uz
weATHA F1 A0 TG0 97 | qFeT gaH
w2z 74l f@ o a1 39 AW F fag
i fpar seT &, a8 F9 & siwn
2\ wee a1 v Gar fosar § A S
fadar &, a7 &9 F wrar §1 €
ERE AT 5 B0 AT FCi
& wTeRH W &S ZrAr g1 "UC WS
g gAEr 3w IIAT A F
g, a1 TeRvg wars weuor faara 34
L ?

wad AL & HEATG WA AR
gyaz wem fo §1% 7 $§ TIw
w1 frand fa oo & gad g
Gar wfa®w g1 " gHT Fearadi
g da R FHF 34 ww * fag
FAMRT RO, F A < § AW
ot ¢ wEAT fasar § Soer qReTT
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g g1 1 & wm @ew fa
AL WAAGIT ¥ AEGH A OIW
FTw B =G FTAT TIT AT S4ET 7S
TE T FTHAT | T WE F g §
™ wART # AT w1 ®AdA
FT0 § A ATy w{07 v g o
fawqwr st A W §F gfoaa
w12 wifaarat S § a1 fiad g7 oo
F AT § ITH QAT FLTA AT FL )

Cwm ® O OF wex JHAT Ri-
ZAGAT * wexed ¥ e (AT WA
Figer g fzzd w3ws Hoa ®u
FESIEIMAT &, ARITar 9 F HT
¥ 37 & " Amwy froas 33y
afay & ag foar & f7r fafq
IGT T BT OATIATT B0 4 7§
i Tmid F ORI oav g
ITF AWM o7 ow fedl widms Az 2
faam samsaTAT 247 § 50 wigw
HIWAT I FP JIAIT HIIRT AT
T ATC AT IT To TET €6+ FI
TAG(T |0 ALY A0 TET |

ot fexr wawe weRt (weAig) -

wAAtT garefa Y, S & srdws
e ¥ & gAT 3M F A4y /1 fagaw
75 A9 7@ @ & 5 faear &1 ag
grar A1 AIT T AIT A0Y F Ao =g
fear a1 ag gt 3w & famA W
ATAEIFAT ¥ WIST A &) HAqA
F forem w1 32T FAT AT A AP
¥ 9 oF oo ¥ faar g faasr go
affrar gq SwT &

‘to form a class who may be in-
terpreters between us and the
millions, whom we can call a class
of persons Indian in blood and
colour, but English in taste, in
opinions. ...’

™H WM I A | IIE
& & fF g £F FFC ¥ AT AR
FT ¥ o1 gurt o fav & Faw gH
uHA FAT § I4F ars * fadimq
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§ 5w fawmar st & A fedy
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afada &1 ¥ fou a9 & | wamEa
w0 gf fr o 7l agy € 5 9@ ?
Ty 15 i favw RE? sar s =
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T wifge) yafer sy fave-
faaea & faww & forg, sasr 9=fq
¥ fora <t fresa faar a7 afz ag &F
g a1 gaf1 fenfaa fifae @ ss7
A7 oAfaE I JRE #1 dsg H{
TEFT g1 91T fft 9T § oS+ ov
= & ITF AT WS @A A
=g

swar g aq (|9ET)
aaIafT wgEg,. ...

gawfa wfRa: o afsm 2-
fau, 7% qm o faer § ag s9w
fgg #t a0 & =g 21 & I =
A FT W@ F 1 AN A ag € R
foer aft awr 3139 aog @ &
SATET q9G ST K1 AT IO g0
¥ w faqz g 9 @ ARE # g
a1 I9 AqTES F & |

SHRI K. MALLANNA (Madhugiri):
Sir, I support the demands for the
Ministry of Education. While support-
ing them, 1 would like to give some
suggestions with regard to educational
policy. Why should we give education
to our youth? Why should we spend
crores of rupees over education? The
Centre is spending so much of money.
The States are spending crores of
rupees over education. Is our educa-
tional approach {fulfilling the aspira-
tions of the people and of the youth?
Are we taking into consideration the
growing awareness among the youth;,
the students and the people with re-
gard to the socio-economic and politi-
cal justice?

Does our educaticnal aporoach help
in self-employment of youths and re-
lieve the youth from office job seek-
ing. What is the result.

Our education policy is as old as
the Britlsh rule. Even after 25 years
of independence our education systenr
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is the same. So many changes have
taken place. But our education policy
maintains the status quo.

Under the present system of educa-
4ion, our educational institutions are
producing students and youths only fit
tor office jobs. QOur education system
is like a big factory, which produces
machine tools, Those tools are meant
for only specific purpose; like that our
educated young people fit only specific
purpose, jobs in the offices. Now the
outlook of the people is changed.

Among students and youths there is
unresl, indiscipline ete. This 1s not
only among the youths and students
but also among teachers and parents.
All this is due to our wrong educa-
tional approach.

There are vast differences with re-
gard to managements of private and
public schools, colleges and universi-
ties. 1n private schools the manage-
ments collect heavy tuition fees, con-
tribution amount, earnest money etc.,
making huge profits. They have be-
come actually commercial institutions.
I need not say much about these
things. The staff and teachers have no
security and they are poorly remun-
erated. In public schools, colleges and
universities, the staff and teachers are
worrying about their grievances and
studens are worrying about their rights
.and standard of education.

The unemployment is due to defec-
tive policy of education. Due to un-
employment and under-employment.
there is unrest among cur youths. The
youths of the country have surrender-
ed all their zeal, and enthusiasm.
Due to improper nourishment, they
have lost their mental and physical
strength. There is restlessness in the
country. Oeccasionally we hear of dis-
turbances among the youth. teachers
and parents because of all these fac-
tors. All these lead to demoralisation
in society. All these are due to our
‘existing educational approach.

So we have to Tealise that our
-educational pelicy should be changed

CHAITRA 15, 1885 (SAKA)
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s0 as to rouse the awareness of the
people with regard to socio-economic
and political justice so as to make
them take to self-employment and it
should raise the standard of education.

Lastly we must think of the grow-
ing population and its menace to socie-
ty. We must introduce population
education su that our young gemera-
tion should study the population situa-
tion, in family, community and the
nation. We are spending crores of
rupees on family planning over marri-

ed people.

Our younger geneTation should know
the situation as well in future. The
object of population education should
be to enable the students to understand
that family size is controlable. The
population limitation can facilitate the
development of higher gquality of life.
The population education will also en-
able the students to appreciate the
facts for preserving the health and
welfare of the family, to ensure econo-
mic stability of the family and assure
good prospects for younger generation.

Sex educaticn is universally accepted
in these days for the younger genera-
tion. So many countries are following
it. I am concerned with sex-education
only, so far as it relates tv the objec-
tive population educstion. There
should be no controversy or confusion.
In our new policy of education the
major components of sex-education
with the Human physiology and
reproduction, contraception, social in-
teraction with human sexuality. Since
our students are already studying
biology, human reproduction, the new
traits may. also be introduced easily.
It helps the students in developing a
healthy outlook. Of course, this pro-
gramme should be handled very care-
fully. We should study the needs of
the community, its social norms and
cultural backgrounds. It should bhe
managed by competent people and pro-
per evaluation should be done before
extensive programme is under taken.

Unless we control our population and
give its due place in our educational
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system, we will not be able to solve
the multiple economic, social and poli-
tical problems of our country.

In the light of these things, I feel
that there must be change in the
existing pattern of education and it
must be implemented.

! T W A (FiwareT)
wrefa wEEE, § WO "W G-
el guwar g f5 oW @ fe
TF 919 FeAT WAWE F1 AW 97
e w1 owwr fear & e sl
St ¥ 97 1969 ¥ 70 WX 1972-73
F i Ay wqd Free Y wafy F
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FeaTor fareeT &1 AT Y FE T
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wafs g§ € | 9w www ¥ afer,
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9% TG THA, I W AL GGOA FATZ
IEM F7 5 7w 7@ 9T a=Et W
vere &, fam & mi-amw & aga awwEr
¢ Fad T |}T §, I T A
9T 999 § oW A § I TN F d54
% fau @A &) IR wwr fr
TF T F gATL I591 #1 9 £ TTRT
TET &, THTC IS0 &1 TH @A A AT
qTar 2, Wgi 427 § g e v werd
USRS

% frew o S g e oeww
T AET 97 FA, 9 AT I AT AT IH
T TW AW H AWMATE A g | Afew
AFY aF # T & Zam, at a7 faw
Y 7 AW, T AT F7 g@ ey
¢ = fad & wgh & a9 a1 w1
I UF FAT T F7 T 109700 &1 S0 |

SHRI SAMAR GUHA (Contaij: I
want to start with a leading question
to the hon. Education Minister. How
long should this process of mass pro-
duction of unemploved degree-holders
and that too, nowadays, spurious de-
gree-holders, continue in the name of
education? The  educational system
not only has become a junk but its
objective has become absolutely obso-
lete. We are carrying the legacy of
the imperialist days when some kind
of degrees were given to the students
to make clerks.

Now, the effect is terrible. You are
creating aspirations in the minds of
those unemployed having BA and MA
degrees. They are not getting employ-
menl. Aspirations are high, yet no
requisite gualifications nowadays. The
result is tension, conflict and frustra-
tion,—the result is education is out of
tune with the sovial life.

In West Bengal I just cite you one
instance, just a week before, accord-
ing to press reports, in the live regis-
ter of the employment exchange are 14
lakhs degree-holding unemployed
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youth-a mass production of the Uni-
versities and Colleges. If you take the
total figure of the whole country, it
will be a fantastic figure. This fan-
tastic figure does not require any so-
ciological research to understand as to
how they are contributing to the in-
stability of the country, how they are
contributing to the tension, how they
are contributing to the regional ten-
sion and how they are contributing to
the political conflicts. Recently, you
yourself said in the House that there
are regional conflicts in Assam, Orissa
and other parts where the students
have taken prominent wpart. 1In
Assam, it is mostly students who have
taken part in these rerional conflicts,
Not only so, it indicates that the sons
of the soil theory is vitiating the whole
concept of our national integration
and the sons of the =oil theory is
getting into the minds of those youngs,
1 say, those degree-holding unem-
ploveds who have high aspirations.
But there is a dangerous tendency of
‘the erosion of the conceot of national
unity and national harmony. Regional
concept is growing. 1 would say that
the main reason of these tensions and
conflicts, agitations, regional imbal-
ances and the dangerous possibility of
erosion of the whole basis of our
national integration is this faulty sys-
tem, this obsolete system of education.

I am extremely sorry to say that
although there have been four Plans
and we are just now going to the
Fifth Plan, nevertheless it is strange,
Sir, that in none of the Plans the im-
portance of the education and its co-
‘relation with the other aspects of
planning has been mentioned. When
we, the Opposition Leaders, had a dis-
cussion with the Planning Minister, he
was mentioning about that, but, going
through pages after pages, 1 do not
find any integrated scheme or any idea
of how to integrate the planning with
education and without integration of
planning with education, as I said,
these problems of unemployment and
consequent regional tension will wreck
the whole future of the country.
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Sir, I have a pet subject, you know,
that I draw inspiration from where.
Netaji Subhash Chandra Bose while
drawing out the future outline of plan-
ning, in free India gave third priority
to education. First, defence-centric
industries, second, employment-cen-
tric agriculture and other jobs produc-
ing small scale industries, and third,
education and then other things.

I want to draw the attention, of the
Honble Minister Sir, that he should
have the courage to take certain de-

cisions. About that decision of educa-
tional courses ie. 10 plus 2 oplus 3
scheme., Out of this 10 plus 2, this 2

must not be either junior college or
the intermediate college. This idea of
intermediate college or junior college
must be cast aside.

There must be rigorous admission
of meritorious students and at the
moment I would place this at 50 per
cent although I would prefer 60 per
cent,—but since at the present mo-
ment there are various difficulties I
would place this at 50 per cent. If
you can do it that would be better.
What is absolutely necessary. I think,
is that we should have professional
oriented education,—I won’t say job-
oriented,—.If you give more emphasis
on professional-oriented education,
then, there is the possibility of creat-
ing a sense of purpose in the minds
of our youth, of our students. Then
you will be able to create a feeling
of faith in themselves which will
greatly help us in lessening the so-
ciological imbalances and tensions
developing outside.

Then with regard to the period of
education of ten plus two years, in
West Bengal, while they followed 11
years till now, they are now revert-
ing to the 10 year period and they
are devising junior college, interme-
diate college. They are only revert-
ing back to the system +which was
there 15 years ago. There is utter
confusion in the whole method of
education, in the whole curriculum,
in the system of education and there
is no coordination, no homogeneity.
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A conference of Education Ministers
should be called to devise a system of
auniformity upto the secondary and
higher secondary stages. Let there
be uniformity in the method of teach-
ing, let there be proper system of
examination and cwrriculum and let
there be uniformity all over the coun-
try. Thers are varicus difficulties
regarding admissions about which I
cannot go into in detail at this stage
as 1 have no time, but one thing I
would say and that is, that this uni-
formity in the curriculum, in the
method of teaching and also examina-
tion of the students is a must. Have
higher gducation, university educa-
tion, post-graduate edueation etc.
only for the meritorious boys and for
no other boys. Leave the rest to the
professional type of education. Only
then you will be able to tackle this
problem.

Recently I had occasion to go
through a few history books; parti-
cularly , of the English-medium
schools. These are produced by
Macmillan, Orient Longmans etc.
They are written by British authors.
1 am horrified to go through them
and T wondered whether we are liv-
ing in Victorian age or that of George
V. These hooks make casual mention
of Gandhiji. they don't devote enough
attention to our freedom movement
or on the important role played by
Netaji, but about the visit of Queen
Victoria, four or five pages are
devoted.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): Would
you be kind enough to let me have
the names of some of those books.

SHRI SAMAR GUHA: Certainly,
Sir, I will do it. I am telling you
about these things because this leads
to cultural erosion of our youth. Cul-
tural synthesis of the country is
based on proper study of our own
national history. In many school
boards of different States only 50 per
cent marks in history is being intro-
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duced. With 50 per cent marks in his-
tory how can they understand the
national culture? This is what I
would particularly wish to stress for
the attention of the hon Minister.
They should take special care to see
that proper history, not communal
history, is being taught to our stu-
dents—proper history having na-
tional perspective and the idea of
national synthesis, at the formative,
primary stage, so that the whole idea
of national integration is stuck in
their mind. You should have
a few mobile exhibitions, parti-
cularly in the train, which may go
all over the country and show some
good films on national culture and
national unity and the history of
freedom. The audio-visual means of
projecting mational ideas into schools
is very necessary. It is very danger-
ous that the concept of our national
unity is getting eroded. It may lead
to dangerous consequences.

16.00 hrs.

About Aligarh Muslim and
Banaras Hindu universities I will say
that you have done the original
crime. You may have any theologi-
cal ‘university for the Muslims,
Hindus and Christians but in the
science course and the humanities
course it is crime to have this con-
cept of communal education. In the
Bangla Desh constitution they have
banned not only communal political
parties but also denomination of any
institution with communal or religi-
ous names. Have courage after the
liberation of Bangla Desh and try to
get out of this communal morass. Let

there be *theclogica! university, if
they want it, but not mnational
university.

Now, a word about Dr. Sharimali. I
should say the gentleman was Edu-
cation Minister here. It is better if
some friends advise him tn quit. He
has bungled and mismanaged and
the whole nation is vietim of it.
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Lastly, about Dr. R. C. Majumdar.
I have raised this question many a
time in the past. He is 82 years old.
He is doing great work of erudition
and scholarship in history but you
have not recognised him for national
professorship. You have awarded
national professorship to many. You
have not honoured such an inter-
national scholar.

I want to ask one question whether
in the Social Welfare Department
the fund that was provided for war
widows and destitute women—it is
worth lakhs of rupees—has remain-
ed unspent. I it is so, why it is so?
About the Children Welfare Policy
Resolution, I would like to know how
long it will continue to hybernate.
There should be an integrated policy
regarding Children Welfare Policy
Resolution, National Children Board;
services for children and wyouth in
rural and urban areas and expansion
of family and child welfare projects.
How long would you take to integrate
all these organisations? How long
would you be in a state of uncer-
tainity about the development of in-
tegrated policy in regard to children?

A word about Social Welfare Board.
It mostly deals with women. As you
are thinking of having a Children
Welfare Board why not call the So-
cial Welfare Board as Women Wel-
fare Board and seek the help of really
dedicated wvoluntary organisations for
the same.

st adeoad @ (=)
=G G AweT qw W 2 feam
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w1 1047 ¥ Az 2k 31 wife
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*SHRI SAKTI KUMAR SARKAR.
(Joynagar): Mr, Chairman, Sir, in
keeping with the saying ‘let hundreds
of flowers blosom’' I feel that we
should speak in all the languages for
the development of our culture, Due
importance should be given to all the
languages. The hon. Deputy Minis-
ter has spoken a short while ago im
Hindi, Hence I think that I should
speak in Bengali too. Sir, while ris-
ing to support the demands of the
Ministry of Education, I will like to
confine my views on a few points
only, because at the fag end of the
day, I do not think there is much-
scope left for delivering a speech.
The important issues that I would
like to place before you has already
been covered to some extent by the
Deputy Minister in his reply, but I
feel that his reply to those points was
incomplete. Sir, in yesterday's news-
paper as well as in today's news-
paper I have seen that the Delhi
University authorities are contem-
plating what steps they would take
against ‘mass copying’. This problem -
is not confined to Delhi University
alone. Today this problem ig being
faced by all the Universitiies all over

g wfgemd waaam gr fark

A the country. Sir, I am the Principal”
g W §—3ai g1 9 § 1 "I

of an higher Institute and am asso--

*The Original speech was delivered in Bengali
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ciated with two colleges. ] am also
on the Governing Body of four
higher Secondary schools. From my
personal experience of running edu-
cational institutions, I can say that
the present day education system, in-
stead of creating a healthy and
creative atmosphere in our national
life has only helped to create an ex-
plosive atmosphere. Now how to
prevent this explosion, that is the
problem before us. From the dis-
cussion held in this House and from
the Deputy Minister’s reply 1 found
that efforts are being made to con-
tain this student and youth unrest
through the opening of a hundred
Nehru Centres. But, Sir, we would
have to dig deep to locate the root
cause of all this unrest. Unless the
cause of a disease is diagnosed, how
can the treatment be prescribed?
One reason for this discontent and
unrest is generally said to be the
lack of job opportunities to the edu-
cated youth and that is why the stu-
dent unrest today has assumed this
staggering proportion. It has been
said that today we need expertise in
every field and general education Is
being criticised. We are told to pro-
duce scientific and technically edu-
cated persons, more of engineers and
technocrats. I do not know how
much logic is behind such arguments.
If that was true, how is it that there
are thousands of jobless engineers in
our country today. Does it not fol-
low that the system of education
which we have built in our country
is basically defective? I have failed
to find what measures have been
taken till this day to remove those
defects from our system of education.
Sir, it is a matter of great regret
that illiteracy is ever increasing In
the country. If we fail to realise that
darkness, instead of receding, is con-
stantly on the increase, then all our
efforts will be in vain and the grand
edifice that we are dreaming to build
through our Five year plans will col-
lapse and orumble in the dust.

Sir, it is a matter of regret that
164 L.S.—9
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even the renowned professor Dr.
Gridal Midal has said that in our
country about one-third of the total
expenditure on education is spent on
higher education alone. Next comes
secondary education and lastly comes
primary education. So we see that
primary education is not given due
importance. We have failed to maxe
primary education compulsory till
this day, although we have professed
in our Constitution to make primary
education compulsory within 10 years.
What happened to that assurance?
Sir, 25 years have already elapsed
since our independence but we are
nowhere near the fulfilment of our
promises and I am doubtful whether
we will be able to fulfil them in
another 23 years. Therefore we will
all have to make sincere efforts to
banish illiteracy from this land and
this should be given topmost priority.
By illiteracy of course I do not mean
just the 3 R's. Imparting knowledge
of the 3 R’s alone will not mean re-
moval of illiteracy. Our hon. Presi-
dent Shri V, V. Giri perhaps had said
sometime back that the concept of
the 3 R's should now be replaced by
the 3 F's. We should place due stress,
I think, on the functional 3 F's now.
Sir, 1 want to place only one more
question about higher secondary
education. Ome fine morning we
suddenly saw that the higher secon-
dary system is being abolished. The
eleventh class is being abolished and
replaced by the earlier ten class
course. At least this system has been
already introduced in West Bengal.
No wonder this whimsical action will
create an disillusion in the field of
education. Today we are having a
system upto 10th class only, tomor-
row it is replaced by eleven classes
and the day after a 12th class system
is introduced. What is all this?
Certainly this uncertainty in the edu-
cation system is not congenial to the
healthy growth of education. Sir, T
am myself a teacher. I run educa-
tional institutions and on the basis
of thy personal knowledge and ex-
perience I can say that this chaos in
the fleld of education canct be allow-
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ed to continue. Therefore we will
have to consider here and now how
a permanent education system can be
evolved. If we are to save educa-
tion from this suffocating atmosphere,
from this explosive atmosphere then
we will also have to pay attention
to the condition of the teachers. Why
are the teachers forced to come down
on the streets today like trade unions.
Education can never flourish and
prosper in a country where the tea-
chers come down on the streets like
trade wunions. Therefore we will
have to see that the teachers are not
forced to behave like the trade
unions.” I will therefore implore that
whenever the teachers have any grie-
vance and whenever they put forth
any demands, those should be con-
sidered forthwith and satisfactory
solutions must be found.

Another thing I will mention Sir,
and that is about the examination
system in our country. The present
examination system needs complete
overhaul. TUnless the examination
system is overhauled completely, we
will not be able to bring real edu-
cation to the people even if we estab-
lish thousands of universities. Edu-
cation creates and develops the crea-
tive mentality in a person for build-
ing the nation. Due to the defective
education and examination system
that creative mentality is being turn-
ed into an explosive mentality. Un-
less this is checked in time, we will
have to pay a high price for this. Sir,
1 will like to draw your attention to
one more thing and that is about the
education system in West Bengal.
Ag you know, in many States, edu-
cation has been made free for the
students belonging to the Scheduled
Castes and Scheduled Tribes, upto
the Higher Secondary standard.” But
Bir, in West Bengal this concession
is being delibrately denied to the
Scheduled Caste students. I do not
know whether this is due to the pau-
city of funds, If it is, I will Tequest
the hon. Minister of Education with
folded haids to provide the necessary
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funds to the West Bengal Govern-
ment so that education may be made
free for the Scheduled Caste students
in West Bengal atleast upto the secon-
dary stage. 8ir, I once again support
the demands of the Ministry and
with that Sir, I conclude my speech.
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MR. CHAIRMAN: Shri
Patel.

H M

SHRI H. M, PATEL (Dhandhuka):
Mr. Chairman, Sir, I must begin by
congratulating the last two speakers,
My own regret is that the last spea-
ker did not speak in English. But,
they certainly said great many home
truths in a very straightforward and
fortright language.

My request to the Minister for
Education would be this. He might
consider presenting hig report in a
somewhat different manner. I would
have expected his report to tell me
something about what he thinks, he
has achieved in the course of a year
in respect of educatfdmal achieve-
ments as against the targets and
objectives that he might have set for
himself. For instance, when he talks
of higher education, there is no men-
tion gbout Kothari Commission report.
That report was submitted six years
ago. I think that one would have
reasonably expected him to say how
much of it, how many of their re-
commendations have ‘been imple-
mented or rejected and how many of
them are under consideration, And
what is the situation in regard to the
Kothari Commission Report? Ig it
that that Commission was appointed
only in order that his Report should
be kept in a pigeon-hole or was there
some other objective behind it. We
should really do something to our
education. Before Independence, we
used to keep on saying that our edu-
cational system was bad; it was only
designed to make Clerks and so and
so forth. One, therefore, rightly ex-
pected that after Independence, there
would be radical change in the sys-
tem. That seemed to be the inten-
tion why several very learned Com-
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missions had been appointed. They
submitted their reports. But, it
seems to me that we have continued
with the same system without any
significant change in it—whether it
be the higher education, secondary
education or anything else.

In regard to Secondary education,
we are still talking about 1042+3.
The Report refers to a Committee of
Chief Ministers and it says that they
have now accepted the 10+2 formula.
Education Ministry hopes that they
will come forward and implement it
with some degree of expedition.

What grounds does the minister
have for expecting that they will
really implement this decision with
any degree of speed? I have grave
doubts, I am sure he realises that
the implications of this particular de-
cision, however good and desirable
it may be, are that it will mean very
considerable financial burdens upon
the State Governments and many
State Governments may well hesitate
to go forward with it, unless the
Lentral Government is going to come
to their assistance. As my friend
Mr. Samar Guha said, already in
Bengal they are thinking of junior
and intermediate colleges. That is
the direction in which certain other
‘States are also thinking purely for
financial reasons and not for educa-
tional reasons, because it will be al-
most impossible for the existing se-
condary schools to provide the facili-
ties necessary for the 11th class re-
quirements.

When I said the report is not pre-
sented in the way in which it should
be, I had only this in mind that I
would have expected the report
Teally to tell us much more about
the achievements towards the policy
objectives that the ministry has set
for itself. Only then can we be in
@ position to applaud itse achieve-
ments or deride it for failure te
achieve those obijectives. I find it
very difficult indeed to understand,
Tor instance, what is the attitude and
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approach of the ministry is regard to
primary education. It says, as re-
quired in the Constitution’s directive

compulsory primary education is
our objective. But how will you
achieve it? If you look at the pri-

mary schools in almost any States, a
vast majority of them scarcely
deserve the name of a school. More
often than not, one teacher is requir-
ed to teach more than one class,
What kind of education are we seek-
ing to impart through these schools?
Is it not generally conceded that pri-
mary education is the very founda-
tion of education? Should these pri-
mary schools, therefore, not be estab-
lished so that they are much more
satisfactory? Should the number of
teachers provided not be adequate?
Should they also not be of a calibre
that would enable them to impart
the kind of teaching that should be
imparted at that stage?

You would say, it is not the Cen-
tral Government's responsibility. Un-
doubtedly, education is cne of these
subjects in regard to which all the
criticisms made in this House today
could be answered by the minister
by one simple remark that much of
this is the responsibility of the State
Governments and I am not answera-
ble for it. But why should you not
make yourself answerable for it? If
you cannot make yourself answera-
ble for it, it seems to me that we
might as well forget that we shall
ever achieve any resl progress in
education in this country. There has
to be a certain degree of central
directon in the matter of education at
all levels. Therefore, I have often
felt and I am quite convinced that
education should be made & concur-
rent subject. It is about time this
wag given serious consideration be-
cause unless that is done, it seems to
me that the Ministry of Education
will not be able to ensure, even if it
were so minded and most earnest,
that the State Governments carry out
and implement the most desirable of
the objectives in the manner in which
they should be implemented,
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1 would only refer to one further
point, and that is with regard to Na-
tional Social Service, National Sports’
Organisation and the NCC. These
three are very important for our
young students, young men and Wo-
men. Now two organisations are
looking after them. While the De-
fence Ministry looks after the NCC
the National Social Service and the
National Sports’ Organisation come
under the Ministry of Education. In
the same campus you have two sepa-
rate organisations and quite often it
leads to unhealthy competition. It
would be far better if the three orga-
nisations were run in a co-ordinated
manner and, if possible, run under
one organisation, under one supervi-
sion. This, I think, is a suggestion
which merits serious consideration.

'SHRI RAJA RAM SHASTRI (Vara-
nasi): Sir, I too want to join hands
with those who want a complete revo-
Iution in our education system. No
doubt, the whole system has comp-
letely collapsed. Beginning from the
examination system, the whole
scheme of studies and education has
gone down from stage to stage and
something radical needs to be done.
From this point of view, I do not
think we have a ready-made scheme
to replace the existing one. We can
only suggest that a study be made by
competent people, particulaly of
those countries which have develop-
ed education of their own, indepen-
dently, like China, Russia, Germany,
Japan and Iran. We should - not
model our system, as we have been
doing so long, only on the Western
countries, big countries like America
and England. We should look to
other places where they have had to
face conditions and situations similar
to ours in modern times. I think
some such study should be under-
taken. Whether it is made by a
committee or otherwise it is for the
Ministry to decide.

Then, 1 hate complaints regarding
non-implementation. For instance,
last year a very beautiful scheme
was formulated by the Education
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Minister in which he tried, and I
think successfully so far as the
scheme went, to reconcile our limited
resources to our recruitment policy.
His principle was that if we cannot:
admit everybody, we should admit
only those who are selected on the
basis of talent, rather than on the
basis of the fact that they can pay
for their education. The deficiency
of payment can be made up by libe-
ral scholarships. This was a very
good scheme, a very beautiful scheme,
which went towards providing equal
opportunities and usher in socialism.
We heard about this scheme last year.
Till this year we have seen nothing
of implementation on those lines. We
have been doing something on these
lines during the recent past too, but
that is not the point. The point is
that since the 'Education Minister
formulated the scheme, nothing has
been done further.

260

T will limit myself to that aspect
of education which has relevance to
national integration. I think educa-
tion is the most important field of
integration. It is here that the in-
tellectual integration is first made,
which is later carried out into prac-
tice. Our troubles in the fleld of
national integration began not recent-
ly but as early as in ancient India.
It is then that we separated our
three religions Hinduism, Jainism and
Buddhism into different lines and
relegated them to three languages,
that is, Sanskrit for Hinduism, Pra-
krit for Ja nism and Pali for Buddh-
ism. This was a sort of disintegration
that we were working for in those
early classical days.

Now, we know the results, The
Education Minister being a great his-
torian knows how we have lost by
the trifurcation of these systems.
Many progressive elements which
would have held our country in good
stead have been lost to us. Many op-
portunities of progress have been
lost to us because of antiquated ideas
dominating the field because they had
no challenge from any other stream.
The streams were three but we divi-
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ded into separate channels. We
shut our eyes to each other and ra-
ther became hostile to each other.

It is very necessary, I feel, that
at least one institute in Delhi on a
very high level should be establish-
ed where the study of Sanskrit, Pali
and Prakrit, that is, the study of
Hinduism, Buddhism and Jainism
could be made together, not only to-
gether in the sense of being within
the same walls but in a very integ-
rated way. This is the point.

Now, coming to recent davs, we
know there is a lot of talk about ma-
jority character of education and
minority character of education. This
is again a process of disintegration.
From this, the feeling comes that our
educational system has not been
thoroughly secularised. Otherwise,
there is no relevance in the criés”of
majority character of education and
minority character of education. These
questions begin only when we are not
working on a firm secular base in
our education. I think, a study should
be made either through a Committee
or otherwise as the Ministry thinks
fit as to how to secularise our edu-
cation completely so that these ques-
tions do not arise.

Coming to the Banaras University,
in this context, I would say, the
Banaras University is in a very diffi-
cult situation. I, coming from Bana-
Tas itself, know the intricacies of the
problem. It is no use running down
one side or another. So long as we
do not approach the fundamentals of
our educational policy, we should
give all support, complete support, to
the Vice-Chancellor because the
Vice-Chancellor is a secular man, a
thoroughly good man and a very
competent man. Give all the powers
to him. It would help, I think, if
some Parliamentary Committee is
sent to Banaras to help the Vice-
Chancellor in his understanding and
in his execution of the policies there
and also to inform this august House
about the true state of affairs there.
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Another field of national integra-
tion is the emontional field, that is,
the cultural field. As this Ministry
also covers the field of culture, I
would point out only one flaw in its
working so far as culture is concern-
ed. The Education Minister is a great
historian and he knows that in the
field of art, whenever some alien
people, foreigners, settled down in
our country, they brought their own
style of art to this country and tried
to integrate their art with the art of
this country. In several stages, not
all at once, they succeded completely
in producing new beautiful forms
which really added the beauty of one
form to the other.

This is the way how a composite
culture develops. It is not by keeping
ourselves in separate compartments,
not by keeping our creations in sepa-
rate varieties. We are talking of
varieties all the time. Some of these
varieties are so obnoxious and so
offensive that they betier go. But the
fact is that we tolerate all those
varieties under the assumption that
there is wunderlying these a very
beautiful unity. But looking closely
at the point of unity, we hardly dis-
cover any unity except in the geo-
graphical sense......

AN HON. MEMBER: Hippy culture.

SHRI RAJA RAM SHASTRI: This
is all Hippy culture. This is all a
museum sort of unity. I do not find
any unity. Unity should rather deve-
lop in the field of emotions, in the
field of art, in the field of education,
in the field of work, in the field of
action. Calling oneself by separate
caste names, wearing separate types
of turbans, eating separate types of
food, observing separate types of
days, all these varieties do not help
in creating the beauty of unity. Unity
should be free from these disunities.
This unity can be developed in a deli-
berate way, if our academies and our
cultural councils take the problem in
right earnest.
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The last field of national integra-
tion is social welfare. It is in social
we.fare that you put your integarl
theories into practice. In social integ-
ration, there is the question of social
justice. Without social justice, there
cannot be practical integration.
Emotional integration, you get cul-
ture; intellectual integration, you get
education, but without bringing this
feeling of integration and the idea of
integration, into practice in the social
field, you cannot be really integrat-
ing the wvarious divisive forces in the
country. There should be the assur-
ance of social justice. Social justice
is a big thing. Social welfare is only
the first step to social justice. Social
justicel has many forms, developed
forms, but social welfare is just the
first step, the very beginning of so-
cial justice. Unless this is looked
after it is very difficult to say that
we are an integrated people. If a
person has no security against starva-
tion, if he feels utterly lost in old
age or when unemployed, he is abso-
lutely reduced to a street beggar; in
these conditions how can he feel and
accept his responsibility in the deve-
lopment and growth of the country?
There iz a complaint against the
common man, that he does not co-
operate in implementing the plan.
How can the common man cooperate
when he is suffering from these dis-
abilities? So, I would insist that so-
cial security must be taken in hand
by the Ministry in right earnest. A
committee should be constituted to
go into the whole matter, and some
scheme should be evolved. I do not
say that there should be, immediate-
ly, a scheme like the Beveridge Plan
in England, but something according
to our own conditions, according to
our resources. After studying the
social security schemes in other
countries, big and small, we snould
be able to come to something which
gives us some security, at least so
far as the resources permit.

These are the points I wanted to
make,
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MR. CHAIRMAN: Shrimati Savitri
Shyam.

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): Sir, when the De-
mands for Grants of the Education
Ministry are being discussed here, we
are alarmed to hear that the Aligarh
Muslim University has heen closed
down this noon for an indefinite
period. It is a very serious matter
because that institution has a charac-
ter of its own, the minority culture is
deeply involved. We want the Gov-
erament to give us a statement right
now. It is a wvery serious matter.
They cannot impart education, but
they are shutting down Universities.

often universities of this type of
character.
SHRI EBRAHIM SULAIMAN

SAIT (Kozhikode): Actually, at Ali-
garh Muslim University, there was no
incident, no tension, nothing of that

sort. It is a shameful thing that it
has been closed down..... (interrup-
tions).

MR. CHAIRMAN: This matter was
raised before—I am told. The Minis-
ter has not made any statement. He
may make, but just now we cannot
compel the Minister to make a state-
ment when he has nothing ........
(Interruptions) There is a compulsion
of discipline also. That, of course; we
have to compel.

SHRI JYOTIRMOY BOSU: We take
it that the Minister declines to give
a statement. You have been good
enough not to apply compulsion. We
appreciate that. Suo motu should be
not make a statement? The House is
concerned and agitated over this.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): My
distinguished friend, as usual, is ab-
sent for most of the time from the
House and then raises a problem. My
collegue, the Deputy Minister, gave
this information to the House and also
stated that in the winding up reply,
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I shall be dealing with this question
at some length. This he has already
said.

SHRI JYOTIRMOY BOSU: I am
glad to hear that, but your remarks,
perhaps, are not quite kind.

wwat wifef wwm (wi=n)
FoTafa wEred, WY ¥ 99 a9y foar gan
fao s w1 gifes a=maE o

@ & gy fs & farerr darerg &
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792 7%, & 97 § 929 Ao T=F goA
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“To promote social cohesion and
national integration the Common
School System as recommended by
the Education Commission should
be adopted. Efforts should be made
to improve the standard of educa-
tion in general schools. All special
schools like Public Scheols should
be required to ‘'admit students oD
the basis of merit and also to pro-
vide a prescribed proportion of
free-studentships to prevent segre-
gation of gocial classes.”
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qETeTE FHA ¥ wraT< o< forw Y fie
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[siredi st g
¥ 1 0% 1 g WO ¥ T AT E—
fet, 92, wredt, Fer, W, W
araTeT ¥ § ) qavEl A€t ¥ Fav F
F Tz W I T G & oy TR oY
g fowmam o W & 0 FW oo
9z #71 Z@T IfFT o safwal & fay
qIoE qore ® FE 9T FE ArdeT q|
21 fomr | fergea & 9= @i & fad,
fagia soa et & srorEy 7 w=2rd H
wr w#T, fomgla wow @at w15
AT WY G & AT, Y TR
T 2, TATH 31 AT QLY T CF I;
favafaarea g, & 3% fodr weft wgew
¥ fadam Fet iy ag waw ST <
I il A qapy fo g 3o fean 3,
W FAST LI HEHGAPAR oo &
FTHF | a

SHRI EBRAHIM SULAIMAN SAIT
{Kozhikode): Mr. Chairman, Sir,
while I stand up to take part in the
discussions on the demands of Minis-
try of Education I cannot but say
that we have complete :lis-satisfaction
about the working of the Education
Ministry. You kmow, today educa-
tional standards are deteriorating. We
find a 1ot of unrest amongst the
student population of the country and
that is due to basic defect in the
whole of education system which is
causing frustration among the stud-
ents today. Our education system
does not suit to Indian conditions.
Actually, we are copying the same
education system that was made pre-
valent by the British Government
when India was a slave country just
to produce clerks. Therefore, the edu-
cation system today is nothing but an
education system that is mnot suited
tothecmﬂltioulﬁlthecountry. We
shoulg have an education system that
is job-oriented by which our younger
generation is able to raise their stand-
uammuueuzgandtncethemﬂ-
ties of life with confidence.

omﬁctmmhinnttodraw
the attention of the Education Minis-
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ter is about the most shocking and
disturbing situation that is prevailing
at the Aligarh Muslim University to
day. | We have got the news thia
afternoon that Aligarh Muslim Uni-
versity has been ordered to be closed
by the Vice Chancellor of the Aligarh
Muslim University. As far as I know
there was no reason to do asg there
was no incident and tension in the
unjversity at all.

Just yesterday, our iespected col-
league Mr. Viswanathan happened to
be at the Aligarh Muslim University
and has just returmed this morning
from there. He told me that he was
attending a Mushaira last night at the
Aligarh Muslim University ang the
gituation there was peaceful Sudden-
ly, I am tolj this morning there was
a order that Aligarh Muslin, Univer-
sty should be closed down. Now.
what is happening there? I am told
that police and PAC is stunding by
and forcing the students io get out of
the campus. Sometime back Aligarh
Muslim University was made a con-
centration of the police force inside
the campus. How is it possible for
thousands and thousands of students
who are just going to sit for the exa-
mination to vacate and get away and
thus destroy their future academic
career ang future life as citizens of
this country. This is a very Very
disturbing situation that has taken
place at the Aligarh Muslim Univer-

sity.

I will not deal at length with the
eircumstances which have led to such
a situation. 1 will only say that we
suspect that this is the culmination
of the process by which the szuthorl-
ties are comspiring to destroy this
citadel of Muslim culture and learn-
ing and shining example of secularism
in this country.

Members have sald here while tak-
ing part in this discussion that there
ghould not be any majority character
urmihm'itychmeterutuuedu-
cation is concerned.  But this is
against existing facts. When minori=
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ties are there in this country, they

will also have their educational inst--

tutions. The Constitution has very
clearly given them a right to establish,
administer and manage their own
educational institutions.

You are well aware that when
ever we have had foreign dignitaries
visting this country, be it President
Nasser of Egypt, King Faisal of Saudi
Arabia or President Soekarno of
dndonesia, they were all taken to
Aligarh Muslim University tg show
them this shining example of secular-
ism in this country. To say today
that this is against secularism is
something that denies the very facts
in accordance with which the autho-
rities were acting so far.

You are aware that therg has been
disturbing development and serious
designs against Aligarh iduslim Uni-
versity right from 1965, when because
of some incident, the University's
Court and Council were :abolished
and by an Ordinance the entire admi-
nistration of the University was taken
over. Later by an Act, the Central
Government tcok full control of the
University through a nominateq Court
and Council. Ever since then, there
has been a consistent demand on be-
half of the community to see that the
minority character and democratic
character of the institution should be
retained, safeguarded and protected.
This demand has been put forth from
every corner of the country.

DR. KAILAS (Bombay South): Are
we discussing demands of Education
or Aligarh Muslim University only?
Secondly, how do secularism and
minority character go together?

SHRI EBRAHIM SULAIMAN SAIT:
I do niot yleld We are having a
discussion. Seculsr character means
and the Constitution means that there
should be protection to minorities
when minoritles exist.,

MR. CHAIRMAN: The discussion is
specific. You may refer to matter
which may have taken place here

1973-T4

and there. At the same time by gilat-
ing upon them and taking your entire
time op it, you are wasting your time
because you may have very important
suggestions to make as far as educa-
tion is concerned which you may not
have the time to make.

SHRI EBRAHIM SULAIMAN SAIT:
When I knew about these facts about
the situation existing in the Univer-
sity, 1 just thought of raising the
issue bhere at this time.

MR. CHAIRMAN: You can have
another opportunity,

SHRI EBRAHIM SULATMAN SAIT:
Aligarh Muslim University issue is
part and parcel of our educational
system. It is a central university and

hence the entire responsibility lies
with the Education Ministry of the
Government of India. Nobody can

shut out the discussion of Aligarh
Muslim University bere.

May I say that Aligarh has produc-
ed some of the greatest sons of the
country? People like Maulana Mohs-
med Ali, Dr. Zakir Hussain, Rafl
Ahmed Kidwai, Maulana Hazrat
Mohani and Raja Mahendra Pratap
have all been the products of Aligarh
Muslim University. These are facts.
There is no question of national or
anti-national in this. I am talking of
facts,

SHRI VASANT SATHE (Akola):
Why do you waht to Jestroy that
character?

SHRI EBRAHIM SULAIMAN SAIT:
We do not want to destroy it On the
other hand, wle desire to safegnard
such a character. This great Univer-
sity has produced some of the great
sons of this country. We have done
great service to the couniry.

DR. KAILAS: We are warried
about the future, not the past. Talk
of the future. hink of what our
grand children will say about us.
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[SHRI EBRAHIM SULAIMAN SAIT:
Yes, we are also worrieq about the
future of Aligarh Muslim University.
We want that the minority and demo-
.cratic character of the institution
should be protected and continued.

You may ask what is the minority
character? We do not shut out the
gates of the university to anybody.
Everybody should be there. All the
wcommunities should come there to get
educateg and enlightened, but again,
this university has got a  peculiar
character, The Aligarh Muslim Uni-
versity was established by the Mus
lims for their own benefit. It was the
Muslims themselves who centributed
large sums of money, made endow-
ments and constructed Dbuildings, and
‘thus requested the then Government
of the country in 1920 to esfablish =&
university for the benefit of the
Muslim community for their cduca-
tional development. Even now, most
of the Muslims in Bihar, Uttar Pra-
desh and other parts of the country
are a backward <community, and
therefore they should be helped to
come up. (Interruption). I  want
every backward community to come
up. Every backward community
should be given the opportunity to
progress. That does not mean that
‘because some community is not given
adequate opportunity to progress, the
‘Muslims also should not be given this
opportunity. I do not soy that the
Muslim ‘community alone should be
given educational facilities to pro-
gress. 1 say that all the backward
communities should be given equal
and adequate facilities to improve
themselves.

SHRI VASANT SATHE: You say
that it was established by the Mus-
lims, for the Muslims and of the
Muslims. Is that your concept of
your secularism?

[SHRI FBRAHIM SULATMAN SATT:
1 have already said what 1 under-
stand about secularism. 71 am talking
about the estblishment of the univer-
ity by ths MusHms themselves. They
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gave the funds; they gave the en-
downment, and the buildings, and it
was established for their bencfit.
MR. CHAIRMAN: There are non-
Muslims also.

SHRI EBRAHIM SULAIMAN SAIT:
I admit still there are non-Muslims
there. As far as the medical college
and the engineering college are con
crned, the proportion is 30 per cert
Muslims and 70 per cent non-Mus-
lims; and as far as the other depari-
ments of university are concernei, it
is 60 per cent Muslims and 40 per
cent non-Muslims, today.

SHRI VASANT SATHE: Why don't
you get representation in the (overn-
ing Body? Why don't you  accept
that? That is more democraf:s.

MR. CHAIRMAN: Order. please.
We are going on a wrong direction.
Just a minute, Please sit down. The
subject before us is education: you
are confining yourself only to take
Aligarh Muslim  University. Your
time is up and I will have to call
upon you to end your speech, and
then, I am afraid that, in spite of
your experience, the House will be
deprived of many good suggestions
that you may like to give. Ihat is
why 1 request you to confine yourself
to education.

' SHRI EBRAHIM SULAIMAN SAIT:
I am speaking on education, and the
Aligarh Muslim University is part of
the subject of education. So, it does
not mean that T should exclude it
when discussing education. When
our friends get time they can speak
insteag of interrupting me now. (In-
terruptions). We can have the bene-
fit of your wisdom also, I am not
denying all this.

Now, even when the Chatterjee
Commission was there, which went
into the question of the Aligarh Mus-
Lm University, it suggesteq that
there should be 85 per cent Muslims
sand 35 per cent non-Muslims in the
university. That Commission itself
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recommended this sort of proportion
as far as the Muslims and the non-
Muslim students in the university are
concerned. All these facts are there.
Now, why are we against the present
palicy? We say thaf not gnly is the
minority character, but the democra-
tic character of the university uiso it
completely destroyed. That is what
we say. An Aligarh Muslim Univer-
sity Bill was introduced in 1970 in
the Rajya Sabha; it was withdrawn.
That Bill was much better than the
Bill which was introduced in 1972
This Bill we expecteq will se an im-
provement on the 1970 Bill, But
instead Bill of 1972 was much worse.
It went against the autonomy; the
democratic character of the university
was destroyed. This sort of Bill is
being opposed today also by the Delhi
and the Banaras Hindu Universities
because it has no democratic charac-
ter at all. The university's avtonomy
has been completely destroyed. All
the powers have been given to the
Vice-Chancellor, ahd Court sud the
Council is a completely nominated
court and council We want that this
should be scrapped. We want that
there should be a properly constituted
court and council wherein we can
have representatives of tne minorities
ang others also with powers to ad-
minister the university. There should
be effective minority representation,
because, when we make a demand of
minority charactr, we desire that the
eflective majority in the Ccurt and
Council should be of Muslims. When
we say minority character. it - also
means that effective control should be
in the hands of the true represenla-
tives of Muslim community.

SHRI VASANT SATHE:
say that the communal
should be maintained.

So. you
character

SHRI EBRAHIM SULAIMAN SAIT:
No. I say that thp minority character
should be retained. There is no cOm-
munalism here. So far as minorities
are there, we have got our rights aiso.

We have to keep our lientity. That
Is why we thought that we must have

CHAITRA 15, 1885 (SAKAo
Welfare & Department of Culture

Education & Social 3

effective control in the administra-
tion of the University and the Muslim
majority should be reflected there.
This is what we have been aemand-
ing, and this is nothing that is against
the Constitution. Througnout the
country there have been  agitations
against this Bill. We tdemand that
this Act should be withdrawn imme-
diately and the status quo should be
established, which meang the bringing
back of the 1951 Act. A mew Bill
should be brought based on thg re-
commendations of the Beg Commit-
tee, which will fulfil the aspirations
of the Muslim minority, and passed.
This is what we are asking. Instead
of that to have police raj in the
university, shut down the University,
ask the students to get out, destroy
the carser of the students and disturb
the academijc atmosphere in the Uni-
versity is not a wise step. The Gov-
ernment of India, which says that it
is democratic and which says that it
is a secular Government should do
this to improve the conditions of the
student population In this country.

st win gaw wigw (a=ft) -
Wy wEre, foreT ¥ S9C qgT ¥ WRY
are % § dfe & e o feea @
drm | wrerg o ogfa ¥ amd
fafre & STy & qfae St W
ardht @ & Wi ag afcrd W w
qrer &7 gw o aY Swwr wga fa@ra
dYar war WY LIAT LA TFFET FFT T
forer #YE femme 7Y | TxaE wifa
¥ arz wit T Al A WA A
aedwafes 3 ag wa f foer aafa &
AT AT AT FY WA 9=
w7 g wifge | Iuk fag XA A
wrirorw fasm u, JaeT difo #it €
o I 9T ATET &0 wY fFg T 9
Iuw qfowrn &8 W AEr fEeT
FawT g WY A gw W T
farerr % Ty ¥ wr§ qafw aofeadT g
arfr g7 AT R o, I -
fa Wrok WY ¥ 47 1 9 O a@ W
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[#fr s swanz qfen]
gulm &1 a@ o | @E IR =T
2 foow QU RN UF @ ag AIEAT 97
fir forerr q2fa & of@da &, frer &
gr 3w #r gafa g1 afwa ag 7 & 797
wrafs Q1 2 WOH AT Q7| IHA  FH
#t wfeare weg A a7 7@ A LT
AN ? AT GATH K AT TR G T
o ag a8 & fF Tadde ¥ 71 FOR
e AgT I5T4T | IHH Arq ATF A Y
sEOrAAT AR gt T aur Rt
ghrem e & faddt R E, @@ WA
ors H 453 @ E1q SN T ag A
wga § f& gt « fmen safoe &Y,
Fgararfas fmer ¥ gyew g fomd 2w
Ft Iwfa g1 Wife @i IqW aga I
e & 1 o a8 @ P woerh Avwfeai
# g ad § wd g fw ot @
FAFCEE AN & AT AT wET
frea g W am S aga @ glaa
I79! faeedt § | @8 TTET QI u
A A g amT I g
& Y g wg wTgn fE N AT AT
2 oud twaw @ gwfa wdr oFF 7
&Yt =g wra $9 o FI

o T T AT BT WY STEfRT
7 FATAT aw A% W B oA quLAr
@ | X A A o 9w @ R
TART a1 T gUTH § LAWY A3 W/
et € g g grm faw WY A
fifordr aY e gadt 76 § W W
dyfordrm &Y ST S qATY g STE |
WAL TH ATHIH & GAA F WIAEHAT
F ey TE AT I At gty
ag I 6 AEwT IPTA FHY WK TEE
AT WA WY T ATE A AN H A
WO 3 o wrdeT | WAy frer Sar
WEET THATATE FL, (T Q€T Wt
TP IR AT AT D T AW
Y FY 7rE T w00
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wa & wedwr W ST Y frew
ggfa & art & aarAT ATEAT § | wAdE
¥ oY, St o wwq adww e g
TR § §, 9 A F A A F A
o ¥ 7t 9T ot gAY A< wr fer Aqr
q%g 41941 waelt ¥ wrow § 39
ar & 2a T gad gardy sifas gaen
T AET &Y 1 W@ & AT Al wAredt &
FroeW § I AT ¥ AT ATEH UEE I
fraT w1 IT A HAFTT AT AT FH AT
FOT T | T TF G FT FIIOET

3 g Wt 9T 9TER,  WEIEeAT, Gy

w A0 fee &1 91 asq A7 §
qa 93 qgi saragriea gfam &t 9wy 9y
o ot AmEew faww g ®
IAH I FH FA & | FAR AL A TG
gt e |t dar § a1 weS AT
g€ W% Bw 7oz g T

wa & qerdT &m, oy w0 A9t fas
FTEAT ATEATE | agT A e @Y WAl
¥ ¥t aga varar WG g, WX wg W
fmr @t qforw ag & wag -
wreT AR A & faqy # gaAr weaar
§ fe fvae A QT ¥R FgEOw A
# wregan € wrft § | T afew @y
g e Fame & faad <@t a7a E I9%
oE WO ¥ a3 W@ &1 R FI,
o, @adw, @ AfF
ST I & A ¥ AT, W wAdw
aw & wrt ag war §, forer afomw
g w g s yum & oF sfaeaat
@ i § aum gsfmaw s A
gaTa ag ew § g fv  swEer s
o W 9w o §oar gasr @ wead
w7 § Al 99E FaeiE § W a3
ek |

oF & wrar &7 ot aodr
w0 I1gan § fF wst Anga e
fradt T T ¥ | EERAMA MTAT ® FAT
foa w2 g & o oz ) feelt ¥ W
g & forew e agr | agr X qA
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wofeat it g2 | 5T wee W 39
SE) X qegd giAafadt et | g
% 71 w1 (T Aew H qegpd Ay aayr
g7 =g @ 7 | afeq BT I w
wega famafaaraat &1 aee 2T ) wEF
|1% 37 qega gfrafads & w7 A
Tar g%a € fx feaw qawwa £, fFad
g & awr qedt wifagi & & 7 &
TR VAT, A1FT W GTCET FTATH] BT
T g&T § gwt fagn ot f d<gq w1 fam?
aE fear | sw«® wifaa gran & & oo
smat Qifeet waaTges AdT €

HEH £79X F AW 97 FB AR
39 frardi ¥ gae ¥ i & Y, AfEm
T |19 391 799 § 7 14 w9
H7 FT & JoRwi Al = wifew
& fawa & =1 fpar ? g Y frar
FATL (YT 1% oF g ¥ fr forg g
Adzrgy v R ulx O I g
st w il fr feg g woaT wmmd
¥, TN A9 FHaY ¥ 9¥ e
TR WU T awmy ¥ AfEw ame
A% 7wt Al arfgem & A g
&t fwar

qumfa afm@ ; wa 99 wAT
WiHw §uTR fifay | W wyfEw

W wRE

it wAw seve e ; aw § e
L FTCWE | 9= ¥ 0T a1 W vt
g 5 ooy & g A =T aw
wx # Ay fear 9 Wi fai
T § EFaTar, ST 1 e
9% faviw AT fagm wmg | 39% amq 9100
gfcamt &Y faar & fordr fovmr fawrr &
uw dw dgr ferar amg =1 3§ fr gfoml
¥ wrfearfaat 1 frar #1 3 9@<
Qg fe i

MR. CHAIRMAN: Before I call
upon the next Speaker, I would like
to inform the House that at 5 minutes
to 6 I will call upon the Minister to
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begin his reply. He will continue his
reply tomorrow. I have got so many
names. Some threatening letters are
also coming to the Chair from some
members. I think if members on this
side do not take more than 5 minutes,
I can call a few of them.

oIS HET o @€ & AqT AT FA qAH
FaFT foears worm 1 faawr a7 wzegi
¥ o § a9 & g9 dwmET W@ A
a% & 1| & wwwar g f 9o a3
7 T9 =ETAT FTT T2 1

st wrr Fag Wt - o oF free o
AT T o ¥ Fwa s At

wamafa wlraw - oF oF foae w0
FTr ¥ wawT TE AT § | w97 ERN
fir WTtT EET AT F AT AT FT
A wdaE qf Y ¥ waw w1
wAATg dEEr A1, w9 i frae ®
oo I FE T 0

ot wr SwEY (ZreTE) WY TR
arow fame ot a @rg | fafrecamga v
10 fae & fa qAd w77 § WX 394
afs w7 9 ¥ A an, A
T 31, 320 TR AT @ § 1 A
gaTe ¥ TEl 9T 3 §, 9197 W w
graaT fed | WL W9 T TRy ar
TET T )

aaafe s : wry Sifead )

it wox g garafa o, § forar
AATAT HT GATAT FT A FT TWEA
®A ¥ for oo gur § | 7gRY, 1%
AT wgeAqw fawy § & g &% wuw
# gu =g g% F0 & & 999 #7Y
qERG 91 @ § | sefad qu fra
fis aYer &7 ¥9g Wi 4R T | frar &
F9C fedl Y 3w & wiesy w1 frate
£1T & | g g & WEeAqel faud § WX
T T I FTHI T WO F 08 A/
woeT Aife wfeac #T & 7g, Fag At
e g f fow & & & st awfy
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[t v F=vAv]

g% & o wroy sy ot g€ @ Afore formr
wfa ¥ Iowr Iwfa N arfee &, a@
X I N IW R FAR A N
St FETIETEY frar Wi fagr w
WN # A AT AfAT qg AGGH HL@AT
¢ f& wrw fer & smper-e afadw
F sravEEaT §, v ag aft Twe @
wwar &, 9 f& T WTHTC W AT A
T TRET & @1 W g W
& T

agt & werafen Tgafa & I weRl
#1 TETAT WIAT FHH AAAAT §, A
A HAAT A QY FOA A Ty 4
fufem af & IO A1 FATL AG
waw & i wrer 2w & farfea ot & @
A TS § A IR 77wl A
FAAAT G TE, FE ALY AT FHAT |

farert oY, oft TEw ga TR,
fmsr wafa & afads & goit & WK
gt ¥ are wg1 & fe wrer forerr & &3
¥ wifer g =i | g Aw ) g
¥ Ak g ¥ 09 w7, 99, A
o wAug |7 A T W §
geai &Y anfay, st sf w3
W ag =T frar & fs foren §F oede
wfa T ge@ g1

# A& gma g fv sfax §
#t7 dY 7z & o gAT TEN waeg
firdr gu & s ot g g 7t TR
& | ¥ 55 gAY g9 ¥ gerdarE
farweran & FY [EATE HAT ATEAT F
fir 37 ATy #1318 F fag gH wif-
FT{ F7w I5 TET | Sfogrw ¥ favma
¥ ol gi et faeft, qgY weAHTTaT
s ST W faeft | wrarfos i
W qTrfos ¥ F 3 IR g
FEIT AR 37 9 faom wroa 3 gara
oy 1T ATey WY Ay = & oY

APRIL 5, 1973
Welfare & Department of Culture

Edurgtion & Social 284

FA T T SHET A HTE |
agi 0¥ wA T wfe, o & g
g% wrAt # ferer § wre-aw afed
wrs frr & ofe wf=d) & a9 et
FRrd = gV wfgw 1 2w A Al
firar 1 1% AR g T & 9%
SETT A AE WIA ETT F AT R
fore s sfafwmardy st Gy
afeat sl A% @TAF T F GF
=TT F FoTawr & fdw s @
g it axg foren ¥ wf=d Y S
wqa fafge amat w1 wxar Wik @
are-fadndt  afearlt saTaT ®T ATEA
L i

frae & aft o & ooty qfes s
gfrafedt st fgg  favafawr,
TATE W ATH A AGATE | W T
#gH gu wEEE grar § s wwerr ¥
qedE ag 4% #7 sl few /e aw
IO N2W faar aWT F @ ; AWAW
wew weg feew  gfvatedt § agr
9T gU I & gaw W aw@i W
e 7 ¥ far e WK
gfrafadt # ez groa & agy, WK W
*F wrewetfas a0 #Y g 99r W9, A
I o7 FT Al I w1 asvwm o,
I &1 AT 5% feam /K I & s
QT q F 9% By

o F1 AT T a7 &), fggEm
e g dare 1 qar § fe 9ew agd awr
qC TR AT & St o st
qraT s A, ¥4 f g e gfrafedr
& FTH-ATEAT U, AT FH FT AW
far mar | wgr & wevfr fAmc ®
w7 99 A a=w fegr, @i agh w6
ufvg sz wfea g wwdly Y 1 welY
wea drge T e e
I F WG WA AT, | P
i STaE W FEHEE W
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wa & qarew fgg afafed o
arar g 1 dur f& q@ ¥ qgr aga ¥
i T Fgr g, & wgAr g g
qrerzifas a1 71 6y § W g
foar omy ot frmr & ofexr afd
¥ ot faddr A7 qwr @ & ST W
¥ e 7t ¥ g oE, W 48 A8
F 1 wFr ¢ 5 5w 2w wiwa s
AT [F § g #E awarH) § Tamar
. f& T fawafargem & oF wow @
T adas o9 & S ¥ Fagadr
FooAT FTTRIY | T TEY, T@F I Ao
QHo THo &7 35 WTETH ST & 1

9% s gfrEfadt ¥ o
ﬂﬁ', ar TG T UTTo THo l{ﬂoi?
dt o wre & s, we
TAW qETE, ST AU AR IT F A A
fou ) w9 @ oA B I
£ T & o wif W gt et B
gy a Pl ¥ qAwa
3T 1 fror famdr gy ¥ avw
¥ a8 wa fF ¥ & ot amwed
e Nmsfior WA duw A
& ' g @ anwifE o=t @ da
TE FW & W A, few q @
AW gA-wT g1 W g Bw ¥ gfy
& amg wmix w=fva @ oaw g
Tawt wadll, wo faqw 4w & & me
s § f& fer ¥ @ gwwmEn
R waww g wifgy, ofee o
TP gy G AT I graw
qofmfa &1 a2 @), av w7 F S
Forry Farereft wifige 1 Ay Awod)
B TAE X IT 37 g AT WTH o FrEE
AR AR T A, sww W
R

AW T W TETH * wfer Wy
T T v aft den gt b e oew
¥ % < AT O AT W 9T A
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TG @ T & W gEd A M
W SHGTT T[T FT F A9, N GG ¥
UTH A6 FTXAT AT 49 A g qEAT
TG FF 7@ 30 F A9-fawior waA
R® T oK igTeew a9 99 9w
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M MES FE AT 81
=% 7 frerr & éiwr ¥ gaet 9@ wwwwar
qaa ¥ frerlt § | FwTSETE W7 @
&« avit greTe @, o= g i o
& §a ¥ 9% 1T TAFET S @
st '

i wved g ¢, ww & dvo qo
T QHo UHo qTH FYoAMI 1 TeH|
o fomm  &iSF gu e § W oW
quftafr & Fardt 32 ®1 w1 ¥ a4y e
g o wy o & & o 7 w1 W 93
frd Aol & s w1 fafifs
wivsy #§ &, 9 5A%t a9 & W
® AETiAE IEE, AT W wy-
aTEEaT 3T A1 fredr &

& e § 5 @ oo A s
fewara & fowr &, wTHwETE
faa-aru & @ w1 areadwr
& WIT g9 AFT ¥ FHCHE w1
werdl & & agw § f gwi
R T TIH T3 T WIEHAT FHTAATET
TR F STRT |

WIS W § mmrETE & o g,
wife awrEE F @O W AW F
ATAT W7 "FAT § 1 fovT % W
A FwToETE B =iz

WIS F & AR 5
faw %z ST g 1R A F
G AN ¥ amAE IwgeE N
& faw oY & Wik g ox emfas
TR 1 W W & oflg
™ W W, oY Y - ¥
e s, W W qg wwIfAw wegeewy
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T e & Tdfea fafaeew
uI% T aifed # d@fre ¥ AT A
Tt ¥ fov frwew o7 wfam
frer M memsA R TAFATEL
W H Ay @ Tw A9 W wAWe
atag g ! Awar wans gu asha
af gy e & Afew = ot & e f B
forr Tt ¥t forsr 23 9 o &, A
fenr s §@ 9T TR, gAY
TN FHET I T &, A AW & fawlan
T 06T €, 37 & wirwr #t 7 & fao
#1§ gTnlt T Ferd o § W) A
§ TwE ¥ S WTE ¥ W9 qT #
mﬁmmz-mﬁﬁ fa=av
ft gE & ¥ e § e am
7 o 0% frar & aoac g ) W ns
foar s a=% 1 W foe A€ v
g, w1 W AE 3, WS w9
T g W IWE A FAE X @
298 ¥ wow v @ A I¥ K A
am & wgm o Tl aw ¥ W@ W
FTHT FT 9% T A ¢y oag o
o 2w F gL Amfen ¥ fog A8 W
T FT, IH A ey w1 g fEwamw
s T W T ¥ gerd WO
faoer Tt & A R A & AT w
qzar ¢ fF wroi dfaae & oY s
gAY TTH I E T A
T W= & 9§ 99T 99 ¥ FE@T
AU LU
ow frAge dR & wn & v
g | &Y & s ¥ o Fro W
v v § o fe o & durew
wve T teger grom w1 g fafrd
Aoy femr 1 oy v drw A
% g @1 i fegT e O -
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[ | ShifE W AW F BiE B faedi,
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o7 fadea & f 3 o Wi
HTHFIT TF AT TGAE T IS WA
T s fam & fF g &7 & &7
frem & & % a1 awr g1 W
forer & &g ¥ grerg ag & arewdr
wel & wf zie A 8, N w7 O
T & W7 IT F W A g qga
gaa 3 ) T H T I @, W 9%
w7 Al Wi w a3 ¥ Fraer
¢ v o feufa & waww & gare v
wfge s g faar & wf=< w1 fmbor
™ aw ¥ gin wfge foa & fe o=
Al A A Y e WRAIMF
frmfar fer &%

awfe v v ag T s
Ax vy wrawy st auw
faqr T I FT AW IBT FT AW WL
warer Agg iy v Fag Sfw A €
W FAT FT WY e T 1 W g
¥ AWM oA A E 1 WY U% Wer
wrdsn TR @A A A ar
" feewaa ®Y &1 W &0 FTATE
cafae faaa awr fear s1d Swd wies
A
*SHRI JAGADISH BHATTACH-
ARYYA (Ghatal): Mr. Chairman,
Sir, I would not go in detail about the-
working of the Ministry of Education
and Social Welfare because the time-
at my disposal is short-but still within
this short time I would raise a few

points for the consideration of the-
hon. Mimster

*The Original speech was delivered in Bengali.
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Sir, even though we spe2i c.ogiiin.
aovut ne urgency and need for the
euucation of the people belonging to
e ocaedwed LCastes and Scoedu.ea
Tribes, yet in practuice we have noc
Jdule Fediy mMUCa. From my persoual
experience L can tell you Sir that
wnenever we go to our constituency
the peopie,belonging to the Scheduled
Castes wnd Scheduled Tribes and the
backwauqg classes come to us and often
say “wiy @o.'T You give us a scnool?”.
‘I'nese people are poor and in most v,
e cases ey do not get a square
meal & oay yet «ney nave a E.Dll.ae
craving iOr education. oir, 11 we 100K
ieto the census report, then we will
pe convinced that during the last 10
years nothing appreciable has been
done for the spread of education
among these people, Very often the
Government proclaims and paints a
rosy picture of the different schemes
that they propose to undertake in
futurs but I am not so much interest-
ed in future as in the presemt and
therefore 1 would like to know what
15 being done for these people for the
present for the picture of govern-
mental action in this sphere is mnot
very clear. Secondly I would like to
say that the facilities that Govern-
ment give for the benefit of the people
belonging to the Scheduled Castes
and Scheduled Tribes do not reach
uniformly to all. It has so happened
that even among the Scheduled Castes
and Scheduled Tribes people a parti-
cular class has now emerged ' who
have geined some higher status and
most of the governmental benefits go
to this circle at the cost of the mulii-
tude. In order to be entitled to the
governmental benefits one has to con-
form to some educational standards.
i must in this connection urge upon
the Government that unless we libera-
lise our policy in this regard a great
multitude of the Scheduled Castes
and Scheduled Tribes people will
always remain out of the purview of
these benefits. If we look into the
background of the students coming
from this segment, we will find that a
student may be the first in the whole
of his generation who has come for-
ward to get education. When this is
the reality of the situation how can we
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expact a very high standard of educa-
tion growing among the average stu-
dents coming from this class. If a
student fails in a particular class or
he gets little less mark in the
examination then he is denied the
facilities that he was getting befora.
i feel that this attitude is not con-
ducive to the development of an atmo-
sphere where the students of the
Scheduled Castes and Scheduled
Tribes should feel enthused to pursue
their studies. While I do not ap-
prove of it I feei that the maiter needs
1 be idoxed into afresh fcr importing
greater liberalisation into the whole
scheme. In the world of sports we
have failed to create a place of our
own. Except in hockey, cricket and
even in football, we have remained
almost a non-entity in the field of
athletics. If we are really serious to
see that our country gains its rightful
place in the world forum of athletics,
it is imperative that the training
schemes for atheletes should be started
from the block level. I know Sir
that some instructors and officers have
been appointed for the promotion of
games education among the rural
youth but they survive on paper only
and in fact they function no more
and no less than a clerical hand to the
B.D.O. They have no well chalked
out programme before them nor they
have funds to filnance the same.
Because of the lack of proper organi-
sation, the entire rural youth energy
is going waste. Sir, the rural young
men particularly the Adivasis are
far more energetic and to have a vast
reservoir of stamina than their urban
counterparts. I know Sir that a
Adivasi youth can walk with case
40/50 miles a day which may be an
impossible task for even the best
athlete who comes from the urban
sector on whom the country mainly
depends for a world competitive
event.

Now, Sir, if we exploit this wvast
untapped source of energy who be-
long to the Scheduled Castes and
Scheduled Tribes and the Adivasis
and if we give them proper training
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then I am sure we would be able to
create a new chapter in the world
history of athletics and add to the
glory of India. If we look to
America, we will find that the
Nigroes there, have brought laurels
for their country and they are the
persons who bag the largest number
of medals in the Olympics for their
country. Sir, a few days ago a
wrestling competition was organised
in Delhi. I was horrified to read in
newspapers that the participating
wrestlers were lodged in a house
close to a latrine, the rooms were
damp and the food was inadequate
and even that too they had to cook
themselves. This is the treatment
‘that we are giving to our budding
athletes from whom selections are
made for our team for Olympics.
Contrasting to this we often find that
the cricket, hockey and football
players are lodged in five star hotels.
Why this diference in courtesy? Why
this monsterous discrimination? Some
housed in five star hotels and others
in damp rooms near a latrine. We
must try to eng such appealing dis-
crimination. India has a tradition in
wrestiing and we must try to regain
the lost glory and to achieve jt the
first thing that we must do is to end
diserimination.

1 would now like to say a few
words about the facilities given to
destitute women. This is once againa
sphere where the Ministry's record is
a dismal one. Last year Rs. 15 lakhs
was earmarked in estimates but it was
actually reduced to Rs. 5 Ilakhs.
Please note Sir from Rs. 15 lakhs to
Rs. 5 iakhs. Whenever the Govern-
ment wants to collect more funds, the
Department of Education becomes the
first casualty as if the country has no
need for education and as if all other
things should get a priority over it.
But the irony of the matter iz that
even this small amount was not spent.
Naturally a great number of destitute

_women, particularly the war widows
who needed urgent help have gone
mthout it. There -are many destitite
“women in the rursl areas whosé de-
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mands are genuine and in many cases
even when we have forwarded their
applications through the BDO, they
have lost their way into Government
files never to see the light of the day
and the needy women cou:d never get
any help in their life time.

Now I will come to Government's
policy of allocation of funds for pro-
pagation of different Jlanguages. We
have found that last year the Govern-
ment had spent Rs. 3.36 crores for the
propagation of Hindi and for the rest
of the 15 languages which have been
recognised by the Constitution, the
Government have spent only Rs. 1
crore. I have no quarrel with Hindi.
Let it prosper and if need be let Gov-
ernment double the allocation but why
this apathy towards other languages.
Do they not deserve a better deal.
You are giving them only a pittance.
It is nothing more than a charity dona-
tion. This lopsided policy of the Gov-
ernment is hardly conducive rather
~upe c-unter to the cultural inte-
gration of the country. Sir, the langu-
age in which I am speaking is the
language which has given our nation
its national anthem. It is through
this language that Rabindranath
Tagore won the Nobel prize. There
are many writers and poets of im-
mense promise who are languishing
in poverty today in West Bengal It
we are able to rehabilitate them finan-
cially, not only that the Bengali litera-
tures will be enriched but in turn it
wil] enrich the composite culture of
our country.

Sir. when Shri Siddhartha Shankar
Ray was the Centra] Education Minis-
ter, he had promised to bring forward
a “children policy Resolution”. Still
today nothing has been done by Gov-
ernment in  this regard. I would
therefore urge upon the Government
to hasten the matter and take an
early decision.

When we are suffering from the
banes of illiteracy, we find thet in the
rural areas the scheme for free fe-
male education upto the 8th .class, is
net -being run psoperly. Here if =a
girl fails ‘once, ghe is denied the bene-
fit of free education. I am sure that
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Government must look into the matter
and see that such uNNecessary res-
traints are removed and the girls are
g1ven proper encouragement to pursue
newr education. A uttle while ago
Shri xadav had said that persons be-
yood tne age 49 wowld be excluded
Irom toe purview of the scheme tor
gwing education. 1 do not approve
of it. I strongly feel that age should
not be a bar to eaucation. All per-
sons irrespective of their age should
be given education. It is necessary.
It is a must. It is possible. It is
imperative when we find that  illi-
teracy is growing in our country.
Even in the war ravaged Vietnam, ex-
cept the idiots and the lunatics, none
has been denied the light of education.

Sir, I would briefly touch upon two
more points and cooclude my speech.
In Dandakaranya project the refugee
students were educated through the
medium of Bengali. I have received
letter from these refugees who have
complained that instead of Bengali, the
students are now being taught through
the medium of Oriya or Hindi I do
not know how far it is correct. I
would therefore request the hon. Edu-
cation Minister to kindly take some
personal interest in the matter and
tind out the truth and he should suso
see that all the students who were
hitherto being taught through the
medium of Bengali are once again
given the same facility.

And finally about the youth centres.
There cannot be two opinions that the
youth of our country should be given
better opportunities and all steps in
the direction of creation of such facili-
ties should be welcomed. But here I
would like to sound a word of caution.
From our experience we have found
that whenever any organisation is set
up with Government assistance it soon
develops to become an appandage of
the State Government which utilise
them for their party interest. I would
therefore like to suggest that all these
youth centres should be made auto-
nomous and utmost care should be
taken to see that they are not utilised
for political considerations.

1684 LS—11.
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st GeY ww ¥R ([TE)
awafa wgweg, § w9 &7 aga wwrd
g, wrw @ far sare # @i 9T
A w7 waad faar 1 gaTo fimer
WATSd T # e &L F7 HATIG AG
§ —Saw W Sler & IEwT awe Wt
BRTE, WHFWE G SR §1 2w
aga @ g, fosr @1 o aga wwry
9T duife wE wreAT aeet A wgr €
frem & & A" 9 & T A
g1 9 ® Ama awe & fog far
FT wWEgwar gt 8, 9g  femr
B WL 9T, g WA H, g WgX %,
ardr wvar % faeer sfew o

FfeT 9 T R g F 7T ATE
g § 5 38 F0w =fr @ 3w ¥ W=
forer ¥ afae &1 o frey forert @,
ag fre #Y faedt & v faeelt—m
ara #1 o & 7 7T § £ frr & w0
Wit gwT-gm W T @, wen Wik dfeq
g o ave & gt g ww
¥ quieqaeqr g, 9EY 9@ ¥ gATQ
faer ¥ W 3o dfeay ol fmw §
Wk %8 qgit Tt P §
qfeat ardi faer 37 =feat ot faedt
R dEe w § ofew
¥ g a=d F W9S §, TG OF I
9T 500 WU HAgE Y " Q |
weal o€l fr 9 R fae §, foes
qIE qTET T@ §, gwR q 99 & faw
= aw feg &1

i a% fom ¥ WS TIE
KA AT 1962 TF 6 MW & 14 W &%
# 3T & TS w1 B 1WAl oI
faeit wifge @, IfF woft =t o=
aifa Qe ¥ waky 1979 &% 6 @
¥ 119 a% F av9) & faQ w@w ™\
%1 1979a% Q@M @ ITX A WY e
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w1 Y o7 wwar Wi frsr oF T
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[#f ==t T &)
ITFAT | g A qg 91 fF W W
oW ¥ & e g W, W §
ARt %Y f % 53 gefas ads
¥ FiEWT  FAET AT, EIAS a0
¥ GHAR W TIE I WA AGET
wra, &feT sTw 1973 H AT gW 1979
AW GT @ § WX ag o 39 6
qE ¥ 119 F aeai & fw ) frs
¥ g S ATEACEld §, WK a8 /9
T, R Tw wX A 9w aw fam
& agaTE A, a9 % fir fraew
gl &, 99 9 WM F AW FW
g g1 fF @ awmaR ¥ oAEw
T Tt 99 F Y=L A Fgi % I
g7

wT e W §9 W9 9 afae-
M W a1 fafret o q
&1 = fafe

It seems there are 8 or 9
members from the Government
side and three or four on the
other side. I requested the Minister
of Parliamentary. Affairs about exten-
sion of time. He says the time might
be extended by an hour. Therefore,

the Minister will speak after these
members speak.
SHRI EBRAHIM SULAIMAN SAIT:
Is the Minister replying today?
MR. CHAIRMAN: Tomorrow.
STATEMENT RE. SHORTAGE OF
COAL IN UTTAR PRADESH

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Sir, Shri &.
M. Banerjee raised the question of
shortage of coal in Uttar Pradesh this
morning. While there has been pro-
gressive improvement in the loading
of coal from Bengal and Bihar fields,
since 1970-71, it is a fact and I am
conscious of it that there is consider-

295

5, 1973

Coal in U.P. (Stall) 29%
able unsatisfied demand of slack ccal
and soft coke. The railways are mak-
ing every effort in conjunction with
the new Coal Mines Authority to im-
prove the level of loading within the
existing resources. I hag already in-
dicated in my budget speech that there
was need for additional wagons and
that 15,000 wagons have been recently
ordered over and above the 26,000
wagons already in order. With the
materialisation of these orders for
additional wagons, the level of loading
is bound to incease.

sAdter e talung over of ihe
management of all coal mines oy toe
Government, it has been possibie tor
the Muimswry of Steel and Mines and
wne rauways to initiate schemes to re-
orgamse coal loading to improve the
wagon availability with a view to
sausiying different demands for coal
at the required levels. At the Minis-
weria: level and at the operating levels
on ine zonal railways, there is ade-
guate co-ordunation in planning and
execution of coal movements. The
IMinistry of Steel and Mines are also
actively coordinating with the State
Governments to bulk the coal reguire-
ments of small-scale industries, the
brickburning industry and domestic
consumers and move coal in large
quantities in train loads from the coal-
tieids to selected points in the respec-
tive States. Eventually, it is the in-
tention to open dumps at convenient
places from which further distribution
would be done by road within a given
radius.

I have no hesitation in saying that
as a result of the joint efforts of the
two Ministries, there will be an im-
provement in the availability of coal
in different consuming centres in the
country.

18,03 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, April
8, 1973/Chaitrg 16, 1885 (Saka).
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